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LOK SABHA DEBATES De!sd.. 02 12.:20/¢
(Part I—Questions and Answers)

1629 .
LOK SABHA
Monday, 27th September, 1954.

The Lok Sabha met at Eleven of
the Clock

| MR, SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

CENTRAL MATBRNITY AND CHILD WELFARB
SCHEME

*1348. Shri Dabhi: Will the Minis-
ter of Health be pleased to refer to the
reply to starred aquestion No. 1245
asked on the 23rd March, 1854 and

state:

(a) which State Governments have
turnished their comments on the
Maternity and Child Welfare Scheme
for rural areas; and

(b) what further steps have been
taken in the matter?

The Minister of Health (Rajkumari
Amrit Kaur): (a) The following State
Asovernments have given their con-
currence to the Scheme:—

(1) Madhya Pradesh,
(2) Madras,
(3) Orissa,
(4) Assam,
(5) Bombay,
(6) West Bengal,
(7) Andhra,
(8) Rajasthan,
(8) PEPSU,
. (10) Travancore-Cochin,
" (11) Hyderabad,
(12) Ajmer,
418 LSD
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(13). Vindhya Pradesh,
(14) Coorg,

(13) Bhopal,

(16) Himachal Pradesh,
(17) Madhya Bharat,
(18) Saurashtra,

(19) Manipur,

(20) Tripura,

(21) Uttar Pradesh.

The Governments of Mysore, Bilas-
pur and Kutch have expressed their
inability to participate in the Scheme
for the present.

(b) Grants totalling Rs. 14,63.390
have been sanctioned to 16 State Gov-
ernments during 1954-55.

Shri Dabhi: May I know whether
there is any alteration in the scheme
after these comments have been
received from the different States?

Rajkumarli Amrit Kaur: No. There
is no alteration. It is a question of
whether they agree to our proposals
or not.

Shri S. N. Das: May I know the
number of centres that are going to
be started in different States, and
whether this question has been
decided?

Rajkumari Amrit Kaur: Yes. I can
give the list. It is a long list....

Mr. Speaker: Has she got the total?

Rajkumari Amrit Kaur: I have got
the different numbers for the diffe-
rent States. I can let the hon. Mem-~
ber have them if he would like to
know details.

Bhri 8. N. Das: I would like to
know the total number. :
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Shrimati Jayashri: May I know
whether any State has sent candidates
to the International Maternity and
Child Welfare Centre at Calcutta, and
if so, how many candidates have been
sent?

.

Rajkumari Amrit Kaur: The ques-
tion of candidates to go abroad has
not come in this.

Mr. Speaker: She means the Inter-
natlonal Centre at Calcutta.

Rajkumarl Amrit Kaur: To the
training centre at Calcutta? I could
not give the number.

Shri B, S. Murthy: May I know the
reasons for which States like Mysore
have expressed their inability to
participate in the scheme?

Rajkumari Amrit Kaur: The Mysore

Government said that they had
already got their own schemes, and
therefore, they did not want to parti-
cipate in the Central Government's
scheme.

AGREEMENT WITH TELCO

*1349. Shri S. N. Das: Will the
Minister of Rallways be pleased to
state:

(a) whether Government have
taken a decision on the question of
terminating the agreement with the
Telco and running it as a State-owned
industry;

(b) if so, what is the nature of
decision taken; and

(¢) whether the negotiations as to
the basis of distribution of the various
overheads have been completed and
matters in this connection finally
settled?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
and (b). Hon. Member has, perhaps,
in mind the recommendation of the
Pyblic Accounts Committee that the
manufacture of boilers and loco-
motives be taken over from Telco and
run as a State-owned industry. Gov-
ernment will communicate their
decision on this recommendation to
the Committee shortly.

27 SEPTEMBER 1954

Oral Answers 1632

(c) Yes.

Shri S. N. Das: May I know whether
all the outstanding questions that
were under dispute have been settled,
or whether there is any occasion to
submit any such question to arbitra- *
tion, as provided for under the agree-
ment?

Shri Alagesan: All the questions
have been settled. As I stated in
answer to part (c) of the question,
the main question was the distribu-
tion of overheads. For that. a Tormula

has been arrived at, and it has been
accepted.

Shri 8. N. Das: May I know whether
in view of the fact that important
changes have been made in the agree-
ment that was entered into some
years back, Government will lay on
the Table of the House a copy of the
revised agreement, if any?

The Minister of Railways and Trans-
port (Shri L. B. Shastri): The hon. ~
Member is a member of the Public
Accounts Committee. Is he no longer
a member of that Committee?

Shri S. N. Das: I am a member.
Mr. Speaker: Order, order.

Shri L. B, Sbastri: I am sorry. All
these details will go before the Public
Accounts Committee, as has just now
been stated by the hon. Deputy Minis-
ter, and the hon. Member will get
sufficient opportunity to go through
them.

Shri Amjag Al: What about the

House?

" Shrimati Maydeo: May I know
whether as a result of the termination *
of the agreement, Government have
suffered any loss?

Shri Alagesan: The agreement has
not been terminated. In fact. there is
no provision in the agreement for its
termination.

shri B. K. Das: May I know the
present percentage of overheads?
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Shri Alagesan: I am not able to say
that now. The formula 'has been
devised, and as per that formula, the
overheads will be fixed.

RAJASTHAN DESERT

»
*1350. Shrl Jhulan Sinha: Will the

Minister of Food and Agriculture be
pleased to state the steps taken so
far to implement the recommendations
of the ad hoc Committee appointed
for the immobilisation of the Raj-
putana Desert?

The Minister of Agricultare (Dr. P.
| 8. Deshmukb): A Desert Afforestation
Research Station has been established
at Jodhpur to implement the recom-
mendations of the ad hoc Committee.
In addition to research work, the func-
tions of the Station includes demon-
stration of desert control methods.

Shri Jhulan Sinha: May I know
whether the steps undertaken to im-
\jplement the recommendations have
borme uany fruit so far, so far as the
immobilisation of the desert is con-
cerned?

Dr. P. S. Deshmukh: We have just
made a beginning, and I am sure our
efforts will bear fruit in due course.

v+ CENTRAL MEDIO LEGAL ADVISORY
. COMMITTEE

*1351. Shri Krishnacharya Joshi:
‘Will the Minister of Health be pleased
to state whether a Central Medio
Legal Advisory Committee consisting
of chemical examiners and professors
of forensic medicine has been set up?

The Minister of Health (Rajkumari
Amrit Kaur): The question of setting
#p this Committee is under considera-
tion. .

Shri Krishnacharya Joshi: May I
know whether this Committee will
'advise the Siate Governments alsn?

Rajkumari Amrit Kaur: The func-
tions of this Committee will be to
advise both the Central and the State
Governments.
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WooDp PRESERVATION UNIT IN DELHI

*1352. Pandit D. N. Tiwary: Wwill
the Minister of Food and Agriculture
be pleased to state:

(a) whether there is any proposal
to start a commercial wood seasoning
and wood preservation unit at Delhi;

(b) if so, whether plans and esti-
mates for the same have been pre-
pared; and

(c) whether any steps are being
taken to control heavy losses of
timber due to fungus and insects

during transit and storage?

The Minister of Agriculture (Dr. P,
S. Deshmukh): (a) and (b). No.

(c) A suitable code of practice for
prophylactic treatment of timber and
bamboos and maintenance of timber
depots under hygeinic conditions is
being prepared by the Executive Com-
mittee of the Timber Dryers’ and Pre-
server’s Association; and the Forest
Research Institute has circulated a
note on the chemical protection of
timbers by way of prophylactic treat-
ments, to the various timber indus-
tries.

Pandit D. N. Tiwary: May 1 know
whether there is any place where
timber is treated?

Dr. P. S. Deshmukh: Yes. There are
two pressure t{reatment plants operat-
ed by the railways at Naharkatya
(Assam) and Dhilwan (Punjab). The
port of Cochin and Messrs. Assam
Railways and Trading Company,
Margherita, also possess one creosotine
pressure plant each. In addition, there
are about eight more open tanks or
Ascu treatment plants situated mostly
in South India.

Pandit D. N. Tiwary: Have Govern
ment any idea as to the quantity of
timber treated in these places?

Dr. P. S. Deshmukh: I would ask
for notice.

Shri V. P, Nayar: What will be the
approximate cost of chemically treat-
ing wood as is suggested by the Forest
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Research Institute, as compare& with
the Ascu treatment which has been
found to be successful to some extent
in Travancore-Cochin?

Dr. P. 8. Deshmukh: I would like to
have notice.

SURVEY ON ANAEMIA AMONG TEA
LABOURERS

*1354. Shri Nageshwar Prasad
Sinha: Will the Minister -of Health
be pleased to state:

(a) whether Government are aware
that a pilot survey on anaemia 1s
being carried on among the tea-
labourers of Assam and West Bengal
by two world experts;

(b) if so, under whose auspices this
is being done; and

(c) whether the survey has been
completed, and if so, what are the
conclusions arrived at?

The Minister of Health (Rajkumari
Amrit Kaur): (a) No such survey is
being carried on at the moment.

(b) and (c). Do not arise.

Shri Nageshwar Prasad Sinha: 1
could not follow the answer to the
first part of the question.

Mr. Speaker: No such survey is
being made at present, and the other
parts of the question do not arise.

Shri B. S. Murthy: May I know
whether any request has been made
for such survey, and whether Govern-
ment will undertake such survey in
the future?

Mr. Speaker: Request by whom?

Shri B. §. Murthy: By the
labourers.

Rajkumari Amrit Kaur: No request
has been made by the tea labourers,
but the Ministry of Health was
anxious that some such survey might
be made. As a matter of fact. we are
in correspondence just now with the
Ross Institute of Tropical Hygiene.
London, and they are ‘thinking of
gending two persons to help us to
carry out research.

tea
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Locust INVASION

+1355. Shri Jethala] JoshHi: Will the’
Minister of Food and Agriculture be
pleased to state:

(a) how far the Food and Agr}-
culture Organisation has been able
to co-ordinate the international anti-

locust measures;

(b) the number of countries which
are worst affected at present by locust
invasions;

(c) whether it is a fact that a news
insecticide called aldrin is at present
being sprayed from planes; and .

(d) which parts of India have
recently been attacked and how thes
problem has been tackled there?

The Minister of Agriculture (Dr. P.
S. Deshmukh):

(a) F.AO. has it i
: ?/ felt succeeded in cultivating the —d/esx%

for co-operative effort in locust con-®
trol among the countries lying in the’
Jocust belt extending from India in
the east to the Atlantic coast of Africa
in the west.

(b) In July, there were heavy lacust
infestations in India, Pakistan, South
Western and Southern Arabia,
Ethiopia, Kenya. Eriterea, Sudan,
British Somaliland and Tehad terri-
tory.

(c) Yes. *

(d) By the end of July 1954,
swarms visited the States of Rajas-
than, Punjab, Jammu and Kashmir,
Himachal Pradesh. PEPSU. Ajmer,
Delhi, Uttar Pradesh, Vindhya Pra-’
desh, Madhya Pradesh, Madhya Bharat,
Bihar. Saurashtra, Kutch and Bombay.
Large parts of many swarms settled on
ground and were destroyed in several’
States. by dusting, spraying etc. Colé
trol operations against eggs and heop-
pers are in progress and aeroplanes
have started action against extensive
hopper infestations in the scheduled
descrt areas of Rajastham. -

Shri Jethalal Joslii: May I know
what are the breeding areas of these
locusts in India and what is their
total acreage?
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Dr. P. S. Deshmukh: It is a vast
area; mostly situated in Rajasthan. It
covers sometimes as large an area, of
about 40.000. to 90,000 square miles.

 Shri Jethalal Joshi: Is it a fact that
a big swarm of locusts, about five
miles long and one mile wide, moved
between Gangapur and Bharatpur on
the 14th September? If so, what were
the measures adopted to save crops
from being destroyed by these
insects?

* Dr. P. S. Deshmukh: All these
‘'swarms are tackled by the State Gov-
Jraments.  The Centre has responsi-
ility in providing some of the equip-
ent that we may be able to spare.
d we take the responsibility of the
esert areas, I am sure, as the re-
gports indicate, most of the swarms
were tackled as best as it was possi-
Yble under the circumstances.

shri V. P. Nayar: With reference to
the answer to (¢), may 1 know
Y¥hether Government have done any
research to find out whether aerial
spraying of this insecticide will be
deleterious or injurious to plant life
below. It was staled in the British
House of Commons some time ago
that insecticides like Gamaxin and
DDT have been found to be so.

« Dr. P. S. Deshmukh: Yes. There is
some risk in the use of some of these
insecticides. But we take every possi-
ble precaution in warning people.

Pandit D. N. Tiwary: May [ know
whether Government have received
any report from Bihar as to the ex-
tent of the damage done by these
locusts?

» Dr. P. S. Deshmukh: 1 have no
smecific information, but I have no
Teason 10 believe that anywhere the
damage is of any considerable extent.

Shri §. N. Das: In view of the fact
that a large number of swarms comes
rom the Pakistan side, may I know
whether efforts have been taken by
the Government of India in co-opera-
tion with the Government of Pakistan
to ward off these swarms? If so, what
are the measures taken?
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Dr. P. S. Deshmukh: As the House
knows, last year a team of officers
went to Pakistan and settled the
means of dealing with these locust
swarms more effectively. A similar
meeting was held recently in Delai,
and various steps of co-ordination are
proposed.
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The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) Yes,
Sir. '

(b) The estimated expenditure is
Rs. 52.76,600,
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MoTtor VEHICLES TAXATION ENQUIRY
COMMITTEE

*1361. Shri Viswanatha Reddy: Will
the Minister of Transport be pleased
to state:

(a) whether Government have
considered the Report of the Motor
Vehicles Taxation Enquiry Com-

mittee;

(b) if so, which of its recommend-
ations have been accepted; and
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(c) whether there is any proposal
to increase the volume of demand of
all types of motor vehicles in  the
country in order to support the
manufacturing industry?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
and (b). As stated in my reply to
Starred Question No. 918 by Shri S. N.
Das in this House on the 14th Sep-
tember, 1954, it is proposeg to review
the whole position relating to taxa-
tion on motor vehicles in the light of
the findings of the Taxation Enquiry
Commission on receipt of its report.

(c) As stated by the Minister of
Commerce and Industry in reply to
Starred Question No. 1004 asked by
Shri Krishna Chandra in this House
on the 16th September, 1954, the study
Group (Transport Planning) is in-
vestigating the measures necessary for
the development of road transport in
the country.

Shri Viswanatha Reddy: May I
know whether Government propose to
appoint another committee to go into
the whole question and consider it de
novo?

Sbri Alagesan: There is no such
proposal before Government. As I
said, a Study Group (Transport Plan-
ning) is going into the question.

Shri Viswanatha Reddy: My ques-
tion was with reference to the answer
to (a) and (b), not to (c). I asked
whether Government were going to
appoint another committee to consider
the whole question de novo.

Shri Alagesan: The reply is that we
are awaiting the findings of the Taxa-
tion Enquiry Commission on the
receipt of whose report only we can
take action, not earlier. There is no
proposal to appoint another Commis-
sion.

Shri Viswanatha Reddy: May I know
whether it is proposed to consult the
State Governments also in order to
find out their views in this matter?

Shri Alagesan: Yes, Yes. The re-
commendations of the Motor Vehicles
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Taxation Enquiry Commission have
been placed before the Transport
Advisory Council on which are re-
presented the State Ministers. It has
been considered several times, and
even now the Policy Committee of the:
T.A.C. is having this matter under
consideration, whose recommenda- -
tions may again be placed before the
T.A.C.

Shri Joachim Alva: It was officially
stated here that there are 2,00,008
drivers out of whom not more tham
5000 could manage a car if it wenmg ~
out of order on the road. What steps
have Government taken to remove'
this bottle-neck?

Shri Alagesan: I do not know how
it arises.
Mr. Speaker: The question is im-

portant, but it does not arise out of
this.

¥
Shri Joachim Alva: It arises in re-
gard to (c).

Mr. Speaker: He invites attentiom
to one particular fact. That is all. We
will go to the next question.

PROVIDENT FUND oF RAILWAY EMPLOYEES

*1363. Shri T. B. Vittal Rao: Wil
the Minister of Railways be pleased
to refer to the reply to starred
question No. 1102 asked on the 17th
March, 1954 and state:

(a) whether any decision has since
been arrived at regarding treating of
50 per cent. of the dearness allowance
as dearness pay of those employees aé
the ex-Nizam-State Rallway, who
have opted to retain pre-absorption
terms and conditions of service; and

(b) if not, the reasons for the delayr !

The Deputy Minister of Railways

and Transport (Shri Alagesan): (a)
No.

(b) The matter is still under exami-
nation as mot only railway staff but

staff employed in other Departments
are also aflected.

~g

Shri T. B. Vittal Rao: Sometime ago
the hon. Minister said that the Rai-
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way Ministry had recommended this
to the Finance Ministry. May I know
whether the case is pending with the
Finance Ministry or with the Reilway
Ministry?

Shri Alagesan: As I said, it is not
only the staff of the railway that are
affected. The staff of other Central
Government departments are also
there. S0 a decision has to be taken
in consultation with all the employ-
ing departments.

Mr. Speaker: His point is that
there seems to be some block at the
Finance Minis‘ry.

Shri Alagesan: The Railways have
recommended. But the Finance Minis-
try is the chief Ministry that has to
guide us in this matter. )

Shri T. B. Vittal Rao: May I know
whether, if and when a decision is
arrived at, it will be done with re-
trospective effect, i.e. from the date
the recommendations came into effect?

Shri Alagesan: At this stage, I, am
not able to answer the question.

Shrli B. S. Murthy: How long will
it take for the Government to decide
upon this?

Mr, BSpeaker: That depends upon
the Finance Ministry. Next question.

DESPATCH OF ARTICLES FROM MANIPUR

+1364. Shri Rishang Keishing: Will
the Minister of Rallways be pleased
to state whether it is a fact that due
to the dislocation of railway line in
Assam by the recent floods, all
articles including mail bags from
and to Manipur are to be carried by
plane?

The Parliamentary Secretary to the
Minister of Railways and Transport
(Shri Shahmawaz Khan): A statement
furnishing the information is placed
on the Table of the House, [See
Appendix VIII, annexure No. 51.]

Shri Rishang Keishing: The state-
ment is a negative answer to my ques-
tion. Am I to understand that the
recent floods have not i® any way
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affected the movementi of goods to
and from Manipur, and the prices of
articles remain unaffected?

Shri Shahnawaz Khan: The answer
is exactly in relationship to the ques-
tion asked. There is a lot of differ-
ence that has been createq by these
floods. About 37 maunds of mail bags
are being airlifted by plane. But there
is a difference of about 2,000 maunds
of goods which should normally have
been transported, but due to the
floods, are not being transported.
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The Minister of Health (Rajkumar{
Amrit Kaur): (a) No.

"(b) Does not arise.

POPULARISATION OF “Fisu MEeAL”

*1366. Shri Sangamna: Will the
Minister of Foed and Agriculture be
pleased to state:

(a) whether the Government of
India were represented at the con-
ference of Food and Agriculture
Organisation held at Hongkong re-
cently; and

(b) it so, what acﬁon Government
have taken on the recommendations
of the Conference?

The Minister of Agriculture (Dr. P.
S. Deshmukh): (a) No conterence
was held.

(b) Does not arise.
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Foop SITUATION

»1367. Shri Bhagwat Jha Azad: Will
the Minister of Food and Agriculture
be pleased to state:

(a) the effect on the food situation
of the country due to the damage
caused to crops by floods; and

(b) whether the controls on food
grains would be re-imposed as a
result thereof?

The Deputy Minister of Food and
Agriculture (Shri M. V, Krishnappa):
(a) Though it is true that damage to
crops in the north-eastern parts of the
country has resulted from the floods,
the over-all food situation of the
country is satisfactory.

(b) The question of re-imposition
ot controls does not arise.

Shri Bhagwat Jha Azad: May I

know if there is any assessment by,

Government of the damage caused by
the floods to the food crops?

Shri M. V. Krishnappa: It is too
early to come to a final conclusion
regarding what exactly has been the
damage to food crops that has been
caused by the floods. Preliminary re-
ports have been received from the
States.

Shri Bhagwat Jha Azad: May 1
know what will be the position of
import from outside as a result of
the damage to {ood c¢rops by the
floods?

Shri M. V. Krishnappa: There
would not be any appreciable change
in the import programme on account
of these floods.

Shri Sadhan Gupta: May I know
on the basis of what figures the Gov-
ernment calculate  that the overall
position will not be affected. and.
whether those figures will be given?

Shri M. V. Krishnappa: By our past
experience of these floods and by the
figures that have been furnished to
us by the various State Governments
so far and by the confidence that we
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have got because of the overall situa-
tion in the rest of the country—in
other States.

GLUCOSE FACTORY

~ *1368. Shri Bishwa Nath Roy: Will
the Minister of Food and Agriculture
be pleased to state whether there is
any proposal under consideration for
starting a factory for the production
of glucose from sugar-cane bagasse?

The Minister of Agriculture (Dr. P.
S. Deshmukh): No.

Shri Bishwa Nath Roy: May I know
whether any research is going on in
this connection?

Dr. P. S. Deshmukh: All the infor-
mation that we can gather so far is
the report of the Director of the
Indian Institute of Technology which
has been publisheq by the National
Chemical Laboratory in the Journal of
Scientific and Industrial Research on
this question but no actual manufac-
ture has been undertaken.

Shri Bishwa Nath Roy: May I know
whether any scheme is under con-
sideration of the Government for
starting any glucose manufacturing
works in Eastern U.P, and Northern
Bihar where there are so many sugar
factories?

Dr. P. S. Deshmukh: No.

Shrimati Tarkeshwari Sinha: May
I know what are the by-products that

are being produced from this sugar
bagasse?

Dr. P. S. Deshmukh: This question
refers to glucose only, Sir.

Mr. Speaker: She wants to know
the by-products. I think she had
better refer to the leaflets published.

Dr. Rama Rao: May I know. in view
of the fact that eminent scientists
have come to the conclusion that
glucose can be manufactured, what
prevents the Government from under-
taking or helping such industry?
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Dr. P. 8. Deshmukh: The Govern-
ment is not expected to go into pro-
duction as a result of the researches
made but it is for the private industry
to take it up.

Second y, even. according to the
paper which we hLave received, it
seems that this glucose could be used
only for the fermentation industries
and it is not glucose that could be con-
sumed for other purposes.

CReDIT FACILITIES TO TcBACCO GROWEFRS

+1369. Shri Raghuramaiah: Wil! the
Minister of Food and Agriculture be
pleased to state whether any proposal
has been received from the Andhra
Government regarding the provision
of credit facilities for growers of to-
bacco in that State?

The Minister of Agriculture (Dr. P.
S. Deshmukh): Yes.

Shri Raghuramajah: I want to know
whether any decision has been taken
by Government in respect of that re-
presentation?

Dr. P. S. Deshmukh: The matter
was examined, and. I must say that
it falls thoroughly within the powers.
purview as well as the responsibility
of the State Government. If they want
any more assistance, the Reserve Bank
can give it

Shri Raghuramaiah: May I know,
in view of the fact that Central
Excise gets considerable income from
this and the Centre should be nor-
mally interested, whether they would
not themselves—irrespective of any
State aid—undertake to give credit
facilities to the growers?

Dr. P. S. Deshmukh: In addition to
what the State Government can do.
if they want any assistance, we will
certainly use our good offices to help
them. ’

Shri L. N. Mishra: Are Government
aware of the fact that contrary to the
expectations of the Planning Commis-
sion there has been a general fall in
the credit facilities for the agricul-
turists?
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Dr. P. §. Deshmukh: I should like
to ‘have notice.

Shri T. B. Vittal Rao: May I know
whether Government is aware of the
fact that in view of the absence of
any aid, the Imperial Tobacco Com-
pany is exploiting these growers by
giving credit?

Dr. P. 8. Deshmukh: I do not know
whether it is exploitation as a con-
sequence of the non-availability of
credit.

Co-OPERATIVE ASSURANCE Co. L7TD.,
AMRITSAR

*13%0. Shri K. P. Tripathi: Will the
Minister of Labour be pleaseq to
state:

(a) whether it is a fact that the
Co-operative  Assurance Co. Ltd.,
Amritsar has given notice to the Co-
operative Assurance Empolyees’ Union
that the award of the Tribunaj will
be terminated before one year;

(b) if so, whether the union has
represented the matter to Govern-
ment; and

(c) whether any decision has been
taken in the matter?

The Deputy Minister of Labour
(Shri Abid Al): (a) and (b). Yes.

(c) The Company has been advised
that the award is in force for a
period of one year from the 7th June
1954 and that it cannot be terminated
by the Company with effect from the
19th September, 1954 after giving two
months’ notice to the employees as
has been contemplated by the Com-
pany. Failure to implement the award
will render the Company liable for
prosecution under the Industrial Dis-
putes Act, 1947.

Shri K. P. Tripathi: May I know if
it is a fact that after this notification
by the Governmeni to the company,
the notice has been withdrawn?

Shri Abid Ali: I take the informa-
tion from the hon. Member.

Shri K. P. Tripathi: May I know
whether it is the policy of the Gov-
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ernment to make this award last so
that the conflict between labour and
capital im the industry might be
avoided even after one year is over?

Shri Abid Ali: According to the
legal position, the award will be in
force for a year. Two months there-
after, either party can give notice to
the other and thereafter only the
award will not be in force.

TRIPARTITE INDUSTRIAL COMMITTEES

*1378. Shri Tushar Chatterjea: Will
the Minister of Labour be pleased to
state the mames of the industries for
which Tripartite Industrial Commit-
tees have been set up?

The Deputy Minister of Labour
(Shri Abid Ali): Industrial committees
in India have been set up for the
following industries:—

1. Cotton Textiles.
2. Coal Mining.

3. Cement.

4. Plantations.

5. Tanneries and leather goods
manufactories.

6. Jute.

Shri Tushar Chatterjea: May I
know what are the grounds on which
these committees are set up and why
have committees not been set up for
all industries?

Shri Abid Ali: These are according
to the I.L.O. system and in addition
to discussing problems of importance
particular to the industries concerned,
the National Industry Committees
also deal, wherever appropriate, with
the resolutions adopted by the LL.O.
Committee and thus assist the Gov-
ernment in taking action on these
resolutions.

Shri Tushar Chatterjea: The Minis-
ter answered that in jute such a com-
mittee has been set up. May 1 know
when it was set up?

Shri Abid Ali: Perhaps in 1947 it
was set up
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Shri T. B. Vittal Rao: May I know
when the Industry Committee on coal
mining met and when the next meet-
ing is going to be held?

Shri Abid Ali: I have not got the
exact date with me; it met some years
back. So far as the next meeting of
this committee is concerned, the hon.
Member is aware that there is an
adjudication going on. After adjudica-
tion proceedings, if mecessary, the
meeting will be convened.

Shri B. §. Murthy: May I know
whether these plantation committees
include all types of agricultural
labour?

Shri Abid All: No.

BREACHES IN THE ASSAM RAIL-LINK

*1375. Shri Chaliha: Will the Minis-
ter of Rallways be pleased to state:

(a) whether Government are aware
of the great inconvenience caused to
the people of Assam because of the
break-down in the Assam Rail-Link;
and

(b) if so, when the Railway com~-
munication to Assam is likely to be
restored?

The Parliamentary Secretary to the
Minister of Railways and Transport
(Shri Shahnawaz Khan): (a) Yes.

(b) Through communication is ex-
pected to be restored by about the
first week of November.

Shri Amjad Ali: May I know what is
the present position of the repair
works undertaken in the line and
what are the particular spots where
the repairs of bridges and roads are
undertaken?

Shri Shahnawaz Khan: We are
making satisfactory progress. It is a
long list and if the hon. Member is

interested to kmow, he can contact
me later.

Shri G. P. Sinha: What is the total
damage to railway lines by these
floods?

Shri Shabnawaz Khan: We have
not assessed that.
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Mr. Speaker: I think the question
has been answered more than once
before.

DECENTRALIZATION OF PoOSTAL LIFe
INSURANCE  OsFICE

*1376. Shri H. N. Mukerjee: Will the
Minister of Communications be pleas-
ed to state:

(a) whether it is a fact that the
Office of the Director, Postal Life
Insurance, Calcutta, is proposed to be
decentralised soon; and

(b) if so, the reasons therefor?

The Deputy Minister of Commuai-
cations (Shri Raj Bahadur): (a) Yes.
The proposal is under consideration.

(b) To ensure better supervision,
and expeditious settlement of claims
and to meet the increased volume of
business.

Shri H. N. Mukerjee: May I know
what steps are in contemplation to
assure the present employees who
fear transfer and loss of their present
special allowance and serious difficul-
ties regarding housing accommoda-
tion, education of children and so on
and so forth?

Shri Raj Bahadur: Those matters
are under consideration and the
interests of the employees will be
taken due note of.

Shri H. N. Mukerjee: May I know

if it is not -a fact that expemses over -

the establishment will mount up on
account of having to have duplicate
the accounting, maintenance of policy
and review registers and other papers
separately both at the Centre and at
the branches?

Shri Raj Babadar: That is an in-
ference with which the Government
do not agree, because they have got
before them relevant facts and figures
which show that decentralisation wi
not result in increased expenditure
but to the contrary in reduction
thereof. .
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MANDYA SUGAR FACTORY

*1377. Shri Keshavaiengar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that thou-
sands of tons of sugar are lying in
stock in the Mysore Sugar Factory,
Mandya, due to their not being releas-
ed in spite of several requests; and

(b) whether Government are aware
that the factory will come to a close
if no order for release of sugar is
issued immediately?

The Minister of Agriculture (Dr. P.
8. Desbmukh): (a) and (b). Release
of sugar produced by a factory in &
season are spread over the whole
year. The Mandya factory started
crushing on 4th August, 1954, and
had produced 5,856 tons of sugar by
13th September, 1954. Out of this a
quantity of 2,901 tons sugar has
already been released. Further re-
leases would be made from time to
time.

Shri Keshavaiengar: When was this
release ordered?

Dr. P. 8. Deshmukh: As I stated,
the factory started crushing on the
4th August, 1954, and upto the 13th
September; 1954 they produced 5,856
tons. Of this quantity, 806 tons were
released on 4th September, 1954 and
631 tons on 13th September, 1954. A
further quantity of 1,464 tons has also
been released against tenders for con-
trolled distribution.

TICKETLESS TRAVEL

*1378. Shri D. C. Sharma: Will the
Minister of Rallways be pleased to
state:

(a) whether there was any de-
crease n ticketless travelling on the
Northern Railways in 1933-54 as
compared to 1952-53; and

(b) whether Government propose .o
take any special steps this year for
checking ticketless travelling?

The Parliamentary Secretary to the
Minister of Railways and Transport
(Shri Shahnawaz Khan): (a) It is not
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possible to say whether there has
been any decrease in ticketless travel-
ling on the Northern Railway during
1953-54 as compared to 1952-53 as the
number of undetected ticketless travel-
lers is not susceptible of computation.
The number detected during 1953-54
has, however, been more than that
for 1952-53.

(b) The present campaign against
ticketless travelling will continue to
be pursued vigorously.

Shri D. C. Sharma: May I know if
this ticketless travelling is more fre-
quent on braneh lines than on main
lines?

S8hri Shahnawaz Khan: We have a
:suspicion to that effect.’

Shri D. C. Sharma: May 1 know if

the Government is. thinking of increds-
ing the checking staff for reducing
the number of ticketless travellers?

Shri Shahnawag Khan: This matter
is being considered.

Shri D. C. Sharma rose—

Mr. Speaker: This question is often
coming up. Let us go to the next
.question.

‘CASE AGAINST RAILWAY EMPLOYEBS

*1380. Shri Dabhi: Will the Minis-
ter of Railways be pleased to refer
to the reply given to unstarred ques-
tion No. 242 on the 23rd March, 1854
and state:

(a) whether the preliminary enquir-
ies and investigation in connection with
the racket of illegal re-sale of used
Railway tickets have been completed;
and

(b) if so, what is the result there-
of?

The Parliamentary Secretary to the
Minister of Railways and Transport
(Shri Shahnawaz Khan): (a) and (b).
The preliminary enquiries in connec-
tion with this case have been com-
pleted very recently and the report
has been received by the Railway
Administration. Necessary action is
now in progress.
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Shri Dabhi: May I have some idea
of the report and who are involved
in this?

Shri Shabhnawaz Khan: Fifteen per-
sons are implicated in .this thing, but
we have not got the details of the
report. It is considered by the Rail-
way /Administration concerned, that
is, the Central Railway.

Shri Dabhi: Am I to understand
that no action will be taken on these
persons? ’

Shri Shahnawaz Khan: Depart-
mental action is suggested and the
Railway will take departmental action
on them.

Shri Dabhi: May I have some idea
of the modus operandi?

Shri Shabnawaz Khan:
not yet received the report.

We have

FRUIT PRESERVATION INDUSTRY

*1381. Shri Jhulan Sinha: Will the
Minister of Food and Agriculture be
pleased to state what assistance,
financial or otherwise, has so far been
given or is proposed to be given to
the Fruit Preservation Industry and
for its development?

The Minister of Agriculture (Dr. P.
S. Deshmukh): No direct financial
assistance by way of subsidy or loan
has been given to the fruit.preserva-
tion industry. The Central Gcvern-
ment, however, had assisted in the
procurement of raw materials like tin-
plate, sugar etc. to units of the in-
dustry when these commodities were
scarce and under control. This indus-
try has also been given protection
since 1948 through restrictions placed
on imports of fruit products and im-
position of high tariff duties. Govern-
ments’ decision to purchase their
requiremenis (e.g. Defence Services’
demands) from indigenous sources
only also assist the industry.

Shri Jhulan Sinha: May I know how
far the protection given to this in-
dustry has been able to ensure self-
sufficiency in this country in respect
of civil consumption and military con-
sumption? .
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Dr. P. S. Deshmukh: I want notice
of the question.

Shri K. P. Tripathi: May I know’

whether it is a fact that the Lal Singh
Committee, which visited Assam, made
a report that there should be a fruit
preservation industry because of the
large amount of wastage of fruits and,
thereafter, the hon. Minister himself
gave an assurance to the House that
it will be done? Up to this time, noth-
ing has been done. Why is it so?

Dr. P. S. Deshmukh: The matter is
being pursued as best as we can, but
unfortunately no private industrialist
is coming forward to do it and the
Government agency would certainly
take some time to give effect to the
proposal.

ALL-INDIA TRADEs CERTIFICATION
INVBSTIGATION COMMITTEE
*1382. Shri Krishnacharya  Joshi:
Will the Minister of Labour be pleas-
ed to refer to the reply to starred
question No. 1688 asked on the 8th
April, 1954, and state:

(a) Whether Government have exa-
mined the recommendations made hy
the All-India Trades Certification In-
vestigation Committee; and

(b) If so, which of them have been
accepted?

The Deputy Minister of Labour
(Shri Abid Al): (a) and (b) The
recommendations are still under con-
sideration.

Shri Krishnacharya Joshi: May 1
know the main recommendations of
the Committee?

Shri Abid Ali: This is a big report.
It was placed on the Table of the
House some time back.

POSTAL AGREEMENTS WITH NEPAL

*1384. Pandit D. N. Tiwary: Will
the Minister of Communications be
pleased to state:

(a) whether there is any proposal
to revise the agreementg about the
working of Posts, Telegraph and Tele-

phone Offices in Nepal;
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(b) the total income and expenditure
of the Government of India on these
items in Nepal; and

*(c) what further investment is pro-
posed to be made there?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a)
There is only one such agreement
which relates to the exchange of
mails. Froposals for revising this.
agreement are under consideration.

(b) Income About Rs. 20.000.
Expenditure About Rs. 1,30,00.

(¢) It 'is proposed to build some
quarters for the postal staff at Khat-
mandu.

Pandit D. N. Tiwary: May I know
the special features of t{he new

agreement?

Shri Raj Bahadur: That is a matter
yet under consideration.

Pandit D. N. Tiwary: May I know
the number of Indians working there?

Shri Raj Bahadur: 1 am sorry I
would require notice for that.

Pandit D. N. Tiwary: May I know
how many post offices. telegraph
offices and telephones are working
there?

Shri Raj Bahadur: We have got
one post office working in the Indian
Embassy, known as the Indian
Embassy Post Office. There is a tele-
graph office which is a wireless Tele-
graph station, worked by the Indian
Posts and Telegraphs Department.
personnel at Khatmandu. There is a
telephone P.B.X. also, having 25
working connections.

IMPORT Or FERTILISERS

*1386. Shri S. N. Das: Will the Minis-
ter of Food and Agriculture be pleased:
to state:

(a) the circumstances which have
led Government to import a large
quantity of fertilisers during the cur-

rent year;
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(b) the names of the countries from
which fertilisers have been imported
or are proposed to be imported; and

(c) how the prices of imported ferti-
lisers compare with the price o¢ Indian
fertilisers?

The Minister of Agriculture (Dr. P.
8. Deshmukh): (a) Attention is in-
vited to the statement laid on the
‘Table of the House in reply to the
starred question No. 64.

(b) The US.A., the UK. Holland
and Western Germany.

(c) The prices of imported material
range from Rs. 285/3/4 to Rs, 309/4/-
per long ton c. & f. Indian ports. The
prices of indigenous sulphate of
ammonia procured by Government are
f.or. works a little lower except in
‘the case of Fertilizers and Chemicals
Ltd., Travancore.

Shri 8. N. Das: What will be the
price of imported fertilisers when
they are supplied to the cultivators?

Dr. P. S. Deshmukh: As I stated, if
these shipments come to the ports,
they will work out slightly cheaper,
but they will be pooled with other
fertilisers that we have and they will
continue to be sold at the prices
‘which we have already determined.

Shri S. N. Das: What part of these
shipments has so far been received?

Dr. P. 8. Deshmukh: About 20,000
tons are about to arrive and I do not
think any shipments have actually
arrived.

Shri Bhagwat Jha Azad: Do Gov-
-ernment propose to raise the price of
indigenous fertilisers because the
fertilisers coming from foreign coun-
tries will be higher in price?

Dr. P. S. Deshmukh: We always
‘make an attempt to lower the prices
of indigenous as well as imported
fertilisers.

PRICES OF FOODGRAINS IN MANIPUR

*1387. Shri Rishang Keishing: Wil
the Minister of Food and Agricniture
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be pleased to state:

(a) whether it is a fact that due
to recent floods the prices of food-
grains in Manipur have gone up very
high; and

(b) it so, the measures adopted by
Government to relieve the hardship
caused to the people of Manipur?

The Deputy Minister of Food and
Agriculture (Shri M. V. Krishnappa):
(a) No, Sir. The recent floods have
not affected the prices of foodgrains
in Manipur in any appreciable
manner. A statement showing the
market prices of rice (Coarse) at
Imphal (Manipur) for the period
June-end 1954 to 3rd week of Septem-
ber, 1954 is placed on the Table of
the Lok Sabha [See Appendix VIII,
annexure No. 52.]

(b) Does not arise.

Shri Rishang Keishing: There are
varieties of rice and accordingly
there is difference in prices. May I,
therefore, enquire as to which of the
prices has been given in this table?

Shri M. V. Krishnappa: The differ-
ence between the price in August and
that in September is only eight annas
and that we take as a seasonal varia-
tion. I can assure the hon. Member
that Manipur is such a small State
that if the price were to rise, we have
got enough stocks to bring down the
price in Tripura and Assam, and we
will not allow the price to go up.

Shri Rishang Keishing: Different
lists of prices are given in the table.
I would like to know whether these
are the prices of the first class or
second class or third class rice..

Shri M. V. Krishnappa: It is the
price of coarse rice which is the
common man's rice that we have
given. The prices of the first and
second class varieties always differ.

Shri Rishang Keishing: In view of
the fact that the second and first class
rice are never sold below Rs. 18 and
Rs. 22 respectively, may I know it
Government can rely on the figure
given in the statement?
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Shri M. V. Krishnappa: We have
given the price of coarse rice, that is
mainly in Manipur, and most of the
people consume coarse rice. If the
hon. Membcr is interested, I am pre-
pared to give the prices of the other
varieties.
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The Minister of Agriculture (Dr. P.
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Dr, P. 8. Deshmukh: So far as I
know, there has been insufficient rain
in Ajmer. A sum of approximately
Rs. 84,000 is anticipated to be given
by way of remission by the Ajmer
Government and about Rs. 10,000 by
way of suspension of land revenue.
This is considered sufficient relief.
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Shri S. N. Das: Is the hon. Minis-
ter aware of the rain that has fallen
in these States so far?

Dr. P. S. Deshmukh: I watch the
rainfall reports every morning, Sir.

ADDITIONAL ANTI-MALARIA EQUIPMENT
FOR TIHAR

*1389. Shri Bhagwat Jha Arad: Will

the Minister of Health be pleased to

state:

(a) whether the Government of
Central
Government to accord high priority to
transport

etc. required for the anti-malarial units

working in North Bihar flood-affected

areas;
(b) whether they have asked for
further supply of D.D.T. Spraying

equipment and transport to deal with

the situation caused by the floods in
the State; and

(c) if so, the action taken by Gov-

ernment in the matter?

The Minister of Health (Rajkumari
Amrit Kaur): (a) and (b). Yes.

(¢) The Government of India have
sanctioned the following supplies for
anti-malaria measures in the flood
affected areas in Bihar:—

Estimated cost
() 50 tons of D.D.T. Rs. 3,00,000

(ii) Spraying equipment. Rs. 25.000

(ill) Transport Vehicles. Rs. 1,00,000

Shri Bhagwat Jha Azad: Is the
Government aware of the fact that
the small help that is extended to
North Bihar which has been widely
affected by floods is like a drop in the
ocean?

Mr. Speaker: It is more or less an
expression of opinion.

Shri Bhagwat Jha Asad: May I
know what further assistance is being
sent to the flood-affected areas of

Bihar?

Shri Nambiar: The matter is being
considered!
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Mr. Speaker:
interfere in that manner.

Rajkumari Amrit Kaur: If the hon.
Member is referring only to aid as
far as malaria is concerned, I may
tell him that seven units are already
working; seven more units have
already been sanctioned and an ezx-
gratia payment for four and a half
units is also being given to Bihar in
the matter of malaria. Of course,
there have been supplies of medicines,
milk, sugar. etc.. which have been
sent in addition.

Shri S. N. Das: May I know whether
it is a fact that for want of sufficient
supply of equipment and transport
facilities, the eleven malaria units in
Bihar have not been functioning pro-
perly?

Rajkumari Amrit Kaur: I have no
information to that effect. In fact,
they want the other seven units as
quickly as possible and we are
expediting the matter.

WIRELESS ANTI-PIRACY WORK

*1390. Shri T. B. Vittal Rao: Will
the Minister of Communications be
pleased to state:

(a) the policy of Government re-
garding the Wireless Anti-Piracy Work
which is being performed by the Posts
and Telegraphs Department temporarily
on the basis of yearly sanction; and

(b) whether the work will be perma-
nently taken over by the Posts and
Telegraphs Department?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) The
policy of the Governrgent is to entrust
the anti-piracy work which forms an
indivisible part of Broadcast Receivers’
Licensing work to the Department
which has facilities to effectively
check radio piracy with minimum
expenditure to the Government.

(b) The matter is under considera-
tion.

Shri T. B. Vittal Reo: As long as
six months back, it was stated that
Government was thinking of revising
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the rates charged for the issue of
radio licences by the P. & T. Depart-
ment. May I know whether any
decision has been taken regarding the
revision of rates?

Shri Raj Bahadur: The question of
revision vf rates is something differ-
ent from the question of wireless
piracy. Even so I may say that, we
have arrived at a decision regarding
the rates for certain institutions. like
the institutions for the blind.

REORGANISATION OF R. M. S.

*1392. Shri H. N. Mukerjee: Will the
Minister of Communications be pleas-
ed to state whether Government pro-
pose to reorganise the Railway Mail
Service and transfer its head-quarters
from Calcutta to Patna?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): Yes, but
there is no proposal to transfer the
present headquarters of any R.M.S.
Division from Calcutta to Patna.

Shri H. N. Mukerjee: May I know,
Sir, if Government have considered
the representation of the employees in
this matter, who have serious mis-
givings about this point?

Shri liaj Bahadur: Representations
on what subject particularly?

Mr. Speaker: On the question of
transfer of headquarters.

Shri Raj Bahadur: The question of
transfer of headquarters does not

arise in view of my answer to the
question.

ANTIBIOTICS

*1394. Shri Dabhi: Will the Minister
of Health be pleased to refer to the
reply to starred question No. 2327,
asked on the 10th May, 1954, and state:

(a) whether Government will now
be in a position to give statistics re-
garding the efficacy or otherwise of
antibiotics like streptomycin, isoniazid
ete.; and

(b) it so, whether Government pro-
pose to lay the same on the Table nt
the House?
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The Minister of Health (Rajkumari
Amrit Kaur): (a) and (b). No statis-
tics are available; but, the clinical
trials and experimental work done in
India and abroad have established
beyond doubt that these medicines
are of deflnite thérapeutic value in
Tuberculosis, more so when judiciously

combined with each other and, where:

indicated, administered along with
surgical and other recognised
measures.

Shri Dabhi: May I know whether
Government does not consider this an
important enough subject to collect
statistics?

Rajkumari Amrit Kaur: It will be.

very difficult to collect statistics. We
are assured that when these medi-
ecines are given judiciously or in
combination with each other, they are
of very great value.

Dr. Rama Rao: In view of the high
efficacy of these drugs, what steps are
Government taking to
free, or at cheap rates?

Rajkumari Amrit Kaur: A great
deal of help is being given in all T.B.
clinics and sanatoria to poor patients
and they are not charged for the sup-
ply of any of these medicines.

Shri Dabhi: May I know whether
it is not a fact that the Deputy Minis-
ter of Health, in reply to one of my
questions said that she would be
collecting statistics on this subject?

Rajkumari Amrit Kaur: It is im-
possible for me to collect statistics
from all over the
these institutions are under the State
Governments.

NORTH EASTERN RAILWAY CLAIMS
OFFICE

*1395. Shri Jhulan Sinha: Will the
Minister of Rallways be pleased to
state: -

(a) whether it is a fact that the dis-
posal of claims emanating from the
areas of North Bihar and eastern
UP. has been very much handicapped

418 LSD

» 27 SEPTEMBER 1954

supply them

country, because

Oral Answers 1662

by the transfer of Claims Office from
Gorakhpur to Calcutta; and

(b) whether Government have con-
sidered the various representations on
the. subject and taken a decision for
the re-transfer of the Claims Office to
Gorakhpur?

The Parliamentary Secretary to the
Minister of Railways and Transport
(Shri Shahnawaz Khan): (a) No.

(b) Representations have been con-
sidered but the re-transfer- of the
Claims Office to Gorakhpur is not
considered necessary for the present.

Shri Jhulan Sinha: May I know the
figures of disposal of claims prior to
the transfer ‘of this office from
Gorakhpur to " Calcutta, and the
corresponding period after its transfer?

Shri Shahnawaz Khan: I do not
have the exact figures with me now,
but there is a considerable improve-
men{, in the disposal of claims cases.

Shrl Jhulan Sinha: May I know _
what this improvement means—
whether disposal has been expedited,
or what?

Shri Shahnawaz Khan: More num-
ber of cases have been disposed of—
that is what it means.

Shri G. P. Sinha: What is the
reason for transferring this office
from Gorakhpur to Calcutta, which is
already most congested as far as
offices are concerned?

Shri Shahnawaz Khan: This office
was already in Calcutta, but on the
regrouping of rajlways a section of
the office which was at Muzaffarpur,
was transferred to Calcutta.

CENTRAL AGRICULTURAL AND ANIMAL
HUSBANDRY SERVICE

*1396. Pandit D. N. Tiwary: Wil
the Minister of Food and Agriculture
be pleased to state:

(a) whether there is any proposal to
constitute a Central Agricultural and
Animal Husbandry service; and

(b) it so, what are the details of
the scheme?
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The Minister of Agriculture (Dr. P.
S. Deshmukh): (a) The possibility of
constituting an  Agricultural and
Animal Husbandry Service restricted
primarily to posts in the Research
Institutions under the Ministry re-
quiring Agricultural or Animal Hus-
bandry qualifications is being exami-
ed. This will, however, be a Ceatral
Government service and not an All-
India Service like the I.A.8., or the
LP.S.

(b) The details will be worked' out
after the question of constituting the
service is finally accepted by Govern-
ment in principle.

Pandit D. N. Tiwary: May I know
how the Government co-ordinates the
different Central activities in the
States at present?

Dr. P. §5. Deshmukh: This has no
reference to activities in the States.
All that we want is the grouping to-*
gether of all the various posts we
have, because a certain amount of
difficulties has arisen so far as pro-
motions are concerned and there is a
tendency on the part- of the institu-
tions to constitute their own indepen-
dent cadres, which does not give

sufficient scope for efficient people
outside those services.
Shri S§. N. Das: May I know

whether the attention of the Govern-
ment has been drawn to the fact that
in various States the provision made
in the budget for animal husbandry
has not been spent ang that it was
due to lack of sufficient number of
suijtable personnel?

Dr. P. 8. Deshmukh: That is some-
what a separate question. We are
aware of the deficiency especially in
the fleld of qualified animal husbandry
men. We are trying to meet the
deficiency by other means.

IMPORT OF RICE FROM BURMA

*1397. Shri Rishang Keishing: Wwill
the Minister of Food and Agriculture
be pleased to state:

(a) whether it is a fact that rice is
being imported into Manipur from
Burma;
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(b) it so, the quantity of rice im-
ported annually during the last three
years; -

(c) the price at which rice is being
imported; and

(d) the reasons for importing rice in
Manipur from Burma?

The Deputy Minister of Food and
Agriculture (Shri M. V. Krishnappa):
(a) Yes, Sir.

(b) The quantities of rice imported
during the last three financial years
are:—

1952-53—20 tons.
1953-54—42 tons.
1954-55—Nil.

(Upto 8th September, 1954).

(¢c) Since no imports have taken
place since April, 1954, this does not
arise.

(d) Local shortages of rice in the
past.

Shri Rishang Keishing: May I know
since how long the import of rice
from Burma has been going on and
whether it is the State Government
or private agencies which import rice
from Burma?

Shri M. V. Krishnappa: In these
three years the imports have been
mostly done by the local people there
against barter of their textiles and
other small cottage articles which they
produce. The hon. Member knows
that the people living in the Indo-
Burma road manufacture small cottage
articles and they exchange them by
barter and import rice. It is not on

. government account but on private

account.

Shri Rishang Keishing: Do Govern-
ment absolutely find the’ necessity of
importing rice from Burma for the
people of Manipur?

Shri M, V. Krishmappa: It depends
upon the prices in the two places. If
the price of rice in Manipur is higher
than in Burma, then people try to
import it from the Burmese border.
If they have enough rice or more in
Manipur ijtself, they try to export it
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CATTLE STERILITY SCHEME

*1398. Shri Bhagwat Jha Azad: Will
the Minister of Food and Agriculture
be pleased to st&e.:}

(a) whether Government propose to
start a co-ordinated Cattle Sterility
Scheme; ~

. (b) if so, when the scheme will be
started; and

(c) the special features of the
scheme?

The Minister of Agriculture (Dr. P.
S. Deshmukh): (a) Yes.

(b) Towards the middle of next
year.

(c) A statement is laid on the
Table of the House. [See Appendix
VIII, annexure No. 53.]

Shri Bhagwat Jha Azad: As is
evident from the statement, some
fellowships have been offered by the
Swedish Government. May I know
how many Indian students are get-
ting training through such fellow-
ships?

Dr. P. S. Deshmukh: So far as this
item is concerned we have selected,
appointed and sent to Sweden six
officers.

Shri Bhagwat Jha Azad: May I
know, save the selection of persons
for foreign training, what other work
is being done in this regard by the
Central Government?

Dr. P. §. Deshmukh: So far as
cattle sterility is concerned, I am
afraid this is the only scheme we
have.

Shri Bhagwat Jha Azad: May I
know if, as it is mentioned in item
(vii) of the statement, any institution
of independent chairs of professorship
in veterinary colleges has been estab-
lished up till now or not?

Dr. P. 8. Deshmukh: It is proposed
to be done. I do not think any start
has been made.
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Shri Bhagwat Jha Azad: May I
understand that all the items, Nos. (i)
to (vii) mentioned in the statement
are under the consideration of the
Government? -

Dr. P. 8. Deshmukh: Not all. We
have taken certain steps. This is a
four year plan, and the first year is
going to be spent in getting the
various officers trained. After that the
centres will start functioning:

TAKING OVER OF SUGAR MILLS

~ *1069. Shri Tulsidas: Will the Minis-
ter of Food and Agriculture be pleased
to state:

(a) the names of sugar factories
where Government have appointed
authorised Controllers under the
Essential Supplies (Temporary Powers)
Act, 1946; and

(b) whether any facilities were given
for the release of sugar to these
factories?

The Minister of Agriculture (Dr. P.
S. Debhmukh): (a) (1) M/s. Ishwari
Khetan Sugar Mills Ltd., Lakshmigan].

(2) M/s. Maheshwari Khetan Sugar
Mills Ltd., Ramkola.

(8) M/s. Padrauna Raj Krishna
Sugar Mills Ltd., Padrauna.

(4) M/s. Vishnu Pratap Sugar Mills
Ltd., Khadda.

(5) M/s. Lord Krishna Sugar Mills
Ltd., Saharanpur.

_(6) M/s. Ram Luxman Sugar Mills,
Mohiuddinpur.

(7) M/s. Jagdish Sugar Mills Ltd.,
Kathkuiyan.

(b) Yes, Sir; whenever required.

8hri Tulsidas: May I know the
reasons why these factories are run
by these authorised Controllers under
this Act?

Dr. P. 8. Deshmukh: I cannot give
the details in each case, but, generally
speaking, it is either due to some liti-
gation pending or some mismanage-
ment or some other difficulties.’
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Shri Tulsidas: May I know whether
these factories are working better
under these conditions than before?

Dr. P. S. Deshmukh: Sir, I do not
want to hazard a reply off-hand.

Shri Tulsidas: May I know whether
the Government intends to carry on
this sort of management?

Dr. P. S. Deshmukh: Only so lag
as the circumstances require it.

Shri Sinhasan Singh: May I know
who has been
for the Khadda Sugar Mill and for
the Padrauna Sugar Mill?

Dr. P. S. Deshmukh: I have no in-
formation about any other sugar mill
except the seven I have mentioned.

Shri Bishwa Nath Roy: May I know
whether the wages of the labour
which have been due for the last few
years have been paid in the Khadda
and Padrauna Sugar Mills?

Dr. P. 8. Deshmukh: I would like
to have notice of the question.

Mr. Speaker: I will now call ques-
tions of Members who were absent.

TRAINING OF CO-OPERATIVE PERSONNEL

*1358. Shrimati Tarkeshwar! Sinha:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether Government have
opened any Regional Centres for
training personnel of Co-operative
institutions; -

(b) if so, how many centres have
80 far been opened; and

(c) how many candidates have been
selected for training?

The Minister of Agriculture (Dr. P.
§. Deshmukh): (a) Yes.

() Two.

(c) 54 from Co-operative Depart-
ments and 37 from Co-operative insti-
tutions,
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Shrimati Tarkeshwari Sinha: May
I-know the names of the places where
the Centres have been opened?

Dr. P. S. Deshmukh: I would like
to have notice of the question.

Shrimati Tarkeshwari Sinha: May
I know if Government propose to
open more such centres all over
India? .

Dr. P. S. Deshmukh: For the pre-
‘sent we have no such proposal.

Shri L. N. Mishra: Are Government
aware of the fact that “co-operative

_societies have been on the decline in

the course of these two years?

Dr. P. S. Deshmukh: In some res-
pects.

Shri N. M, Lingam: May I know if
apart from these centres the Reserve
Bank of India is having a training
centre of its own; and, if so, may I
know the outturn of the trainees?

Dr. P. 8. Deshmukh: At the present
time, I can give this information. The
centres are at Poona and Madras, and
the total number of centres wwould be
five. But the whole thing is done by
a committee that we have appointed
for the training and it will be under
them that the centres will be opened.

Shri Bhagwat Jha Azad: In reply
to a supplementary question, just now
the hon. Minister admitfed that there
is a decline in the co-operative socie-
ties. What efforts have been made to
arrest the decline? Do Government
propose to take steps to arrest the
decline in the national interest?

Dr. P. S. Deshmukh: In some res-
pects only, I said. In some cases, as
a matter of fact the number of socie-
ties has gone up. Also in some cases
there is progress. But there are
certain things in which there has
been a retrogression. The Government
is taking active steps by the constitu-
tion of a Central Council of Co-
operatives and others.

Mr. Speaker: The Question—l;our is
over.
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WRITTEN ANSWERS TO QUESTIONS

SUGAR SCARCITY

( Dr. Ram Subhag Singh:
Shri R. S. Tiwari:
Shri Bibhuti Mishra:

Will the Minister of Food and
Agriculture be pleased to state:

(a) whether it is a fact that Go-
vernment propose to take steps to
check artificial scarcity of sugar; and

(b) if so, the details of the steps
that would be taken?

The Minister of Agriculture (Dr. P.
S. Deshmukh): (a) and (b). Yes.
Artificial scarcity of sugar in a few
important markets appeared to have
been caused by hoarding. Immediate
steps have been taken by Govern-
ment in such cases for distributing
sugar at fair prices through selected
commission agents and also to restrict
movement with a view to bringing out
the hoarded stocks. In certain other
cases temporary scarcity has arisen
due to transport difficulties and move-
ment of sugar to such areas is being
expedited, as necessary.

*1345.

TUBE-WELL, SCHEME IN PUNJAB

*1346. Shri D. C. Sharma: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the total amount advanced to the
Punjab State under the Tube-well
Scheme up to December, 1953;

(b) the area that will be irrigated
by a tube-well; and

(c) the approximate
charges per acre?

The Deputy Minister of Food and
Agriculture (Shri M. V. Krishnappa):
(a) A statement showing the loans
sanctioned to the Punjab Government
for tubewell schemeg durlfig the last
three financial years is laid on the
Table of the House. [See Appendix
VIII, annexure No. 54.]

(b) 400 acres approximately.

irrigation

(c) The irrigation rate for tube-
wells is related by the Punjab Gov-
ernment to the unit of electricity con-
sumed and the charge proposeq is
4 annas per unit.
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The Deputy Minister of Communi-
cations (Shri Raj Bahadur): Separate
accounts of revenue derived from
book packets alone is not maintained.
The estimated revenue on book pac-
kets during 1953-54 was Rs. 213 lakhs
as compared to Rs. 139 lakhs during
1952-53. The volume of traffic during
1953-64, however, has decreased by
3 per cent.

COMPBNSATION CLAIMS ON RAILWAYS

*1353. Ch. Raghubir Singh: Will
the Minister of Railways be pleased
to state:

(a) whether it is a fact that a
retired Director of the Railway
Board was appointed to enquire into
the causes of the abnormally high
incidence of compensation claims on
Indian Railways;

(b) if so, what were his findings;
and

(c) how far his recommendations
have been accepted?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
Yes, Sir. A Director of the Railway
Board who was on leave preparatory
to retirement, was recalled to conduct
the investigation.

(b) A summary of his recommen-
dations is contained in Chapter XVIII
of his Report No. 1 on the subject of
Claims for Compensation. A copy of
this Report is available in the Library
of the House.

(c) Most of his recommendations
have been accepted.
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The Minister of Health (Rajkumari
Amrit Kaur): (a) The South Madhya
Pradesh Women’s Conference, Nagpur.

(b) The amount of aid will be
decided on recefpt of the detalled
scheme, on the following basis.

" The Central Government will bear
the entire cost of technical equipment
and furniture and will also meet the
recurring expenditure on a sliding
scale, as follows:—

First six months ...
next twelve
months

100 per cent.

.. 66-2/3 per cent.

next twelve months ...
next six months

50 per cent,
333 per cent.

(c) The State Government have
planned the establishment of a family
planning clinic at the Daga Memorial
Hospital, Nagpur, for which a sum
of Rs. 14,830 has been sanctioned by
the Government of India. The Branch
of the All India Women’s Conference,
Souftn Madhya Pradesh, has also
started family planning centres in
Maternity Homes and Child Welfare
Centres.
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SxiM-MILk FrRoM UNICEF

*1357. Sardar Hukam Singh: Will
the Minister of Health be pleased to
state:

(a) the quantity of UNICEF skim-
milk powder received in India from
1st April to 1st August, 1954; and

(b) the manner in which the dis-
tribution of this quantity has been
made?

The Minister of Health (Rajkumari
Amrit Kaur): (a) Approximately
32,00,000 lbs.

(b) Out of this quantity, the quan-
tities so far released 'are:—

(i) Government of Bihar
for emergency
feeding.

(ii) Government of Uttar
Pradesh for distri-
bution through
Hospitals & MCH
Centres.

(iiiy Government . }
)
J

}5,56,650 Ibs.
5,28,800 1lbs.

Bombay for cmer-
gency feeding
scarcity areas.

(iv) Government of West
Bengal for emergency
feeding

(v) Govcrnment
Assam for uner-
gency feeding.

TotAL

1bs.
2,00,000 lbs.

20,000 lbs.
13,40,450 1bs.

The remainder will be distributed
according to the needs of various
States.

TouRriST CENTRE AT BANGALORSB /

*1360. Shri N. Rachiah: Will the
Minister of 'rnnsport be pleased to
state:

(a) whether it is a fact that Go-
vernment propose to open a Tourist
Centre at Bangalore; and

(b) if so, from what date?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
and (b). The office was opened on
the fith September, 1954,
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EXTENSIONS OF SERVICE

#1362. Shri V. Muniswamy: Will the
Minister of Railways be pleased to
state the policy adopted by the Rail-
way Administration in granting ex-
tensions of service to the Heads of the
Departments in  Railways  after
superannuation?

The Deputy Minister of Railways
and Transport (Shri Alagesan): The
policy is that if an officer’s services
are required beyond the age of super-
annuation in the public interest, such
requirement should, if it is for a
cadre post, be met ordinarily by the
re-employment of the officer, extén-
sion of service being granted only in
exceptional circumstances and if it is
for an ex-cadre post it may be met
by granting an extension of service
or by resemployment depending on
the merits of each case.

FERTILIZERS

*1371. Shri_ Buchhikotaiah: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the survey of the
usage of fertilisers in the various
parts of the country has been made;

(b) if so, the names of the places
where the survey has been made;

(c) the results of the survey;

(d) whether any suggestions have
been made as a result of this survey;
and

(e) the machinery set up for im-
Plementing the suggestions, if any?

The Minister of Agriculture (Dr. P.
8. Deshmukh): (a) No.

(b) to (e). Do not arise.

HieH FRreQUENCY RADIO-TELEPHONE
SYSTEM

*1372. Shri H. G. Vaishnav: Will the
Minister of Communications be pleas-
ed to state:

(a) whether it has been decided to
introduce high frequency Radio-Tele-
phone System in the Indian Aircrafts

to be operated by the pilot himself;
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(b) whether the system has proved
successful in other countries; and

(c) whether any representations
were received against the introduc-
tion of the said system?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) Such
a system has been introduced in
certain services run by the Air India
International Corporation. There is
no proposal at present to introduce it
in the aircraft for internal services.

(b) The system is extensively used
in the U.S.A., UK., Europe, Australia
and the Middle and Far East and has
proved successful.

(c) Yes. The Indian Pilots’ Guild
and the All India Airlines Radio
Officers’ Association represented
against Air India International using
this system as the primary means of
air/ground communication without
the carriage of a Radio Officer. The
representations were given full con-
sideration before deciding the intro-
duction’ of the system on certain air-
routes.
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The Minister of Health (Rajkumari
Amrit Kaur): (a) No health centres
are to be istarted under the auspices
of the World Health Organisation in
any of the States. The World Health
Organisation is, however, providing
technical assistance for the implemen:
tation of various health programmes
in India, including Maternal and
Child Health Projects.
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(b) The Government of Madhya
Pradesh desire to establish 20 Mater-
nity and Child Health centres during
the next two years wifi WHO/UNICEF
assistance. Ten of these centres are
proposed to be established during the
current financial year and the remain-
ing ten in 1955-56 in the National
Extension Areas of the State.

(c) The Maternity and Child Health
centres will be started under the
MCH/Nursing Project of the World
Health Organisation. The places where
these centres are to be starteq have
not yet been selected.
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The Parliamentary Secretary to the
Minister of Railways and Transport
(Shri Shahnawar Khan): No conces-
sion in rail fares is granted to foreign
tourists as such. Some foreign tourists
who attended the Conferences of All
India Bodier of Educational, Cultural
and Social importance, might have
availed of the usual concession granted
to the delegates including foreign
delegates attending such Conferences.
Separate information regarding the
number of such foreign delegates who
availed of the concession is not avail-
able.

REGIONAL OFFICERS
*1383. Ch. Raghubir Singh: Will the

Minister of Tramsport be pleased to
state:

(a) whether it is a fact that Govern-
ment have appointed some Regional
Officers (Sails) for regulating the
traffic of sailing vessels; and

(b) if so, what is-the report of the
Regional Officers?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
Government have selected three candi-
dates in consultation with the Union
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Public  Service @ Commission frr
appointment as Regional Officers
(Sails) at Bombay, Masulipatam and
Tuticorin’ and they are expected to
join shortly.

(b) Does not arise.

DEVELOPMENT OF HERBAL RESOURCES

*1385. Shri 8. C. Samanta: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the steps (hat have been takem
to develop the herbal resources of
medica) value in India;

(b) whether any State Government
is doing any research work in the
matter;

(c) if so, the names of those States
and works they are carrying on; and

(d) whether any State Government
applied for help to establish indige-
nous drug farm or drug research
laboratory?

The Deputy Minister of Food ané
Agriculture (Shri M, V. Krishnappa):
(a) A statement is laid on the Table
of the Sabha. [See Appendix VIII, an-
nexure No. 55.]

(b) Yes.

(¢c) UP, Madras, Assam, West
Bengal, Jammu and Kashmir States

are carrying on research on medicinal
plants and drugs.

(d) UP. and Assam.

DEMONSTRATION AT SABOUR RAILWAY
STATION
*1391. Shri H. G. Vaishnav: Wili the
Minister of Railways be pleased to
state:

(a) whether it is a fact that the As-
sistant Station Master and some other
members of the staff of Sabour Rafl-
way Station were attacked by a crowd
of students on the 8th September 1954.

(b) the number of persons injured
in the incident;

(c) whether any damage was caused
to the Railway property; and

(d) the cause of this incident?
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The Parliamentary Secretary to the
Minister of Railways and Transport
(Shri Shahnawaz Khan): (a) Yes, but
the incident took place on 6th Septem-
ber, 1954 and not on 8th September,
1954.

- (b) Five.
(c) Yes.

(d) The incident arose as a result
of a student .of the Sabour Agricul-
tural Ovollege having been placed be-
fore a Magistrate for pulling the alarm
chain of a train at Sabour Station on
6th September, 1954.

TRAIN-Bus COLLISION

#1393. Dr. Ram Subhag Singh: Will
the Minister of Raiﬂnys be pleased to
state:

(a) whether it is a fact that a truck
carrying students collided with the
34 Down Dehra Dun Express at about
5-40 p.M. on the 15th September 1954,
between Deoband and Rehana Kaian
Stations on the Saharanpur-Meerut
Section of the Northern Railway;

(b) if so, the number of persons who
were killed and injured as a result of
that collision; and

(c) whether the causes of the colli-
sion have been enquired: into?

The Parliamentary Secretary to the
Minister of Railways and Transport
(Shri Shahnawaz Khan): (a) Yes. At
about 17-42 hours on 15th September,
1954, there was a collision between
No. 3¢ Down Dehra Dun Express and
a motor-truck at an unmanned level
crossing between Deoband and Rehana
Kalan Stations on the Delhi-Sah.aran-

' pur Section of the Northern Railway.

(b) No one in the train was killed

or injured. Out of those travelling in\

the motor-truck, 10 were killed and
19 injured.

(¢) An enquiry was held by the
Government Inspector of Railways.
Lucknow. His provisional finding is
that the accident was caused by the
railway line being suddenly obstructed
by the motor-truck in the face of
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the approaching train which thus ran
into the motor-truck.

THBFTS ON THE BIKANER RAILWAY
DivisioN

715. Shrl Karni Singhji: Will the
Minister of Railways be pleased to-
state:

(a) the number of cases of thefis
of goods from Railway wagons on the
Bikaner Division of the Northern
Raillway that have been reported to
the authorities during the years 1951
52, 1952-53 and 1953-54;

(b) the value of goods stolen;

(c) the value of goods recovered;.
and

« L]

(d) what effecti{’e measures have
been adopted to prevent such thefts?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
to (d). A statement giving the re-
quired information is attached here-
with. [See Appendix VIII, annexure
No. 56.]

R.M.S. ACCOMMODATION AT KHARAGPUR

716. Shri Ramananda Das: Will the
Minister of Communications be pleased
to state:

(a) whether it is a fact that the
mails containing valuable articles are
stowed and kept on open platform
outside the mail office of Kharagpur
due to shortage of accommodation,
resulting in a number of cases of loss
of articles; and

(b) if so, whether the required
accommodation would be provided as
early as possible?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) No.
All mails containing valuable articles:
are kept inside the building. No doubt
there is shortage of space in Kharag-
pur RM.S.; but it is not so acute as
to require mails containing valuable
articles to be kept on open platform.
There were two cases vf loss of articles
due to negligence on the part of the
stafl.
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(b) The Railway Administration
have already been approached {for
extending the present building. The
matter is being vigorously pursued.

APPOINTMENTS IN BARRACKPORE
Post OFFICE

717. Shri Ramananda Das: Will the
Minister of Communjcations oe
pleased to state:

(a) whether several {irregularities
.occurred in the appointment of post-
men and other class IV staft in the
.Barrackpore postal sub-aivision in
1953; and

(b) if so, what action Government
‘have taken in the matter?

The Deputy Mln?ster.ot Communi-
.catioms (Shri Raj Bahadur): (a) Yes.

(b) The matter is under examina-
tion and necessary action will be
taken to set them right and take
.action against the officials responsible
for the irregularities.

STATUTORY AND NON-STATUTORY
BODIES

‘718. Shri §. N. Das: Will the Minis-
iter of Labour be pleased to refer to
the answer to unstarred question
No. 791 asked on the 18th December,
1952 and state:

(a) the mames of statutory and non-
-statutory bodies of permanent nature
constituted since December, 1952 under
‘the administrative control of the
Ministry of Labout giving the follow-
4ng information in each case:—

(i) date ‘of constitution,

(1i) the recurring and non-recur-
ring expenditure involved,
(iii) provision for audit of their

aocounts, and
(iv) the method of submission of

the report of their actjvities;
and

(b) the names of bodies of a per-
smanent nature that have been dis-
solved during this period?

The Deputy Minister of Labour
{Shri Abid Al}): (a) and (b). A state-
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ment is laid on the Table. [See Ap-
pendix VIII, annexure No. 57.]

Ad-hoc COMMITTERBS

719. Shri 8. N. Das: Will the Minis-
ter of Labour be ‘pleased to refer to
the answer to unstarred question
No. 791 asked on the 18th December,
1952 and state:

(a) the names of ad-hoc com-
mittees:—

(i) that were appointed since

December, 1952 giving the

date of appointment,

(ii) that have finished their work
and thave submitted their re-
ports during the period giving
the dates of submission of
their reports, and

(iii) that are still functioning and
the time by which they are
expected to submit their re-
ports; and

(b) the names of bodies of advisory
character that ‘have been dissolved
during this period?

The Deputy Minister of Labour
(Shri Abid All): (a) and (b). A state-
ment is laid on the Table. [See Ap-
pendix VIII, annexure No. 58.]

STATUTORY AND NON-STATUTORY BoDIES

720. Shri S. N. Das: Will the Minis-
ter of Food and Agriculture be
pleased to refer to the answer to the
unstarred question No. 788 asked un
the 18th' December, 1852 and state:

(a) the names of statutory and nomn-
statutory bodies of permanent nature
constituted since December, 1952
under the administrative control of
the Ministry of Food and Agriculture
giving the following information in
each case:— “~

(1) date of constitution,

(ii) the recurring and non-
recurring  expenditure in-
volved, -~

(i) provision for audit of their
accounts, and
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(iv) the method of submission of
the report of their activities;
and

(b) the mames of bodies of per-
manent nature that have been dis-
solved during this period?

The Deputy Minister of Food and
Agriculture (Shri M. V. Krishnappa):
(a) A statement is laid on the Table
of the Lok Sabha. [See Appendix
VIII, annexure No. 59.[

(b) Nil
Ad-hoc COMMITTEERS

721. Shri 8. N. Das: Will the Minis-
ter of Food and Agriculture be
pleased to refer to the answer to un-
starred question No. 788 asked on the
18th December, 1952 and state:

(a) the names of ad-hoc com-
mittees:—

(i) that were appointed since
December, 1852 giving the
date of appointment,

(ii) that have flnishred their work
and have submitted their re-
ports during the period giving
the dates of submission of
their reports, and

(ili) that are still functioning and
the time by which they are ex-
pected to submit their reports;
and ’

(b) the names of bodies of advisory
character that have been dissolved
during this period?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) and (b). A
statement is laid on the Table of the
Lok Sabha [See Appendix VIII, an-
nexure No. 60.]

STATUTORY AND NON-STATUTORY BODIES

722. Shri S. N. Das: Will tt> Minis-
ter of Health be pleased to refer to
the answer to unstarred question
No. 790 asked on the 18th December,
1952 and state:

(a) the names of statutory and
non-statutory bodies of permanent
nature constituted since December,
1952 under the administrative control
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of the Ministry of Health giving the
following information in each case:—

(i) date of constitution.

(ii) the recurring and non-
recurring  expenditure in-
volved,

(ili) provision for audit of their
accounts, and

(iv) the method of submission of
the report of their activities;
and

(b) the names of bodies of per

-manent nature that have been dis-

solved during this period?

The Minister of Health (Rajkumari
Amrit Kaur): (a) A statement giving
the requisite information is placed on
the Table of the House. [See Appen-
dix VIII, annexure No. 61.]

(b) The Board of Trustees for the
Hospital for Mental Diseases, Ranchi,
constituted under the Ranchi Mental
Hosplital Act, 1922 was dissolved with
effect from the 1st June, 1954.

Ad-hoc COMMITTEES

723. Shri S. N. Das: Will the Minis-
ter of Health be pleased to refer to
the answer to unstarred question
No. 790 asked on the 18th December,
1952 and state:

(a) the names of ad-hoc com-
mittees:—

(i) that were appointed since
. December, 1952 giving the
date of appointment,

(ii) that have finished their work
and have submitted their re-
ports during the period giving
the dates of submission of
their reports, and

(iii) that are still functioning and
the time by which they are
expected to submit their re-
ports; and

(b) the names of bodies of advi-
sory character that have been dis-
solved during this period?

The Minister of Health (Rajkumari
Amrit Kanr): (a) (i) The mames of
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ad-hoc Committees and their dates of

appointment are:— H

1. Ad hoc Committee on Homoeo-
pathy, December, 1952,

2. Family Planning Research and
Programme Committee, 6th
May, 1953.

3. Committee for Drafting Model
Public Health Act, 6th
October, 1953.

4. Committee to review conditions
of services of Nursing Pro-
) fession. 19th May, 1054,

"'s. Committee for the Control of
Leprosy. 19th May, 1954.

6. Family Planning Grants
Committee. 28th May, 1954.

7. Ad hoc Body of Local Self Gov-
ernment Ministers. 27th June,
1954, :

(ii) Ad hoc Committee on Homoeo-
pathy resubmitted its final report on
the 14th September, 1953.

(iii) Committees mentioned at 2 to
7 in (a) (i) above are still function-
ing. Of these, the Family Planming
Research and Programme Committee
and Family Planning Grants Com-
mittee, are submitting reports from
time to time. The Committee for
Drafting Model Public Health Act, is
expected to complete its work by the
end of February, 1956. The Com-
mittee to review the conditions of
service of the Nursing Profession and
the Committee for the Control of
Leprosy have been asked to submit
reports within a period of six months.
The Ad hoc Body of Local Self Gov-
ernment Ministers will meet as and
when necessary,

(b) Ad hoc Committee on Homoeo-
pathy.
ABOLITION OF SPLIT DutY INP. & T.
DEPARTMENT .
724. Shri Ramananda Das: Will the

Minister of
pleased to state:

’a) whether it is a fact that Gov-
ernment had accepted the recommen-
dation of the Expert Committee of
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the Posts and Telegraphs Department
regarding the abolition of split duty
as far as practicable;

(b) it so, whether it is a fact that
this recommendation is not being
implemented in so far as the R.M.S.
Division, Burdwan is concerned; and

(c) if so, the reasons therefor?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) The
recommendation of the P. & T. Ex-
pert Committee was that Split Duty
should be “avoided” ag far as possible
and limited to the absolute minimum
and this recommendation was accept-
ed.

(b) and (c). The above recom-
mendation is being followed in respect
of Burdwan R.M.S. Office also. It is
not possible to avoid split duty alto-
gether consistent with the work re-
quired to be done by this office.

MANGANESE MINE WORKERS

725. Shri N. A. Borkar: Will the
Minister of Labour be pleased to state
whether it is a fact that Government
have decided to appoint a special
Tribunal at Nagpur to decide the re-
trenchment issue of the Manganese
Mine workers in Madhya Pradesh?

The Deputy Minister of Labour
(Shri Abid AM): No.

RAILWAY WATCH AND WARD STAFF

726. Shri N. A. Borkar: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that the
Rallway authorities recruited Watch
and Ward Staff in the State of Madhya
Pradesh during the period of 1952-53
directly without consulting the Em-
ployment Exchanges of the State;

(b) if sc, the reasons therefor: and

(c) whether it is a fact that no
Scheduled Castes candidate was ap-
pointed in the said service during the
saild period?
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The Deputy Minister of Railways
and Transport (Shri Alagesam): (a)
No.

(b) Does not arise.

(c) No. Eight Scheduled Caste
candidates were recruited on the
Eastern Railway. None of the schedul-
ed c¢aste candidates nominated by the
Employment Exchanges at Nagpur
and Amraoti appeared for selection on
the Central Railway.

Frirrac 1in 1am

727. Shri N. A. Borkar: Will the
Minister of Railways be pleased to
state:

(a) whether there is any proposal
to link the Bhandara tcw: by a rail-
way line with the Bhandara Road in
Madhya Pradesh;

(b) if so, whether the survey of the
proposed line has been completed;

(c) whether Government have
received any representation from the
people of Bhandara Town in this con-
nection; and

(d) if so, the action ‘aken by Gov-
ernment thereon?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
No, Sir.

(b) Does not arise.
(c) Yes, Sir.

(d) Investigations revealed that the
only reasonable way of dealing with
the position was to improve the existing
bus services and to provide a really
efficient goods and passenger road
motor service between Bhandara Road
Station and Bhandara Town.

EXPERIMENTAL PosT OFFICES

728. Shri D. C. Sharma: Will the
Minister of Communications be
pleased to state:

(a) the number of Experimental
Post Offices, Telegraph Offices and

27 SEPTEMBER 1954

Written Answers 1686

Telephone Exchange proposed to be
opened in 1954-55 in the State of the
Punjab; and

(h) whether the telephone lines of
the erstwhile States in the Punjab
have been integrated into tne main
system of the Indian Union and
thrown open for public use?

Th> Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a)—

Post Offices 96
Telegraph Offices 27
Telephone Exchanges 7

(b) All the ex-State telephone sys-
tems in Punjab have been connected
to ®general trunk network and are
open for public use except Sundar-
nagar exchange which is used solely
for administrative purposes by the
Himachal Pradesh Government.

FaNs POR THIRD CLASS COACHES

729. Shri D. C. Sharma: Will the
Minister of Rallways be pleased to
state:

(a) the number of third class
coaches fitted with electric fans during
the year 1953-54; and

(b) what is the plan for the current
year?

The Deputy Minister of Rajlways and
Tremsport (Shri Alagesan): (a) 1145.

(b) 1113 Coaches are expected to he
fitted during 1954-55.

' q Oy

wlo. ¥s Mg | :  #47 afc-
wg ®A qg T@ & g w9
HI9FS AT@ § FAHNA § 78 &=
‘g awa A E ?

The Deputy Minister of Railways and
Transport (Shri Alagesan): Kandla is
being developed into a major port, but
apart from this, no new ports are
being developed in India at present.
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. arvet art fawe

03y, ¥ M Tw : AT W
F gz qaR W FT & A fF QU A
fir fre sragl 9T 7 U TR WX
& FrodY fewe I F& FW) HY FAI
a1 wEifml §  afwfed @9 & fd
sreatfea foar mar § ?
The Deputy Minister of Railways and
Transport (Shri Alagesan): A State-
ment giving the required information

is attached herewith. [See Appendix
VIII, annexure No. 62.]

BEHTA SuGarR Mils 1ap.

782. Shri Jhulan Sinha: Will “the
Minister of Food and Agriculture be
pleased to state the exact position as
it exists at present regarding the
shifting of the Behta Sugar Mills
Limited Behta (Behar)?

ace -y

The Minister of Agriculture (Dr.
P, 8. Desbmukh): Dismantling of the
plant has not yet been started for
ghifting to Bombay State. The State
Government reports that the factory
have submitted a number of proposals
for rehabilitating it at the present site,
which are under the consideration of
the State Government.

o w Rl & wnd
w3 oft Yo g fag :
Wx A ag e @ For G e o
() ¢ wad, j4} ¥ 3R
FFAE RUY aF WA FAWITA &
fog a9 ™ F=EQ § fraq fra
wgraE (W) & a9 § A 9ad frad
wow, fyfra @ qadra @t & sdfa)
& fod a9 §; qur
(&) Sk avd & g foraar ¥
g g’
The Deputy Minister of Railways and
Transport (8hri Alagesan): (a) and
(b). The required information is be-

ing collected from all railway adminis-
trations and the same will be placed
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en the table of the House in due
course.

gatere @k ot wrdvamelt & o &
faveras

\93‘(.1’_&6 o @om:
w7 o FA ag qATF B FIAT FIA
f& :

(%) =ur g w7 A i
R gz, f@Am g 9, R4y §
qs3 ¥ 9T 0% ¥ F qA WX Ay
Frave AR Tl B g Ty
sgfasT & ax § A Wi fasraql A
< arwfya fear T €

(@) w1 38§ & wir faend
g §; AR

() afg &f, @ P A @ AR
& Fa1 FTEAE T E 7

The Deputy Minister of Railways and
Transport (Shri Alagesan): (a) Yes.

(b) and (c). The matter is under
enquiry and suitable action will be
taken in the light of the results there-
of.

FOREIGN TOURISTS

735. Th. Lakshman Singh Charak:
Will the Minister of Transport be
pleased to state:

(a) the number of foreign tourists
who visited India so far during the
year 1954; and

(b) from  which countries the
majority of the visitors came and
which areas they particularly visited?

The Deputy Minister of Railways and
Transport (Shri Alagesan): (a) 18949
(upto 30th June 1954).

(b) A statement showing the num-
ber of foreign tourists who visited
India upto 30th June 1954 nationality-
wise is placed on the Table of the
House. [See Appendix VIII, annexure
No. 63.]
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No accurate information is available
as to the places visited by the tourists
but it is believed that the tourists visit-
ed Bombay, Ajanta-Ellora, Delhi, Jai-
pur, Agra, Kashmir, Banaras, Calcutta,
Mahabalipurm, Kncheepurm etc.

BILASPUR REGION EASTERN RAILWAY

736. Sardar A. S. Saigal: Will the
Minister of Railways be pleased to
state:

. (a) whether it is a fact that a
Regional Office of the Eastern Rail-
way is opened at Bilaspur;

(b) whether it is a fact that orders
were issued on the 27th May, 1954 that
the commercial offices at Nagpur,
Nainpur and Titilagarh will be shifted
to Bilaspur in the regional office; and

(c) if so, why were these offices not
actually shifted?

The Deputy Minister of Rallways and
Transport (Shri Alagesan): (a) Yes.

(b) No.
(c) Does not arise.

MANGANESE MINES IN MADHYA
BHARAT

737. Shri H. N. Mukerjee: Will the
Minister of Labour be pleased to state:

(a) whether it is a fact that about
30,000 manganese workers have been
rendered unemployed in Madhya
Bharat; and

(b) what are the names of mines
so far closed in that State since
January, 1954?

The Deputy Minister of Labour (Shri
Abid Ali): (a) No. About 1,200 workers
have been rendered unemployed due to
the closing down of mining and pros-
pecting co-operations.

(b) *The names of the mines are not
known but the names of the villages in
which the mines are situated are as
follows:—

1. Dudka,
2. Phuledd.
3. Nagarwat.
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4. Patra.
5. Amliamal.
6. Rambhapur.

EMPLOYEES’ STATE INSURANCE SCHEME

738. Shri A. K. Gopalan: Will the
Minister of Labour be pleased to-state:

(a) the areas where the Employees’
State Insurance Scheme is implement-
ed in full and the total number of
workers insured under the Scheme,
State-wise; and

(b) what steps are being taken by
Government to extend the medical:
facilities provided under the
Employees’ State Insurance Scheme to
the families of the insured workers?

The Deputy Minister of Labour (Shri

Abid Ali):” (a) The Employees’ State
Insurance Scheme has so far been im--
plemented in the Kanpur area of Uttar
Pradesh, the Delhi State. seven indus-
trial areas of Punjab (viz. Amritsar,
Ludhiana, Jullundur, Batala, Ambala,
Jagadhri and Bhiwani) and Nagpur in
Madhya Pradesh. The approximate-
number of employees covered under
the Scheme in these areas is respect-
ively 84,000, 40,000, 32,000 and 26,000.
The number of insured persons re-
gistered is considerably higher owing
to turnover in employment.
. (b) The matter will be discussed’
with State Governments at an early
date. In view of the financial impli-
cations and one magnitude of the-
medical care arrangements involved,
some more time is, likely to elapse be-
fore the medical benefits can actually
be made available to the families of’
insured workers.

CINNAMON

729. Shri A. K. Gopalan: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether Government are aware:
that about 600 acres of Cinnamon
cultivation in Anjarakandy estates of
Malabar District (Madras State) are
at present in a neglected state;

(b) whether it {8 a fact that this
estate covers an area of 5,000 acres;
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~ (c) whether it is also a fact that
the Government of Madras have not
taken over the estates from its foreign
owners or their agents after the expiry
of its lease period sometime ago; and

(d) if so, what action Government
propose to take in the matter?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) Yes. Only 217
.acres are under cinnamon cultivation.

(b) No. This estate covers an area
.of about 2,854 acres.

(¢) Yes. Only an area of 2,000 acres
was on lease. )

(d) The matter is being looked into.

TRUNK-TELEPHONE IN DISTRIC
HEADQUARTERS

740. Shri Bahadur Singh: Will the
Minister of Communications be pleas-
ed to state the number and names of
the district headquarter stations in
-which trunk-telephone facilities have
not been installed so far?

The Deputy Minister of Communica-
‘tlons (Shri Raj Bahadur): A state-
ment is placed on the Table of the
House. [See Appendix VIII, annexure
No. 64.]

LOAN FOR TRANSPORT NATIONALI-
SATION SCHEME

741. Sardar Hukam Singh: Will the
Minister of Transport be pleased to
-state:

(a) the number of State Govern-
ments, who have so far approached
the Central Government for financial
.assistance and for loan for expenditure
on road transport nationalisation
:schemes;

(b) the considerations which are
generally applied while considering
-such requests;

(c) the names of the States with the
-amount of loan asked for and sanction-
ed in the years (i) 1953-54 and (ii)
1954-55 so far;

(d) the names of the States and the
amount asked for in cases where the
request was not acceded to; and
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(e) the names of the States and the
amount in cases where the request is
still pending?

The Deputy Minister of Railways and
Transport (Shri Alagesamn): (a) Ten
State Governments have so far ap-
proached the Planning Commission for
financial assistance in connection with
the implementation of their schemes
for nationalisation of road transport
services in their respective Htates.

(b) The financial resources of the
State and the fact whether the scheme
for which financial assistance is sought
figures in the Five Year “Plan are
generally taken into consideration
while dealing with such requests

(c) to (e). A statement giving the
required information is placed on the
Table of the Lok Sabha. [See Appen-
dix VIII, annexure No. 65.]

WA et & fod wew

W¥R. =t wiE : Fr WA A
Qg aaTd W FUT AR fr AT ag @ §
fr faaraqe & aga & T sd=rtal
1 97 T @A & 0 Twm adf 2
™ ¢, zafy 37 = Faga & asm
ot 93 gu R ?

The Deputy Minister of Railways and
Transport (Shri Alagesan): No, Bir.
Houses on completion are allotted to
staff in accordance with the establish-
ed procedure.

FrLoops IN N.E.F.A.

nas, J Shri Rishang Keishing:
* Shri Gohain:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) the areas affected by the fecent
floods in the North East Frontier
Agency; ‘

(b) the extent of losses; and

(c) the relief given by Government
to the flood-affected people?
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The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) Reports so far
received indicate that there was flood-
ing in the plains areas in Tezu, foot-
hills camp area and Machukha.

(b) Seven roads, four paths and
tracts were breached in different parts
of the Agency. Damage to roads, tracts
and bridges is estimated at Rs. 2925
lakhs. It has not been possible so far
to make a precise estimate of loss to
crops. Loss of life—2.

(c) The following relief has been
afforded so far:—
(1) Machukha (Siang Frontier

Division)—200 mds. of rice.

(2) Lekang (Lohit Frontier Divi-
sion)—Rs. 7428.

RAiLwWAY EMPLOYEBS CO-OPERATIVE
CREDIT SOCIETY

744. Shri P. Subba Rao: Will the
Minister of Railways be pleased to
state:

(a) the amount realized by the ex-
East Punjab Railway by way of re-
covery from staff who had taken loan
from the ex-North Western Railway
Employees Co-operative Credit Society
before partition and how it is utilised;

(b) whether Government propose to
utilise the amount in giving interim
relief to those who had Saving Bank
Accounts with the said Society; and

(c) whether any effort has been
made with the Pakistan Government
to settle the affairs of the Society?

The Deputy Minister of Railways and
Transport (Shri Alagesan): (a) Rs.
1,890,446 and is kept under the ‘De-
posit’ head.

(b) The disposal of the amount i¢
not legally advisable,

(c) An agreement has been reached
with the Government of Pakistan that
Claims against and on behalf of the
Society may be processed through the
Central Claims Organisation in both
countries. Detailed instructions will
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issue after the procedure for registra-
tion and verification of claims has been
agreed to by both Governments.

RAILWAY EMPLOYEES OPTING FOR
PAKISTAN

745. Shri T. B. Vittal Rao: Will the
Minister of Rallways be pleased to re-
fer to the reply given by the Deputy
Minister of Railways on Demands for
Grants (Railways) on the 8th March,
1954, and state:

(a) the number of employees re-
instated out of 760 employees who
originally opted for Pakistan; and

(b) when a final decision is likely
to be reached in other cases?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
and (b). In accordance with the deci-
sion of Government, Pakistan final
optees are not eligible for re-eniertain-
ment in service. But certain cases
have been considered individually and
23 persons have been re-employed, and
the cases of a few others are still
under consideration,

wra { qEt €
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The Deputy Minister of Railways and
Transport (Shri Alagesan): (a) The
following stations are considered as
hill stations for purposes of granting
travel concessions: Simla, Solan,
Dharampore, Dehra Dun, Pathankot,
Kathgodam, Ootacamund, Kodaikanal
Road (for going to Kodaikanal), Abu
Road (for Abu), Coonoor, Darjeeling,
Kurseong, Shillong (Railway Out-
Agency), Pipariya, Kotagiri (Railway
Out-Agency) and Srinagar (Railway
Out-Agency).
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(b) Concessional hill return tickets
for 1st 2nd, Inter and Third classes
at 13 single journey fares available
for three months are issued during
summer, from all stations from which
the chargeable distance is 150 miles
or more, In the case of through rail-
cum-road and rail-cum-air return
tickets issued to Srinagar for I, II and
Inter classes, the charges are levied
at 1} single journey fares.

RAILWAY MaIL SERVICE ‘N’ Divi-
SION

747. Shri Ramananda Das: Will the
Minister of Communications be pleas-
ed to state:

(a) whether it is a fact that substi-
tutes are not being appointed when
the regular staff are given offs in
Railway Mail Service ‘N’ Division and
that the employees who cannot be
granted such offs in the absence of
substitutes are also not being paid
compensatory allowance in lieu there-
of; and

(b) if so, what action Government
propose to take in the matter?

The Deputy Minister of Communi-
cations (Shri Raj Babadur): (a) No.

(b) Does not arise.
IMPROVEMENT OF RAILWAY STATIONS

48 S Th. Jugal Kishore Binha:
. Shri 8. N. Das:

Will the Minister of Raillways be
pleased to lay on the Table of the
House a statement showing the plan
for improvement and expansion of the
Railway Stations from Darbhanga to
Raxaul under the First Five Year
Plan?

The Deputy Minister of Railways
and Transport (Shri Alagesan): A
statement showing the improvements
and expansions of the Railway stations
between Darbhanga and Raxaul in the
First Five Year Plan period is enclos-
ed. [See Appendix VIII, annexure
No. 66.]
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“REHABILITATION OF Joomia$'

749. Shri Dasaratha Deb: Will the
Minister of Food and Agriculture be
pleased to state: o

(a) whether it is a fact that the
existing Joomia Rehabilitation Com-
mittee in Tripura is not authorised to
deal with cases of Joomias throughout
the Tripura State regarding arrange-
ment for settlement of Joomias on
land;

"*{b) whether it is a fact that this
committee is only authorised to deal
with cases of Joomias of Belonia; and

(c) if so, the step Government pro-
pose to take for expediting the Joomia
rehabilitation in other Divisions of
Tripura?

The Minister of Agricuiture (Dr.
P. S. Deshmukh): (a) Government is
not aware of the existence of such a
Committee.

(b) Does not arise.

(c) The State Government have
taken up a Scheme for rehabilitation
of the Joomias on suitable agricultural
land. At present Joomia settlement
operations are being carried out in
Belona Sub-Division. The operations
in other Sub-Divisions will be taken
up gradually.

AIR SERVICE TO TOKYO

50 Dr. Ram Subhag Singh:
’ Shri D. C. Sharma:

Will the Minister of Communications
be pleased to state:

(a) whether it is a fact that the
service started by the Air India Inter-
national recently to Tokyo and Hong-
kong has been suspended;

(b) it so, the reasons therefor; and

(c) when the said service is likely
to be resumed?

The Deputy Minister of Communica-
tions (Shri Raj Bahadut): U Air India
International commenced operating an
air service on the route Bombay-Cal-
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cutta-Bangkok-Hongkong from the
14th August 1954 with a once weekly
frequency. The operation of this ser-
vice has not been suspended. No ser-
vice to Tokyo has yet commenced.

(b) imd (c). Do not arise.

gafet ¥ & wHud
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Tihe Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
Employees are not required to put in
12 hours work per day in any post on
the Railway, but staff are classified
as  ‘essentially intermittent’ and
scheduled to be on duty for 12 hours,
if during such shift of 12 hours the
actual work involved does not exceed
6 hours. It is not possible to
enumerate the names of all the posts,
since staff of the same designation
may be classified as ‘essentially inter-
mittent’ on a lighter section, but may
be treated as ‘continuous’ on a busy
section, Assistant Station Masters,
Ticket Collectors etc., belong to this
rategory.

(b) No, but it is possible that one
of the three officials may not be pre-
sent at the post on account of sickness,
leave or being in the process of carry-
ing out a transfer. In such cases,
where relief is not provided, the two
men who work extra hours are paid
over-time at 1} times the norma) rate
in accordance with the rules.
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RESEARCH IN INDIGENOUS MEDICINES

752. Shri Hem Raj: Will the Minister
of Health be pleased to state:

(a) whether any of the States have
submitted any schemes for research
in indigenous medicines;

¢b) if so, the nature of the schemes;

(c) the assistance that the Govern-
ment of India propose to give to States
which have undertaken such work; and

(d) the amounts given to different
States during the current year for this
purpose?

The Minister of Health (Rajkumari
Amrit Kaur): (a) Yes.

{b) The research schemes mainly

relate to:—

(1) research on Ayurvedic medi-
cines:

t2) research on herbs and metals
for their use in. medicines;
and

(3) research on the preventive
and curative efficacy of the
indigenous medicines in the
treatment of T.B., Leprosy,
Asthma, Cholera, Typhiod,
Small Pox, Diseases of Heart,
etc

(¢c) and (d). The extent of financial
assistance will be " decided on the
recommendations of the Advisory
Committee which has been set up for
the purpose. These recommendations

are awaited.

RoAD CONSTRUCTION

Shri N. M. Lingam:
763. { Shrimati Kamlendu Mati Shah:
{_Shri H. P. Singh:

Will the Minister of Tramsport be
pleased to state:

(a) whether proposals have been
received from the State Governments
for the execution of road works from
the ad hoc grant of Rs. 10 crores made
by the Centre; and

(b) if so, the names of the schemes,
State-wise, sanctioned so far and their
cost?
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The Deputy Minister of Railways
and Transport (Shri Aligesan): (a)
Yes.

(b) A list is attached showing State-
wise the names of schemes for which
erants have been approved and their
estimated cost. (Placed in the Library.
See No. S-400/54.]

FOREIGN TOURISTS

754. Mulla Abdullabbai: Will the
Minister of Tramsport be pleased to
state the amount of foreign exchange
earned from foreign tourists so far
during the year 19547

The Deputy Minister of Raflways and
Trangport (Shri Alagesan): The in-
formation is not available a8 yet.

SCHEDULED TRIBES IN RAILWAY

SERVICES
55 Shri Rishang Keishing:
: Dr. Satyawadi:

Will the Minister of
pleased to state:
(a) the number of Scheduled Tribe

personnel appointed in various depart-
ments of the Railways since 1952; and

Railways be

(b) the measures adopted by Gov-
ernment for the removal of the diffi-
culties experienced in getting qualified
Scheduled Tribe personnel for appoint-
ments in Railways?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
1797,

(b) The Railways have continued to
follow all the orders issued by the
Ministry of Home Affairs in respect of
Scheduled Castes and Scheduled
Tribes in the services, as set out in
that Ministry’s Report for 1952-53 and
in the Reports of the Commissioner
for Scheduled Castes and Scheduled
Tribes for the years 1852 and 1953
copies of which are in the Library of
the House. The Railway Ministry have
also taken certain special steps to in-
crease the representation of the
Scheduled Tribes in the Railway Ser-
vices, The Railway Service Commis-
sions who conduct recruitment to Class
III categories have been directed to
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take as many Scheduled Tribes as
possible. Posts reserved for Schedul-
ed Tribes etc., but not filled were re-
advertised and only Scheduled Castes,
Scheduled Tribes and Anglo-Indians in
whose favour the Governmen{ have
provided reservation were called for
interview. The representation of
Scheduled Tribes will go on increasing
in proportion to their progress in the
field of higher education for which
purpose the Government of India have
already sanctioned grants to the vari-
ous States. On some of the Railways
it has been possible to fill the requir-
ed quota of vacancies reserved for the
Scheduled Tribes in Class IV but in
most cases the reserved vacancies
could not be filled for want of quali-
fled candidates..

SCHEDULED TRIBES IN MINISTERIAL
SERVICES

56 Shri Rishang Keishing:
*\ Dr. Satyawadi;

Will the Minister of Communications
be pleased to state:

(a) whether Government have main-
tained any statistics of the Scheduled
Tribe personnel appointed in various
posts of the Posts and Telegraphs De-
partment since 1952;

(b) if so, the figures of the Schedul-
ed Tribe personnel appointed in that
department during the same period:
and

(c) the special efforts made by Gov-
ernment to employ as many qualified
Scheduled Tribe personnel as possible
in the department?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) Yes.
(b) 597.

(c) (1) All Scheduled Tribe Organi-
sations are approached to nominate
suitable Scheduled Tribe candidates
for the quota of vacancies reserved for
them.

(2) The vacancles reserved for
Scheduled Tribes and not takKen up
by them in any particular year are.
carried forward to the next year.
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APPRENTICES IN THE INDIAN AIRLINES
CORPORATION

757. Shri T. K. Chaudhuri: Will the
Minister of Communications be pleas-
ed to state:

(a) whether it is a fact that the
Indian  Air Lines Corporation have
stopped the practice of paying monthly
allowances to its engineering appren-
tices and student apprentices which
was paid in some of the Scheduled
lines before nationalisation; and

(b) if so, the terms and conditions

on which students, student appren-
tices and apprentices are employed
in the engineering sections of the

different air-ports?

The Deputy Minister of Communica-
tions (Shri Raj Bahadur): (a) No new
apprentices are being entertained by
the Corporation on payment basis.
Those apprentices who had been draw-
ing stipends at the time of nationali-
sation were allowed to complete their
training on that basis.

(b) The Corporation is now accept-
ing for training only student-
apprentices sent to them for training
by recognised educational institutions.
The terms and conditions on which
such  student-apprentices are taken
are given in the statement which I
lay on the Table of the House. [See
Appendix VIII, annexure No. 67.]

PASSENGER  AMENITIES

758. Shri Raghuramaiah: Will the
‘Minister of Rallways be pleased to
state:

(a) whether it is proposed to effect
any important alterations in the third
class compartments so as to provide
greater amenities for third class pas-
sengers; and

(b) if so, the nature of those al-
terations and by what time they
will be completed?

The Deputy Minister of Rilways and
Transport (Shri Alagesan): (a) and
(b). It is not intended to change the
design of the recently standardised
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Class III Broad Gauge Coach. A new
design of Class III Metr® Gauge is
being considered. Provision of Sleep-
ing accommodation fof Tlass III
passengers on a limited scale on
Janata Expresses and long distance
trains, is under consideration.

VIJAYAWADA AIR PORT

759. Shri Raghuramaiah: Will the
Minister of Communications be pleas-
ed to state:

(a) whether any memorandum has
been received from the various pub-
lic organizations in Andhra  State
requesting that

(i) the Madras-Delhi and Mad-
ras-Calcutta flight planes.
should halt also at Vijaya-
wada; and

(ii) the Air Service to Visakhapat-
nam should be a daily one:
and

(b) it so the decision taken in the
matter?

The Deputy Minister of Communica-
tions (Shri Raj Bahadur): (a) Yes,
Sir. N

(b) Then Indian Airlines Corpora-
tion has a proposal to operate an air
service between Madras and Vijaya-
wada when the aircraft at present on
order for the operation of feeder routes
are delivered. The alternatives of
including Vijayawada as a halt either
on the Calcutta-Madras or the Delhi-
Madras service or on both these ser-
vices are being examined.

It has been decided that the Cal-
cutta-Madras service should be operat-
ed through Visakhapatnam daily from
the beginning of October. 1954.

UNirorMs FOR P.& T.EMPLOYERS

760. Shri K. C. Sodhia: Will the
Minister of Communications be
pleased to state:

(a) the total amount of money
spent by the Post and Telegraph De-
partment on liveries and uniforms
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supplied to their employees during
1953-54;

(b) the manner in which the sup-
ply was made; and

(c) the names of the contractors
for this supply?

The Deputy Minister of Communica-
tions (Shri Raj Bahadur): (a)
Rs. 29,75,000,

(b) The cloth for wuniforms was
purchased through the Director-Gene-
ral, Supplies and Disposals, and sup-
plied direct to the various Circleés. The
stitching was done by contractors on
the basis of the sizes furnished by
each individual. The completed uni-
forms were then despatcheg to each
unit for distribution to the staff.
Waterproofs, boots, umbrellas, Jersies,
socks etc.*are supplied by the D.G.
Supplies and Disposals and the chap-
pals by the Ordnance Factories.

(c) The stitching of the uniforms
was carried out by the following con-
tractors:

MADRAS

(1) Kummappa Mudaliar Raya-
puram, Madras.

(2) Bhawookashinath, Mount Road,
Madras.

(3) Messrs. Varasala Sah and Sons,
‘Thimcaldripat, Madras.

Ambala—Messrs. Deva Sing and
Bros., Ambala Cantt,

Lucknow, Supdt. District Jail, .

Unnao.

Patna—Central Jail, Bhagalpur
and Buxar, ang P. & T. Co-
operative Society, Patna.
Woollen clothes from District
Jail, Unnao.

Calcutta—M/s. General Trading
Co., Calcutta, M/s. Shilpa
Mahal, Calcutta, M/s. Bankey-
lal Ramchandra and M/s.
S. C. Dey and Sons and M/s.
Das Brothers

Bombay—M/s. R. E. Samad & Co.

Nagpur—The Metro Tailors, Nag-
pur (Warm & Cotton uni-
forms). The Social Welfare

Rehabilitation  Centre, P.
Block. New Delhi.

Delhi—Women Section, Rehabilita-
tion Ministry, Delhi State.

Shillong—Needle Fight Made.,
Gauhati Habib Bros. Siichar.

Cuttack—Principal.' the Orissa
Poor Indusiry Cottage, Cut-,
tack.

Hyderabad—Jagannath & Sons &
M/s. Lall Bros.. Hyderabad.

GMT. Calcutta—No agreement
1953-54. For 1954-56 Rehabili-
tation Department, West
Bengal.

D.M.T.. Delhi~—Women's Section,
P. Block, New D&Im.

DM.T. Madras M/s. R. M.
Ibrahim, 4/17 Naval Hospital
Road.

CCTS, Calcutta—M/s. Bengal
Tailoring Company.

G.M.P & T. Workshops, Calcutta—
M/s. Bhuban & Co.. Calcutta

B. C. Nawan & Bros., Cal-
cutta.

C.A0Q, Calcutta—M/s. Saillo
Tailoring House.

D.E.T. Training Jabalpur—Bhag-
wan Das Tailors, Jabalpur,

A.O.TR., Delhi—Delhi Women's
Section, P Block, New Delhi.

A.O.TR., North—Delhi Women’s
Section, P Block, New Delhi.

A.O.T.R., Nagpur—Metro Tailors,
Sitabaldi, Nagpur,
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The Deputy Minister of Railways and
Transport (Shri Alagesan): The re-
quisite information so far as exports
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by Indian shipping companies are con-
cerned is given below:—

Commodity DWT
Iron 112
Ore 1908' 139
Coal 1,85,350
Foodgrains Nil

Regarding exports by foreign ship-
ping companies, no information is
available as these companies do not
furnish statistics of car@s€s lifted by
them in the overseas trades.

WAGONS FOR CARRYING STONES TO
DIBRUGARH

762. Shri K. P. Tripathi: Will the
Minister of Railways be pleased to
state :

(a) whether the number of wagons
and trains available for carrying
stones for revetment Project intend-
ed to protect Dibrugarh Town are
sufficient; and

(b) if not, what steps are being
taken to make available the adequate
number of wagons etc. for this pur-
pose?

The Deputy Minister of Railways and
Transport (Shri Alagesan): (a) and
(b). It is expected that the Railway
will be able to move all the stones that
may be offered in connection with the
revetment Project.

TIRUNEELAKUDI VILLAGE PosT OFFICE

763. Shri G. L. Chaudhary: Will
the Minister of Communications be
pleased to state:

(a) whether it is a fact that the
Harijans have no access to the Post
Office at Tiruneelakudi village in
Tanjore District; and

(b) if so, whai action * has been
taken to remove this drawback?

The Deputy Minister of Communica-
tions (Shri Raj Bahadur): (a) The
Branch Post Office was originally in
a locality which was not easily acces-
sible to Scheduled Castes. When this
came to the notice of the Superinten-
dent of Post Offices he had the office
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shifted to the bazar area. The Branch
Postmaster, however, irregularly re-
shifted the office within a month to
the original location.

(b) The Post Office was finally shift-
ed on 31st July, 1034 with the concur-
rence of the Collector to a place acces-
sible to all classes of the Public.
Suitable action will be taken against
the Postmaster who irregularly re-
shifted the office to the original loca-
tion.
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The Deputy Minister of Rallways and
Transport (Shri Alagesan): (a) Yes,
the provision of a passenger waiting
hall, drinking water arrangements, a
foot over bridze and adequate lighting
arrangements at Kelod station were
asked for in a lefter by Shri B. L.
Chandak, M.P. on 8th August 1853.

(b) and (c). The suggestions refer-
red to were placed before the Passenger
Amenities Committee on the 3lst
August, 1954. The Committee recom-
mended that as there were other sta-
tions with heavier traffic and with less
amenities, these works could only be
considered later. The requirements
have been noted and they will be con-
sidered again in due course.
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The Deputy Minister of Railways and
Transport (Shri Alagesan): No propo-
sals from the Madbya Pradesh Govern-
ment have been received so far in res-
ponse to the recent letter addressed t-
all State Governments,

FERTILISERS

767. Shri C. R. Chowdary: Wil
the Minister of Food and Agricul-
ture be pleased to state:

(a) the quantity of fertilisers that
will be shipped shortly to India from
Germany; and

(b) the cost per ton on landing?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) Two contracts
‘have been placed for the supply of
ammonium sulphate from Germany
one for 10,000 metric tons and the
other for 10,000 long tons, both of
which were expected to be shipped be-
fore the end of October, 1954.

(b) For the first consignment, at
Rs. 291 per long ton. and for the second
at Rs. 294/12 per long ton.
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The Deputy riinister of Communijca-
tions (Shri kaj Bahadur): (a) and (b).
Circulars and notices are already being
issued by the Directorate of Posts and
Telegraphs in Hindi, The Posts and
Telegraphs Guide Part I and its Pocket
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Edition in Hindi, will be published in
October this year. Part II of the
Guide, in Hindi, is expected to be
issued by March, 1855, The Civil
Aviation Department is also examin-
ing a proposal to bring out Hindi edi-
tions of the reports, notices, etc.
published by that Department.

With regard to other reports, notices,
etc. published by this Ministry or its
attached and subordinate offices, the
matter will be taken up early keeping
in view the policy of Government for
the gradual replacement of English by
Hindi within the period laid down in
the Constitution.
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The Deputy Minister of Communica-

tions (Shri Raj Bahadur): (a) No such
complaints have been received.

(b) and (e¢). Do not arise.
TRAINS ON THB KaNDLa-DEESA LINEB

770. Shri Dholakia: Will the Min-
ister of Railways be pleased to state:

(a) whether Government are aware
that the existing traffic position on
the Kandla-Deesa Line justifies the
running of one more passenger train:

(b) if so, when it i{s proposed to
be introduced;

(¢) whether there is any proposal
to accelerate thre speed of the trains
on this Line; and
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(d) if so, by what time?

The Deputy Minister of Raflways and
Transport (Shri Alagesan): (a) and
(b). There is traffic justification for the
conversion of one of the existing mixed
trains on the section into a purely
passenger train, This can be done on
recejpt of the Engines on order for use
on the section and other necessary
stock.

(c) and (d). Acceleration will be
possible with the use of the Diesel
Engines on the section and the conver-
sion of mixed trains into passenger
trains, referred to above.

KANDLA-BHU] RAILWAY LINE

771. Shri Dholakia: Will the Min-
ister of Rallways be pleased to state:

(a) whether the work of convert-
ing the ‘narrow-gauge’ line into
‘metre-gauge’ between Kandla and
Bhuj has begun;

(b) if so, how long it will take
to complete; and

(c) whether it is intended to cons-
truct a building for the Railway
Station at Bhuj?

The Deputy Minister of Railways and
Transport (Shri Alagesan): (a) Yes,
Sir.

(b) It is expected to be completed
during 1955-56.

(¢) No, Sir.

BHUj HoOSPITAL

772. Shri Dholakia: Will the Min-
ister of Health be pleased to state:

(a) whether the applications for
the post of a Surgeon for Bhuj Hospi-
tal have been invited; and

(b) if so. when the post is likely
to be fllled?

The Minister of Health (Rajkumari
Amrit Kaur): (a) The post of Surgeor

418 LSD
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in Jubilee Hospital, Bhuj was advertis-
ed by the Union Public Service Com-
mission, on 19th June 1954.

(b) The post will be filled up as
soon as the recommendation of the
Union Public Service Commission is
received,

CiTY BOOKING OFFICE AT GORAKHPUR

773. Shri H. 8. Prasad: Will the
Minister of Railways be pleased to
state:

(a) whether there is any demand
for opening a city Railway Booking
Office at Gorakhpur;

(b) whether any such Booking
Office was existing there in the past;

(c) if the answer to the part (b)
above be in the affirmative, the rea-
sons for its closure; and

(d) whether Government propose
to open one now?

The Deputy Minister of Railways and
Transport (Shri Alagesan): (a) There
has been no such demand recently.

(b) Yes. .

(c) The City Booking Office had to
be closed as the facility was not ade-
quately availed of by the public.

(d) No.

UNECONOMIC SUGAR FACTORIES

774. Shri H. S. Prasad: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether Government propose
to give any facility to the unecono-
mic sugar factories for shifting to
suitable sites; and

(b) if so, the nature of the facili-
ties to be given?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) Yes.

(b) Besides providing facilities for
the movement of machinery, etc., Gov-
ernment may grant some financial as-
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sistance in the form of remission of
Excise duty. Each case will be examin-
ed on its merits.

IMPORT OF SUGAR

775. Shri H. S. Prasad: Will the
Minister of Foed and Agriculture be
pleased to state:

(a) the names of the countries
from which sugar has been imported
so far during 1954, month-wise;

(b) its landing cost including the
excise duty etc.;

(c) the amount realized from its
sale; and
(d) the saving made by Govern-

ment in these transactions?

The Deputy Minister of Food and
Agriculture (Shri M. V. Krishnappa):
(a) A statement giving the necessary
information is laid on the Table of the
House. [See Appendix VIII, annexure
No. 68.]

(b) The landed cost of 4:44 lakh tons
sugar received upto 15th September,
1954 including import duty and the

clearance and port trust charges is-

about Rs. 3235 crores.

(c) and (d). The accounts have not
yet been finalised. A saving of about
Rs. 3,83 crores is, however, anticipated
on the sale of 4'44 lakh tons.
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The Minister of Agriculture (Dr.

P. 8. Deshmukh): Out of the total

grant of Rs. 1,560,000 promised for the
year 1954-55, the Council has been
paid so far a sum of Rs. 90,000 and
sanction has been issued for the pay-
ment of a second instalment of
Rs. 30,000.
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DAMAGE BY FLOODS IN BIHAR

777, Shri L. N, Mishra: Will the
Minister of Railways be pleased to
state:

(a) the amount of loss sustained by
the Indian Railways as a result of the
floods in North Bihar;

(b) the nature of damage caused
to it by the flood; and

(c) the steps taken so far to meet
the situation? <

The Deputy Minister of Railways and
Transport (Shri Alagesan): (a) This
has not yet been assessed.

(b) The damages have been mainly
in the nature of washing away of
banks, scouring of approaches to
bridges and damages to bridges them-
selves,

(c) All the breaches have since been
repaired excepting those, between
Murliganj and Budhma, Dauram
Madhepura and Methai and between
Miles 6/5 and 10/5 in “Mansi-Supaul
Sections. These are expected to be
repaired within the next few days.

SuPPLY OF FOODGRAINS TO BIHAR

778. Shri L. N. Mishra: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether there is any proposal
to give subsidised foodgrains to Bihar
this year; and

(b) if so, the quantum of each
variety of foodgrains given to Bihar
so far after the 1st August, 1954 with
the retail price of each?

The Deputy Minister of Food and
Agriculture (Shri M. V. Krishnappa):
(a) and (b). There is a scheme in
operation under which, for the present,
10,000 tons of subsidized wheat would
be supplied to Bihar Government for
sale at the retail price of Rs. 12 per
maund, and the Centre will also share
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in the subsidy to be given on rice, so
that it may be sold at a retail price of
Rs. 15 per maund on a quantity of
10,000 tons. About 8,000 tons of wheat
has already been sent to Bihar, while
the quantity of rice is being found
from their own stocks as Bihar do not
want any import of rice.

SALE PRICES OF WHEAT AND RICE IN
BIHAR

779. Shri L. N. Mishra: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether Government have re-
ceived any representation from the
people of Bihar to permit sale of rice
and wheat at the rate of Rs. 12/- and
Rs. 10/- a maund respectively in the
flood-affected areas;.and

(b) if so, the decision taken in the
matter?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) and (b). No;
but sale of rice and wheat is being
made in the flood-affected areas at a
subsidized price of Rs. 15 and Rs. 10
per maund respectively as suggested
by Bihar Government.
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The Deputy Minister of Railways and

Transport (Shri Alagesan): (a) No,
Sir. Apparently the hon. Member
refers to the provision of waiting
rooms for upper class passengers.

There is not enough justification at
present for the provision of these wait-
ing rooms. Third class waiting halls
are already available at these stations.

(b) Does not arise.
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The Deputy Minister of Communica-
tions (Shri Raj Bahadur): (a) The pro-
posal for opening of a Telegraph Office
at Petlaved was approved on 7th April
1954 and the estimates were sanctioned
on 25th May 1954. The required stores
were indented for on 5th June 1954.
The stores are now under supply. Tele-
phone facility is not proposed to be
provided at this station,

(b) No. The details given above
clearly indicate that action is being
taken.

(c) Does not arise.

RAaiLwAY TICKETS

782. Shri H. G. Vaishnav: Will the
Minister of Rallways be pleased to
state: -

(a) whether it is a fact that Rail-
way Tickets for travel between
Kajgaon and Chalisgaon are not
available at Kajgaon Station since a
month; and

(b) if so, the reasons therefor?

The Deputy Minister of Rajlways and
Transport (Shri Alagesan): (a) Print-
ed tickets for Chalisgaon were not avail-
able at Kajgaon during the month of
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August and upto 6th September 1954
inclusive.

(b) Indent for the supply of tickets
placed by the Station Master, Kajgaon
on the Railway Press Superintendent
having been lost in transit, a duplicate
requisition had to be placed and this
resulted in the non-availability of
printed tickets for sometime.

NEw RaILWAY LINE IN ORISSA

783. Shri Sanganna: Will the Minis-
ter of Rallways be pleased to state:

(a) whether it is a fact that the
Government of Orissa have approach-
ed the Government of India for cons-
truction of a new railway line in
Orissa at an early date; and

(b) if so, the state at which the
matter stands at present?

The Deputy Minister of Railways and
Transport (Shri Alagesan): (a) Yes,
Sir, in respect of Sambalpur-Titlagarh
line,

(b) An up to date Traffic survey is
being conducted.

PosT OFFICES IN BALASORE DISTRICT

784. Shri K. C. Jena: Will the Minis-
ter of Communications be pleased to
state the number and names of the
post offices that are to be provided
with telegraphic facilities in the
Balasore District of Orissa during the
year 1954-557?

The Deputy Minister of Communjca-
tions (Shri Raj Bahadur): Eight viz.,
. Damnagar.

. Dehurda.

. Singla.

. Sirmulia.

. Rupsa.

. Bhandaripukri.
. Remuna.

O -3 O e W N

. Bhograi.
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The Deputy Minister of Railways and

Transport (Shri Alagesan): (a) Yes,

Sir; on a programme basis keeping in
view the total amount of funds avail-

able during a year and the relative
importance, urgency and need for
works at different stations on the

whole Railway.

(b) Large scale amenities were pro-
vided at Banda and Manikpur and
smaller scale amenities at eight other
stations. At one station work is still
in progress.

(c) 10; At these stations amenities
are proposed to be provided during the
next three to four years.

(d) In about six months time.

(e) The
Rs. 1,14,000.

estimate is about

BRIDGE OVER THE RIVER NARBADA

786. Shri Mahodaya: Will the Minis~
ter of Transport be pleased to state:

(a) the date when the contract for
the construction of the road bridge
over the Narbada river at Martakka
(Onkareshwar Road Railway Station)
was given;
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(b) whether any time limit has
been fixed within which it is to be
completed;

(c) how far the work has progress-
ed; and

(d) how much more time it is likely
to take to be ready for the traffic?

The Deputy Minister of Rallways and
Transport (Shri Alagesan): (a) 27th
May 1952.

(b) Yes.

(e¢) According to the information re-
ceived on the 20th September 1954
from the Madhya Pradesh Government
who are in charge of the construction
of the bridge, the progress is 13 per
cent.

(d) The State Government expect
the bridge to be ready by the end of
May 1956,

ABOLITION OF ‘MAIL GUARD' SBRVICE

787. Shri M. D. Joshi: Will the
Minister of Communications be pleas-
ed to state:

(a) whether it is a fact that the
‘Mail Guard’ service of carrying
postal mails by Ferry steamers along
the Konkan Coast has been abolished;

(b) it so, the reasons therefor;

(c) whether abolition of this
service has resulted in considerable
inconvenience to the public;

(d) the amount of money paid an-
nually to the Bombay Steam Naviga-
tion Company for carrying postal
mails prior to, and after the aboli-
tion of ‘Mail Guard’ service; and

(e) whether it is a fact that as a
result of the abolition of this Service,
Government stand to lose substan-
tially?

The Deputy Minister of Communica-
tions (Shri Raj Bahadur): (a) There
are 5 steamer services on the Konkan
coast. Except on the service between
Bombay and Rewas, the system of

27 SEPTEMBER 1954

Written Answers 1718

Mail Guards carrying the mails on
other services has been abolished.

(b) In respect of two services i.e.
between Bombay and Vengurla and
Bombay and Dabhol, the Mail Guards
were unnecessary as, according to the
contract, the steamer company convey
the mails on their own responsibility.
In the case of two other services, viz.
Bombay-Mora and Bombay-Nhava, the
Steamer company did not want the
mail contract as they had no passenget
traffic on these lines.

(c¢) No. Alternative arrangements
for conveying mails by road are made
and these provide the same facilities
as previously.

(d) Rs. 81,600 and Rs. 75.009 per
annum respectively.

(e) No.

NEw  RAILWAY LINES

788. Shri M. D. Joshi: Will the
Minister of Rallways be pleased to
state:

(a) the total mileage of new rail-
way lines that will be constructed by
the end of the current financial year;

(b) the number of new lines that
were proposed to be taken in hand
for construction; and

(¢) the number among them that
have been actually undertaken?

The Deputy Minister of Rajlways and
Transport (Shri Alagesan): (a) 346
miles of new railway lines will have
been opened to traffic since 1st April,
1951, the commencement of the Plan
period.

(b) Two.
(¢) One.
HARISHCHANDRAPUR RAILWAY STATION

789. Shri 8. M. Ghose: Will the
Minister of Rallways be pleased to
state:

(a) whether any financial pro-
vision has been made during the cur-
rent year for the construction of a
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waiting room for Upper and Inter
Class passengers at the Harishchandra-
pur Railway Station on the Kathar-
Singbad line;

(b) if so, whether the construction
has been taken in hand; and

(c) how long it will take to com-
plete this work?

The Deputy Minister of Railways and
Transport (Shri Alagesan): (a) No,
Sir.

(b) and (¢). Do not arise.

TRAINS ON KATIHAR- SINGOBAD
SECTION

790. Shri 8. M. Ghose: Will the
Minister of Rallways be pleased to
state:

(a) whether it is a fact that most
of the trains running on the Katihar-
Singobad line do not run to time and
that they do not have any inter and
upper class compartments for the last
few months;

(b) if so, what steps have been
taken to improve the position;

(c) whether any concessional re-
turn tickets would be issued on this

line in connection with the Ramkeli
Mela; and

(d) if not, the reasons therefor?
The Deputy Minister of Rajlways and

Transport (Shri Alagesan): (a) No.
(b) Does not arise.

(c) Concessional return tickets were
issued at 1} single journey fares from
statlons within a radius of 50 miles
from Malda Court in connection with
Ramkeli Mela in June, 1954.

(d) Does not arise.

SUGARCANE PRODUCTION

791. Dr. Ram Subhag Singh: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether it is a fact that Gov-
ernment have launched a campaign
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to step up sugarcane production jn
Northern India;

(b) if so, the nature of the cam-
paign; and

(¢) the target fixed for production?

“The Minfster of Food and Agricul-
ture (Dr. P. 8. Deshumkh): (a) Yes.

(b) A campaign was launched by
the Government of India for increas-
ing the yield of sugarcane per acre in
Northern India by applying fertilisers
to the standing sugarcane crops during
the monsoon period in an area of 2-2
lakh acres in the following States:

Uttar Pradesh 1,00,000  Acres.
Bihar . 1,00,000 5
Punjab 20,000 »
23,100 maunds of ammonium sul-

phate have been made available for
free distribution to selected cane
growers in these States for demonstra-
tion purposes as under:

UttarPradesh . 8,000 maunds.
Bihar . 9,600 "
Punjab . 5,500 ’

2,100 maunds of fertilisers have also
been supplied free to Madhya Bharat
for demonstration purposes. 2‘5 lakh
maunds of fertilisers have been made
available to the States of U.P., Punjab
and Bihar on deferred payment basis.

Adequate publicity has been given to
the campaign by issue of about a lakh
copies of the pamphlets prepared in
vernacular indicating clearly the
methods of applying fertilisers to the
crop and thereby increasing production
of sugarcane.

(¢) No target has been fixed. The
additional yield on account of use of
fertiliser to the standing crop is ex-
pected to average between 15 and 20
per cent,
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3325
LOK SABHA
Monday, 27th September, 1954

The Lok Sabha met at Eleven of the
Clock.

[MR. SpEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I).

12 Noon

MESSAGES FROM THE RAJYA
SABHA

Secretary: Sir, I have to report the
following two messages received from
the Secretary of the Rajya Sabha:

(i) “In accordance with the pro-
visions of sub-rule (6) of rule 162
of the Rules of Procedure and
Conduct of Business in the Rajya
Sabha, I am directed to return
herewith the Indian Tariff (Amend-
ment) Bill, 1954, which was pass-
ed by the Lok Sabha at its sjtting
held on the 21st September, 1954
and transmitted to the Rajya
Sabha for its recommendations and
to state that this House has no
recommendations to make to the
Lok Sabha in regard to the said
Bill.”

(i) “In accordance with the pro-
visions of sub-rule (6) of rule 162
of the Rules of Procedure and Con-
duct of Business in the Rajya
Sabha, I am directed to return
herewith the Central Excises and
Salt (Amendment) Bill, 1954, which
was passed by the Lok Sabha at

439 L.S.D,
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its sitting held on the 20th Septem-

* ber, 1954, and transmitted to the
Rajya Sabha for its recommenda-
tions and to state that this House
has no recommendations to make
to the Lok Sabha in regard to the
said BilL.” ’

COMMITTEE ON ABSENCE OF
MEMBERS -

PRESENTATION OF FIFTH REPORT

Shri Altekar (North Satara): I beg
to present the Fifth Report of the Com-
mittee on the Absence of Members
from the Sittings of the House.

PUBLIC ACCOUNTS COMMITTEE

PRESENTATION OF NINTH REPORT

Shri B. Das (Jajpur-Keonjhar); I
beg to present the Ninth Report of the
Public Accounts Committee on the
Appropriation Accounts (Defence Ser-
vices), 1949-50 and 1950-51.

RELEASE OF MEMBER FROM JAIL

Mr. Speaker: I have to inform the
House that I have received the follow-
ing telegram from the Sub-Magistrate
Nandikotkur:

“Shri Kandala Subrahmanyam,
M.P. released from Central Jail,
Bellary, 20th September, 1954.”
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ELECTION TO COMMITTEE

EMPLOYEES' STATE INSURANCE CORPORA-
TION

The Deputy Minister of Labour (Shri
Abid Ali): I beg to move:

“That in pursuance of clause (1)
of Section 4 of the Employees’
State Insurance Act, 1948, read
with rule 2(A) of the Employess’*
State Insurance (Central) Rules.
1050, this House do proceed to
elect in such manner as the
Speaker may direct, a Member
from among themselves to serve on
the Employees’ State Insurance
Corporation in place of Shri
Khandubhai K. Desai who has re-
signed.”

Mr. Speaker: The question is:

“That in pursuance of clause (i)
of Section 4 of the Employees’
State Insurance Act, 1948, read
with rule 2(A) of the Employees’
State Insurance (Central) Rules
1950, this House do proceed to
elect in such manner as the
Speaker may direct, a Member
from among themselves to serve on
the Employees’ State Insurance
Corporation in place of Shri
Khandubhai K. Desai who has re-
signed.”

The motion was adopted.

Mr. Speaker: I have to inform hon.
Members that the following dates have
been fixed for receiving nominations
and withdrawal of candidatures and
for holding election, if necessary, in
connection with the Employees’ State
Insurance Corporation, namely:—

Date for Date for Date for
nomination  withdrawal election
38-9-54  28-9-54  20-9-54

The nomination to the Corporation
and the withdrawal of candidature
will be received in the Parliamentary
Notice Office upto 1 pPM. and 4 pm.
respectively on the dates mentioned for
the purpose.
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The election., which will be conduct-
ed by means of the single transferable
vote, will be held in Committee Room
No. 62, First Floor, Parliament House
between the hours 11 a.mM, to 1-30 p.M.

BUSINESS OF THE HOUSE

Mr. Speaker: Today, the House will
first take up consideration of the Taxa-
tion Laws (Extension to Jammu and
Kashmir) Bill, 1954, for which one hour
has been allotted. This Bill will be
disposed of by about 1 p.mM. There-
after the House will take up the
Madhya Bharat Taxation on Income
(Invalidation) Bill, for which alsp one
hour has been allotted. After this
second Bill has been disposed of by
about 2 p,M., the House will proceed
with the consideration of the Supple-
mentary Demands for Grants and con-
nected Appropriation Bill for 1954-55,
for which six hours have been allotted.

There is another matter which is
included in the combined agenda for
today and tomorrow, viz.,, motion re-
garding Indian Administrative Rules,
etc. I suggest that if the House 18
agreeable, 2} hours may be allotted for
discussion of all these motions.

TAXATION LAWS (EXTENSION TO
JAMMU AND KASHMIR) BILL

The Deputy Minister of Finance
(Shri A. C. Guha): I beg to move:*

“That the Bill to provide for the
extension of certain taxation laws
to the State of Jammu and Kashmir
and for matters connected there-
with, be taken into consideration.”

This Bill is in implementation of the
integration of Jammu and Kashmir
State with Indie. The other Part B
States generally known as princely
States integrated with India in January
1950 after the adoption of the present
Constitution. The Jammu and Kash-
mir State then integrated only in re-
gard to a few subjects: defence, foreign

*Moved with the

recommendation of the President.
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affairs, and communications. As for
the other subjects, the Jammu and
Kashmir State could not integrate then.
In 1952, there was a discussion here
between the Government of India and
the leaders of the Jammu and Kashmir
State.

[PaANDIT THAKUR DAs BHARGAVA in the
Chair.]

Some tentative understanding was ar-
rived at between the two parties. Even
then, this financial integration could
not be proceeded with as the question
required further investigation and
examination. The matter was delayed
and only in December, 1983, the Jammu
and Kashmir Government expressed
their desire for further discussion on
“this matter. In January 1954, an agree-
ment was reached that the Jammu and
Kashmir Government should integrate
with India on almost all points. In
fact, in February, 1954, the Constituent
Assembly of Jammu and Kashmir Gov-
ernment passed a resolution endorsing
this agreement and the President issu-
ed an Order under the Constitution by
giving effect to this integration: the
Constitution (Application to Jammu
and Kashmir) Order, of 1954, May
14th. Hon. Members, if they look into
this Order will find that even then......

Shri Bansal (Jhajjar-Rewari): May
I know if a capy of this Agreement was
laid on the Table of the House?

Shri A. C. Guha: It was published
in the Gazette.

Shri Bansal: I am not talking of the
Order; I am talking of the agreement.

8hri A. C. Guha; Which agreement?

Shri Bansal: The agreement to which
you refer. You have referred to an
agreement entered into between the
Government of India and the Jammu
and Kashmir Government in regard to
financial integration.

Shri A. C. Guba: I am not sure. I
expect it might have been laid on the
Table of the House. Anyhow, it is an
agreement between the Central Govern-
ment and thbe State Government. I do
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not know whether it was laid on the
Table of the House. There was nothing
particular in that, It was only a broad
outline. In fact, the agreement was
really given effect to by this Order
which was published in the Gazette.

This Bill is simply to implement this
agreement and the Order of the Presi-
dent by bringing that in line with the
legal formalities. This Bill is intended
only for the financial laws. As far
as the other laws are concerned, which
may be covered by this Order of the
President, they would be responsibility
of the Home Ministry or other Minis-
tries and they will bring forward rele-
vant Bills in this respect. Hon. Mem-
bers will find in the Statement of
Objects and Reasans of this Bill, how
many of the Indian taxation laws will
be enforced in the Jammu and Kash-
mir State. They will be enforced only
an the passing of this Act. In fact,
integration is in operation since the
13th April of this year. The Jammu
and Kashmir Government is going to
lose something, and the Government
of India, in consideration of that, is
also making some grant to the Jammu
and Kashmir Government. We have
calculated that the loss to the Jammu
and Kashmir Government due the sur-
rendering of these rights would be
about Rs. 157 crores,

Shri Bansal: Rs. 157 crores per year?

Shri A. C. Guha: I am sorry; Rs. 1'57
crores. Also, provision is being made
under the agreement, for certain grants
for development purposes. In all, it
has been agreed that Rs. 250 crores
will be given annually to the Jammu
and Kashmir Government, till the next
Finance Commission makes its report
and recommendations as to the alloca-
tian of revenues for the Jammu and
Kashmir State. But, for the present
year, the grant will be only about
Ras. 242 corores. There is a proportionate
reduction for those twelve days during
this financial year, during which this
integration was not put into effect. As
1 have already indicated, this integra-
tion has come into .effect omly since
18th April.
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[Shri A. C. Guha]

Hon. Members are aware that so
long, this House had only a very limit-
ed scope as regards the Jammu and
Kashmir State. It could legislate only
on the few items on which the Jammu
and Kashmir State had integrated with
India, namely, defence, foreign affairs
and communications. On several other
items, this House had so long no
authority to legislate any enactment
which would operate in the Jammu
and Kashmir State. I think hon. Mem-
bers will recollect that in all such
enactments, in the Short Title, there
used to be a special proviso that that
particular Act would operate in the
whole of India, excluding the State of
Jammu and Kashmir. Now, by
passing this Act, at least as far as the
financial enactments are concerned,
this House will have complete
authority to pass any legislation which
will operate even in the Jammu and
Kashmir State. Thus, the House will
be pleased to see that this Bill in fact
seeks to enhance the authority and
scope of this Parliament.

In the Schedule attached to this
Bill, hon. Members will find a list of
Acts, where such special provisos to
exclude the State of Jammu and Kash-
mir were put in the Short Title; and
those provisos or exceptions are now
being deleted by passing this Act.

Apart from the technicalities and
formalities embodied in this Bill, it
has got a wider implication as well.
Very often, Members in this House
have expressed some anxieties, some
desires and some aspirations. Very
often, angry words were also uttered,
either out of impatience or out of
some suspicion. Now, this Bill seeks
to fulfll those aspirations and those
ambitions of this House and to remove®
those suspicions and the anger, I
hope every section of the House will
welcome this Bill, and will realise
that this is a further step in the inte-
gration of the whole of India, which
brings it under the suzerain autho-
rity of this Parliament. Till now, the
scope and authority of Parliament were
limited in some very vital matters,
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and those limitations are being re-
moved now.

Very recently, this House passed an-
other Bill in respect of a small terri-
tory in West Bengal, which has now
been integrated with, and become a
part and parcel of India. This Bill,
which I am sure this House will be
pleased to pass, will give a further.
indication about the solidarity and
integrity of India. With these words,
I commend this Bill to the kind ac-
ceptance of this House.

Mr. Chairman: Motion moved:

“That the Bill to provide for the
extension of certain taxation laws
to the State of Jammu and Kash-
mir and for matters connected
therewith, be taken into considera-
tion.”

Th. Lakshman Singh  Charak
(Jammu and Kashmir): I rise to sup-
port Government in the motion for
consideration of the Taxation Laws
(Extension to Jammu and Kashmir)
Bill. While doing so, I am happy that
the people of Kashmir are coming
nearer to India, of which they have
always been a part and parcel from
very ancient times.

Since this is the first Bill which is
coming before the House to make the
laws of India applicable to Jammu
and Kashmir, I would crave the in-
dulgence of the House, if I delve into
the history of Jammu and Kashmir
before 1947 and soon after that. If
we look into the history of Jammu
and Kashmir, we find that from time
immemorial, Kashmir has been a part
of India, excepting for a short period
when it came under the Afghans sway
in the early part of the nineteenth
century. It was the brave Sikh ruler
of Punjab, Maharaja Ranjit Singh,
who reconquered Kashmir for India,
and later on the Dogras took over
in 1846,

The Dogra rulers were always
patriotic, and they conquered Ladakh
in 1824, and Gilgit soon after that, and
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brought them into the map of India.
They gave good and stable govern-
ment to the people of Jammu and
Kashmir. I might recollect with great
Ppleasure on this occasion that it was
Maharaja Hari Singh, who kept up
the family tradition and the flag of
Jammu and Kashmir flying high up,
when he spoke in the First Round
‘Table Conference in 1830, when Sir
Samuel Hoare, the then Secretary of
State for India, opposed the move of
independence for India on the plea that
His Majesty’'s Government had given
solemn assurances to the Indian
Princes to keep their integrity intact.
It was Maharaja Hari Singh, who at
that time as Pro-Vice-Chancellor of
the Chamber of Princes spoke in
London, some time between the 12th
November 1930 and 19th January 19831.
I would quote only a few relevant
lines from the speech he made. He
said:

“As allies of Britain, we stand
solidly behind the British connec-
tion. As Indians and loyal to the
land whence we derive our birth
and infant nurture, we stand as
solidly as the rest of our country-
men for our land's enjoyment of
a position of honour and equality
in the British Commonwealth of
Nations.”

It was a period when very few of
the Princes could ever dare to use such
words in favour of the independence
of India. It was later on really a bad
turn of destiny that this patriotic son
of Jammu and Kashmir made a mistake
by not joining India before 15th
August 1947, in spite of the advice of
Mahatmaji and that of Acharya
Kripalani, the then President of the
Congress of India, But it should not
be forgotten that it was never the in-
tention of the ruler of Jammu and
Kashmir to join Pakistan, in spite of
the machinations of Mr. Jinnah,
through Colonel Webb, the then British
Resident, who has hand in gloves with

* the creator of Pakistan. It was the
then Prime Minister of Jammu and
Kashmir, Rai Bahadur Ramchander
Kak and his Scotch wife, that were
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the instruments of Colonel Webb to
influenge the Maharaja.

It is known that the later events
made the Maharaja give up his dream
of being an independent ruler like the
Nizam of Hyderabad,—due to the in-
vasion by Pakistan of the Kashmir
territory,—and made him request for
help from India to stem the invasion,
that was a threat to the four million
people of Jammu and Kashmir. His
accession to India at that time. was
an event which was hailed as an act
of patriotism by all sections of the
people of Jammu and Kashmir, and
it was also considered a step in the
right direction. Thus, a new chapter
opened in the history of Jammu and
Kashmir,

It is pertinent for me to point out
here that the leader of the National
Conference, Sheikh Mohammed Abdul-
lah, himself supported the Maharaja
in his move to accede to India with
a view to achieve the ideals for which
the National Conference struggled for
many years, namely responsible Gov-
ernment of a secular nature as an
integral part of India. The National
Conference confirmed this action of the
Maharaja and the decision of Sheikh
Mohammed Abdullah in their election
manifesto and fought the elections to
the Jammu and Kashmir Constituent
Assembly on that platform, which was
further ratified by the Jammu and
Kashmir Constituent Assembly in
March 1954. The official seal of this
decision was given by the President
of India on May 14, 1954.

It is in the fitness of things that
Jammu and Kashmir should have the
same set of laws as other parts of the
Republic and I may express the hope
of every right-thinking son and
daughter of Jammu and Kashmir that
there should not be any disparity bet-
ween the laws of India and those of
the State. I, therefore, welcome the
Taxation Laws (Extension to Jammu
and Kashmir) Bill 1954. Income-tax
is not an old tax in Jammu and Kash-
mir and previously people made
money but did share it with the State.
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We are living in a modern world
where a ‘welfare State’ has been
acknowledged as the ideal. That
means that people who are rich should
be willing to give a portion of their
riches to the State to be spent on the
welfare of the masses, who are not
fortunate enough to have a good
standard of living. Income-tax is one
of the devices by which social security
and general well-being of people are

advanced in an advanced modern
State.
Jammu and Kashmir had an

Income-tax Act only a decade ago and
it may not be in keeping with the
standards set up in advanced States.
India is now becoming a full-fledged
welfare State and it is but proper that
the Jammu and Kashmir income-tax
law should be the same as that of
other parts of India. It is therefore
that I welcome this Bill, and I think
it has not been introduced a day too
soon. Y

1 would, however, like to say that
I have my misgivings about the appli-
cation of section 6(b)—page 3, line
5—in which the Centre is taking over
the power to reopen old cases previous
to 1952. In my opinion, the applica-
tion of this section of the Act with
effect fromm 1952 would be a great
hardship to the people of the State. I
would like to bring te the notice of
this House and the hon. Minister that
Jammu and Kashmir hes gone through
very difficult times in the economic
field during the days of the invasion
of their hearths and homes by the
raiders from Pakistan. People had
to move from their homes and migrate
to other parts of the State leaving aR
their belongings in trying to save thetr
very lives and keeping the honour of
their womenfolk. It can be imagined
by the people of the State and even
by the onlookers in the Indian Army
who came to our rescue, that eonfe-
sion was the order of the day and the
poor people who could not save their
few belongingy lost even accounts
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papers etc. in the pell-mell. Now, if
anybody asks them to submit their
accounts and if anybody thinks of re-
opening the cases, it will be a very
great hardship on them.

Another fact of the economic situa-
tion in the State is the taking over of
the lands under the Abolition of the
Big Estates by the Jammu and Kashmir
Government without any compensat-
fon to them. This is certainly a unique
feature of the abolition of landlordism.
in this country, where a fair value of
the lands taken over was given as
compensation to those who surrendered
them to the State. About 10,000
families are thus left in a state of
destitution and if this section of the:
Bill takes the effect of law, it would
be a great hardship to those unfortu-
nate families, who have lost everything
they had,

I hope and trust that in view of the
facts of the situation mentioned by"
me, this hon. House is fully aware of
the economic condition of the people
of State. who have been endowed by
nature with the riches of life but the:
mass of them are in the grip of poverty
and economic and social backward-
ness. I am sure that it is the inten-
tion of the Government to rehabili-
tate these poor people and put them:
on a sound and sure economic founda-
tion of life and living. With these
words, 1 support the Bill.

Shri Bansal: I join my veice in
welcoming this fneasure. I am sure
every citizen of this country will wel-
come thig Bill as the consummation of
a long cherished desire on the part of
this cbuntry. But I want to know
ifrem: the hon. Deputy Minister as to
why this Bill. which is so important,
and to the wider implications of which
Ne himself made a reference, is being
smealked in in surh a manned. Only
one Nour fo belng allvted for ifs dis-
cussion’,
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Shri A. C. Guha: That does not
depend on the hon. Minister at all.
‘That has been done by the Business
Advisory Committee.

Lala Achint Ram (Hissar): He
ought to have requested the Committee
for more time.

Mr. Chairman: If a Bill is acceptable
to all sections of the House, then
more time cannot be unnecessarily
devoted to it.

Shri Bansal: No, Sir. There are
certain other implications......

Mr. Chajrman: It is not on account
of the importance of the Bill but on
account of the controversial nature of
in that more time is usually allotted.

Shri Bansal: Not only on account of
importance, but there are certain other
important implications of this Bill
which, in my opinion, deserves for it
more time being allotted for discus-
sion in this House. After all, when
we are extending these laws to the
territory of Jammu and Kashmir, the
House must be taken into confidence
as to what are going to be the finan-
cial implications of this integration.

The hon. Minister said that a debate
took place on the floor of this House
in 1052, I also remember what
transpired in that debate, and if 1
remember rightly, the hon. Maulana
Azad said at that time that integra-
tion of the State of Jammu and Kash-
mir financially with India would
mean a very big loss to the State of
Jammu and Kashmir, because they
were earning a big income from the
customs, and inasmuch as filnancial
integration would remove the customs
barrier, the State of Jammu and Kash-
mir would suffer a big loss. Now, I
want to know what would be the
quantum of that loss. How much
money will the State of Jammu and
Kashmir forgo on account of this
integration? The Deputy Finance
Minister gave a figure. 1 remember
first he saild it was Rs. 157 crores.
Then he said it was Rs. 1:57 crores. 1
know it may be Rs. 137 crores, but
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if he himspelf is having such a big
confusion in his mind, what to speak
of the House? Therefore, what I am
trying to say is that it would have
beéen in the fitness of things if a White
Paper had been laid before this House
as to what .would be the financial im-
plications of this integration. That is
the only point I am going to press
before this House, because I am not
at all satisfled with the flgure that
has been given of Rs. 1-57 crores, and
Rs. 2'5 crores which will be the addi-
tional burden to the Exchequer. In
the Financial Memorandum which has
been encjosed with the Bill, it is men-
tioned that the anticipated expendi-
ture on the staff to be stationed with-
in the State would be about Rs, 2'5
lakhs annually, From this, it would
appear that it does not include any
other commitments which the Govern-
ment of India will have to undertake
as a result of the extension of these
laws to the State of Jammu and Kash-
mir. Therefore, even at this stage, I
would request the hon. Minister to
place on the Table of the House a de-
tailed White Paper as to what will
be the flnancial implications of this
integration of the State of Jammu
and Kashmir.

Now, I do not want to be misunder-
stood. I am not one of those who
cavil at any expenditure that might
have to be incurred by the Govern-
ment of Indla by virtue of this merg-
ing. After all, the State of Jammu
and Kashmir is a part of this country
and whatever sacrifices we have to
make in order to bring that State into
line with other Part A or Part B States
in our country, I wil not grudge. But
it behoves the Minister to take this
House, which has the power of voting
these funds, into confidence, so that
we know as to where we stand and
what will be the implications of the
exttension of these taxation laws to
the State of Jammu and Kashmir.
With these words, I once again extend
my wholehearted support to this BilL
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(English translation of the above

speech)

Maulana Masoudi (Jammu and
Kashmir): Mr. Cheirman, the Bill
before the House is based on the Con-
stitutional application order issued on
14th May last. Before that in the
Constitution of the Union, Jammu and
Kashmir State was governed by Article
370 according to which with the ex-
ception of subjects of Defenee, Foreign
Affairs and Communications or
matters connected therewith, this
Parliament had no right to pass any
law applicable to Jammu and Kash-
mir. That is why all the laws passed
by this Parliament were made appli-
cable to all parts of India except
Jammu and Kashmir, In 1952, the
Delhi Agreement and certain other
arrangements were made according to
which power was sought to be given
to this Parliament to frame laws
sbout certain other subjects which
would apply to Jammu and Kashmir.
This order, the Constitutional Appli-
cation to Jammu and Kashmir order
of May 14th, is the first and basic
order according to which this House
has been empowered to frame laws
about certain other matters which
would apply to Jammu and Kashmir.
Unfortunately though we are consider-
ing this Bill, yet the Order issued five
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or six months ago from which we
have derived that right has not been
placed’ before the House. This impor-
tant Order which not only empowers
this House to frame laws for
Jammu and Kashmir, but also applies.
the Union Constitution to it and which
has many other implications, should
certainly have been placed before
Parliament. The House would have-
considered the propriety of this Order
and then the laws applicable to Jammu
and Kashmir would have been brought.
before this House. This Constitutional
order not only covered the financial
integration of Jammu and Kashmir
with India, but other matters also.
The two major matters are the finan-
cial integration and the extension of
the jurisdiction of the Supreme Court
to the State. According to this order,
the jurisdiction of Supreme Court has
been extended to the State, but the-
right of taxation has been taken away
from it by the Union. This proposal
gives something but al the same time-
takes away something else. So far as.
taxation is concerned, we are rushing
the proposal through and want to pass.
an important Bill within an hour, but
so far as justice is concerned, we are
stipulating that in spite of the juris-
diction of the Supreme Court over the
State, the people of Jammu and Kash--
mir can have no redress from the
Supreme Court as regards their funda--
mental rights. The Suprethe Court
has extended its jurisdiction to Jammu
and Kashmir. Its Chijef Justice and
his colleagues have gone to Kashmir
and held their court there and have:
heard very ordinary cases, but so far
as the question of the fundamental
rights of the people of the State is
concerned, it cannot come before them::
for flve years, although it is well-
known that justice delayed is justice
denied.

The Statement of Objects and-
Reasons says that there are still some
subjert left with the State Govern-
ment, in connection with which it can
levy taxes for tem years. Why has:
this been done? Because, as Shri
Bansal potnted out, the financial pesi-
tlen of Jamma grd Kaslimir is very:
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\weak so much so that the deflcit of
.50 per cent. in its annual Budget has
.had to be made up by the Centre with
.a grant of over Rs. 2§ crores. When
.budgetary position is so unsound, the
grant of certain concessions is inevit-
able and in this Bill also a few con-
cessions have been given. For instance
it has been laid down that the tax
.on motor-spirit and one or two other
tthings shall be realized by the State
.and the Union will have no hand in
it. When concessions in these matters
.can be given, it can also be given in
.the matter of income-tax or jn any
.other matter. If it be not possible,
-we should in any case not pass this
Bill in such a great hurry without
.carefully considering its various as-
.pects. I do not wish to say anything
more in this connection. I would only
.urge upon the Government that if
_possible the passing of this Bill should
.be postponed and all its aspects should
ibe carefully considered. Hasty action
in this matter would not be proper.
This Bill itself is based on the Finan-
cial Agreement, with which the Mem-
bers are not familiar. There is just
one reference to the Agreement in this
.draft. Excepting this, it is not known
what this Financial Agreement is. As
Shri Bansal has said nobody knows
anything about its financial implica-
-tions. I ‘would request that this Bill
be held over till the next session. In
the meantime all the relevant details
should be supplied to the House, so
that it should be in possession of all
the facts at the time of passing it. This
«Constitutional Order, according to
which this Bill has been drafted, not
only has financial implications but
-other implications also. Many laws re-
. garding various matters have been
passed in the last few years. The
people of Jammu and Kashmir have
.a right to enjoy the advantages accru-
iIng from these measures. For this
purpose a comprehensive and precise
Bill should be brought according to
which &ll the advantageous measures
passed by this Parliament should ap-
ply to Jammu and Kashmir according
to the changed circumstances anq the
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new order. There should be a single
comprehensive Bill for this purpose
and no piece-meal legislation.

With these words, I oppose the Bill.
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Shri A, C. Guha: I am grateful to
the hon. Members for generally wel-
coming this Bill. Two Members from
.Jammu and Kashmir have spoken and
I realise they are persons who' are
directly interested in the Bill. Mr.
-Charak has mentioned about the past
history, and other things. I think it
is realised that Jammu and Kashmir
are an integral part of India from the
earliest ages and there is no question
about that whatever might have been
the political history, some territory
being conquered by some people or
some raja or maharaja or sultan, the
fact remains that Jammu and Kash-
‘mir were all along forming part and
parcel of India, an integral part of
India, and this Bill is simply an as-
sertion of that apparent fact and
‘patent fact.

Maulana Masoodi has raised certain
points, and I think Mr. Vyas has al-
ready replied to those points. We
have been proceeding on the lines of
some agreed formula while dealing
with what are known as the princely
"States. Never has this House or the
Government had any desire to force
-anything on these States. The Jammu
and Kashmir Government has ex-
pressed certain wishes and desires
through the Constituent Assembly in
February this year and this Bill is
‘simply to implement those desires. I
do not think Maulana Sahib was right
in raising some irrelevant and
extraneous issues in connection with
‘the Biil. Nar should we go beyond
-what has been accepted by the Consti-
“tuemt  Assembly of Jammu and
"Kashmir. As it has been ‘the basic
-principle of this Government and of

’%ﬁi%
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this House, in such matters we have
always been proceeding on some agreed
basis.

Mr. Bansal has raised the question
of financial implications. I am sorry
that instead of mentioning Rs. 250
lakhs, I mentioned Rs. 250 crores, but
I corrected it immediately as Rs. 257
lakhs. It is not a confusion as Mr.
Bansal has put it; it is rather a slip
and I hope he will take it in that
spirit and not as a confusion in my
mind. I cannot imagine that the
Jammu and Kashmir Government
would lose, simply by this enactment,
Rs. 157 crores.

Shri Bansal: That created a confu-
sion in our minds.

Shri A. C. Guha: Immediately, with-
in a second, I corrected myself. Then
he asked for some further clarification
in regard to the financial implications.
I have already stated that the Jammu
and Kashmir Government would lose
about Rs. 157 lakhs or nearabout
that amount, and India Government
will get an annual revenue of about
Rs. 30 lakhs from different heads. ‘and
there will be a net saving of Rs. 50
lakhs that was being paid to the
Jammu and Kashmir Government for
foreign goods passing through bond.
On our side, there will be a saving of
Rs. 50 lakhs, and the net increase of
Rs. 30 lakhs or nearabout that amount.
So, there will be a saving of Rs. 80
lakhs, and perhaps the Jammu and
Kashmir Government will lose about
Rs. 150 lakhs. We have arranged to
give the Jammu and Kashmir Gov-
ernment a total grant of Rs. 250 lakhs
a year, but for the current year it will
be Rs. 242 lakhs as the financial inte-
gration has taken effect from the 13th
April of this year and not from the
1st April. Those arrangements wil
continue till the next Finance Com-
mission makes a report as regards the
financial aspect of the Jammu and
Kashmir State along with the other
States. 1 have nothing more to say.
All  Members have appreciated the
wider implicatlons of the Bill and 1
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hope small misgivings should not
weigh with them in consideration of
the wider implications of the Bill.

Mr. Deputy-Speaker: The question
is:

“That the Bill to provide for the
extension of certain taxation laws
to the State of Jammu and Kash-
mir and for matters connected
therewith, be taken into considera-
tion.”

The motion was adopted.

Mr. Deputy-Speaker: We shall now
take up clause by clause considera-
tion. There are no amendments to
clauses 2, 3 and 4.

lauses 2 to 4 were added to the Bill.
Clause 5.— (Repeals)

Shri Madhao Reddi (Adilabad): I
beg to move:

In page 2, omit lines 32 to 40.

Sir, the object of my amendment is
«quite simple. Sections 25, 25A, 25B and
25C of the Kashmir Customs Act
authorise the State Government to
prohibit the export and import of
‘books, publications and mnewspapers.
‘Now we are repealing this Act through
this piece of legisiation, but this parti-
«cular section is sought to be retained.
This provision has been much abused
by the State auhorities and there are
instances where genuine Indian publi-
«cations have not been allowed to enter
Kashmir. It is very strange that
Kashmir should be a part of India and
-still Indian publications should not be
freely allowed to enter that State. This
provision and other similar provisions
4n the Kashmir statute book have been
responsible for the present state of
affairs in Kashmir and we should see
that this section is not retained on
‘the statute book.

Mr. Deputy-Speaker:
woved:

Amiendment

In page 2, omit lines 32 to 40.

Shri A. C. Guha: Sir, I cannot accept
4his amendment, because as I have
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stated we are proceeding on sdme
agreement. The Government of Jammu
and Kashmir have not agreed to accede
to this item—item No. 39 in the Seventh
Schedule—Concurrent List. So, I am
not in a position to accept this amend-
ment.

Mr. Deputy-Speaker: The question
is:

In page 2, omit lines 32 to 40.
The motion was negatived.

Mr. Deputy-Speaker: The question
is:

“That clause 5 stand part of the
Bil.”

The motion was adopted.
Clause 5 was added to the BIll,

Clause 8.— Savings)

Th. Lakshman Singh Charak: I beg
to move:

In page 8, lines 5 to 7, omit:

“in respect of any period prior
to the previous year for the pur-
poses of assessment under the
Indian Income-tax Act, 1922 (XI
of 1922)".

Sir, When I spoke at the considera-
tion stage of this Bill, I said that as
far as the people of Jammu and Kash-
mir are concerned, they welcome this
measure and consider it a step in the
right direction. However, I had my
misgivings about the application of
this clause. Considering the economic
situation of the State of Jammu and
Kashmir which was dislocated due to
the raids and other political develop-
ments, if this clause is applied very
rigidly, the already hard hit people
of the State will be further hit, and
instead of doing some good to the
people you will bring hardships on
them. So, if the amendment I have
suggested is accepted, it will serve
the interests of the people of Jammu
and Kashmir and also of the Govern-
ment of India.
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Mr. Deputy-Speaker: Will the new
Act apply retrospectively?

Th. Lakphman Singh Charak: Gov-
ernment may re-open cases prior to
1952; according to the Indian Income-
tax Act, they can call for accounts and
re-open cases up to eight years.

If, however, the hon, Minister is pre-
pared to give me an assurance, that
only in exceptional cases, where there
is a fraud, old cases will not be re-
opened, I will not press my amend-
ment.

Shri A. C. Guha: I can satisfy the
hon. Member to this extent that
generally we shall not try to re-open,
cases, unless there is any case of
fraud, or concealment of income or
anything like that. We shall always
be careful in such cases. Whenever
such cases are re-opened, they will
be examined under the existing Jammu
and Kashmir Act, not under the Indian
Income-tax Act. I hope the hon.
Member will not press his amendment.

Mr. Deputy-Speaker: I have not
placed it before the House.
The question is:

“That clause 6 stand part of the
BilL.”

The motion was adopted.
Clause 6 was added to the Bill.

Clauses 7 and 8 were added to the
Bill,

The Schedule was added to the Bill.

Clause 1, the Title and the Enacting
Formula were added to the Bill,

Shri A. C. Guha: I beg to move:
“That the Bill be passed.”

Mr. Deputy-Speaker: Motion maved:
“That the Bill be passed.”

Shri R. K. Chaudhuri (Gauhati); I
support the motion wholeheartedly
and I do so for this reason. In all
the Bills which we have passed up
to this day, there was always a clause
to the effect that it extends to the
whole of India, excepting the State
of Jammu and Kashmir. This clause
looked, In my opinion, rather odd.
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Now, we know that Jammu and Kash-
mir is included in India, because, if
they pay the piper they can always
call the tune.

There is one thing which might be
taken amiss by at least, I believe, the
women of Kashmir. Here in India
you are going on merrily with the
Special Marriage Act and with the
Hindu Marriage and Divorce Act.

Mr. Deputy-Speker: Is marriage alsor
axed? We are now referring to taxa-
ion laws, excise duties, etc.

Shri R. K. Chaudhuri: My argument.
is this. The Kashmir people may
naturally say that at the time of im-
posing a burden on them, you come
with a plece of legislation of this
nature. But at the time of giving
liberty or licence, you withhold the
Special Marriage Act and the Hindu
Marriage and Divorce Act from them.
Would not the progressive section of
the people of Kashmir feel like that?

Th, Lakshman Singh Charak: We are
not very much worried about the
Special Marriage Act.

Kumarl Annie Mascarene (Trivan-
drum): I have great pleasure in sup-
porting this Bill.

Shri R. K. Chaudhuri: So had I!
1 pMm,

Kuomari Annje Mascarene: When I
look into the clauses of this Bill, I
feel that the financial blood stream of
India is now going to spread further
north and include Kashmir also. But
Kashmir had been from time im-
memorial part and parcel of India, and.
if I am not mistaken in my memory
with regard to historical facts, I think
Kashmir had been really shaping the
destiny of India. When the ancestors
or the parents of Nur Jehan came to
India they little thought she would
be influencing the heart of the Moghul
Empire. Later on when some other
people came down to India they had
absolutely no idea that some day their
progeny is going to steer the destiny
of independent India. Today we are
very happy to have Kashmir with us



3357 Madhya Bharat

and India looks upon Kashmir as the
mother country to include the State
of India, the provincial part of it,
though actually the case is the reverse.
Kashmir on the top and Travancore
below on the South are the two jewels
in India, the most beautiful ornaments
that adorn Bharat Mata. Therefore,
it is but necessary that we should ex-
tend our authority over Kashmir. This
House has been the scene of many a
discussion on Kashmir, and always
there was a tone of sorrow in jt. To-
day, when Kashmir is going to be part
and parcel of India with the financial
integration, I am really surprised {o
find even in the Opposition Benches
very few voices coming forth, except
one or two, to welcome ft.

I have great pleasure in supporting
this Bill.

Mr. Deputy-Speaker: Has the hon.
Minister anything to say?

Shri A. C. Guba: I do not think I
shall have anything more to say. But
1 think it is a proud privilege for me
to pilot this Bill, and I hope the House
and the whole country will realize the
implications of this Bill and that the
House will have in near future the
pleasure of passing similar other Bills.

Mr. Deputy-Speaker: The Kashmir
State will benefit by this Bill. The
question is:

“That the Bill be passed.”
The motion was adopted.

MADHYA BHARAT TAXES ON
INCOME (VALIDATION) BILL

The Deputy Minister of Finance
(Shri M. C. S8hah): I beg to move:

“That the Bill to validate the
levy, assessment and collection in
the State of Madhya Bharat of
certain taxes on income and on
profits of business due jn respect
of the periods referred to in sub-
section (1) of section 13 of the
Finante Act, 1950, be taken into
conslideration.”

439.L.S.D.
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This is a very simple Bill. Under
the Federal Finance Agreement the
Madhya Bharat Government was en-
titled to assess levy and collect the
taxes under certain Acts, mainly the
Indore Industrial Tax Rules, 1927 and
other laws of the former Indian States
now constituting Madhya Bharat, be-
cause there was no corresponding tax
on business profits levied by the
Centre at that time. In accordance
with the usual recommendation of the
States Finances Enquiry Committee, a
general provision was made in section
13 of the Finance Act, 1950, keeping
the taxation laws of the States in force
therein immediately before the date of
the Federal Financial Integration,
operative only for the levy and collec-
tion of the tax on incomes of the
period prior to the previous year re-
levant for the 1950-51 assessment. But
the assessment and collection under
the State laws was to be made by the
officers of the Central Government ap-
pointed under the Indian Income-tax
Act, who were to be treated as the cor-
responding officers under thel State laws.
Thus in the case of taxes of a special
kind assessed, levied and collected in
Madhya Bharat there was a sort of
inconsistency or conflict between the
terms of the agreement and the provi-
sions of section 13 of the Finance
Act, 1950.

Shri Bansal (Jhajjar-Rewari): What
was that agreement?

Shri M. C. Shah: Agreement between
the Rajpramukh of Madhya Bharat
and the Government of India, that for
the period prior to the integration the
Madhya Bharat Government will be
entitled to assess, levy and collect the
taxes prior to the period of financial
integration. That was the agreement
under article 278 of the Constitution,
and it is binding on the Government
of India. Therefore the Madhya Bharat
Government officers were entitled to
assess, levy and collect the tax.

Now, under section 13 of the Finance
Act—that was under the recommenda-
tion of the Federal Finance Enquiry
Committee there was this distinction
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so far as other States were concerned,
that section 13 was in operation, So
tar as the Madhya Bharat Government
was concerned, the Agreement between
the Rajpramukh of Madhya Bharat
and the Government of India operat-
ed and therefore the Madhya Bharat
Government, under the impression
that this agreement prevailed, appoint-
ed all the officers and they assessed,
levied and collected all these taxes.
There are about a dozen cases of as-
sessees, and they have been already
assessed. There have been appeals.
There the question was raised by one
of the assessees that the officers of the
Madhya Bharat Government are not
entitled to levy or assess the tax. But
under the agreement they were entitl-
ed to.

In order to remove the doubt and
avoid multiplicity of litigation we have
come forward to validate the action
of the Madhya Bharat Government, As
I said, under that agreement they are
fully entitled and therefore only in
order to resolve this doubt that was
created we have come forward here
for validating these acts.

It is rather too late in the day now
to change the whole system. There is
no dispute about the liability for pay-
ing the tax. Those people who ques-
tion this say they are prepared to pay
the taxes that may be due from them.
But their objection is that under sec-
tion of the Finance Act, 1950 these
agsessments ought to have been made
by the officers of the Government of
India. But they may not be knowing
about the agreement between the Raj-
pramukh of Madhya Bharat and the
Government of India. When this
point was raised by some Members of
Parliament and by certain others, the
whole thing was again looked into in
consultation with the Law Ministry
and we have got their opinion that
under this agreement whatever is done
by the Madhya Bharat Government is
quite proper and correct. Therefore,
in order to resolve this doubt this Bill
bas been brought forward, I move.
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Mr. Deputy-Speaker: Motion moved:

“That the Bill to validate the
levy, assessment and collection in
the State of Madhya Bharat of
certain taxes on income and on
profits of business due in respect
of the periods referred to in sub-
section (1) of section 13 of the
Finance Act 1950, be taken into
consideration.”

Pandit Thakur Das Bhargava (Gur-
gaon): After reading the Statement of
Objects and Reasons I have got a doubt.
I find from the Statement of Objects
and Reasons that there was a mistake
in allowing the officers of the Madhya
Bharat Government to levy and realize
the taxes, etc., and that mistake is
being rectified now. But at the same
time there is another clause, clause 4,
which says that so far as the pending
proceedings are concerned they will be
continued and that even now the offi-
cers of the Madhya Bharat Govern-
ment shall have jurisdiction so far
as these taxes are concerned. I want
to know after the lapse of about 5
years, is it true that there are two
sets of officers there?

Shri M. C. Shah: No.

Pandit Thakur Das Bhargava: How
is it that these proceedings are to be
continued and the officers of the
Madhya Bharat Government will
operate and realise these taxes, etc?

Shri M. C. Shah: So far as assess-
ment for the pre-integration period is
concerned, that is before the financial
integration came into effect, the offi-
cers of the Madhya Bharat Govern-
ment are assessing, levying and col-
lecting the tax. From the date of the
agreement coming into force, the In-
come-tax Officers are levying, collect-
ing, etc.

Pandit Thakur Das Bhargava: That
is not the point. The point is
this. After 13th March 1948, if any
tax is due, the officers of the present
State are levying and collecting the
tax. So far as the arrears previous to
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that period are concerned, the Madhya
Bharat officers levy or -collect those
taxes, whereas according to the Fin-
ance Act, the officers of the present
Government should have collected.
brought to rectify that
mistake. I can understand that. So
far as pending proceedings are con-
cerned, clause 4 of the Bill says that
these proceedings will be continued by
the previous officers.
stand that the
officers still continues?

Am I to under-
jurisdiction of these

Shri M. C. Shah: Yes; so far as those

pending cases are concerned, the ap-
pellate officers of the Madhya Bharat
Government are working. Because, as
I just now explained, according to the
agreement between the Rajpramukh of
Madhya Bharat and the Government
of India, all the cases that were pend-

ing were to be disposed of by the

present Government.

Mr. Deputy-Speaker: Including the
arrears,

Shri M. C. Shah: Yes; it is true. Arrears

also were to be collected by us.

mistake was made and the officers of
the old State collected those arrears

and did everything.

Mr. Deputy-Speaker: The hon.
Deputy Minister says that it is not a

Government officials
under the procedure laid down there.

Pandit Thakur Das Bhargava: What
I do not understand is this.
the Finance Act we said that in future
all the taxes will be collected by the

Under

A

mistake but that it was a part of the

agreement with the Rajpramukh that
the Madhya Bharat officials should
sollect in which case the Finance Act
differs from this agreement. They
want to bring this in line with the
Finance Act, and make these people

responsible as if the officers of the

Central Government are collecting.

Shri M. C. Shah: The words are

these. 1 will read out two things.
There is the recommendation of the

Enquiry Committee.
“In one of the Covenanting

States of the Madhya Bharat
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Union—Indore—there used to be
levied a tax described as “Indus-
trial Ppofits Tax” on the income
of certain industrial enterprises.
It is understood that with the
formation of the Madhya Bharat
Union, the imposition of this tax
has been discontinued; but there
are still several pending cases to
be disposed of. These will have to
be taken over by the Centre and
disposed of (in the same way as
pending income-tax cases) in ac-
cordance with the pre-existing law
of the Indore State. Should there
be portion of this tax which is “re-
turnable” to the assessees, the
liability in this respect should be
dealt with in manner suggested
above in connection with the liabi-
lity for the refundable portion of
the E.P.T.

That was the recommendation of the
Federal Finance Enquiry Committee.
A modiflcation was made in the agree-
ment:

“In respect of the taxes mention-
ed below which pertain to items
included in List I of the Seventh
Schedule to the Constitution of
India and are not in fact levied by
the Government of India, the State
will be allowed to continue to
make assessments and to collect
all the arrears outstanding even
after federal financial integration,
in respect of the liability of asses-
sees up to 31st March, 1950.

I am reading a portion of the agree-
ment.

Shri Radhelal Vyas (Ujjain): What
is the date of the agreement?

Shri M. C. Shah: I shall find out
and let you know.
“Gwalior War Profits Tax,
Indore Excess Profits Tax,
Indore Industrial Profits Tax,
Indore Stock Exchange and For-
ward Transactions Tax,

Rutlam Royalty on Cloth Produe-
tion.”
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“In respect of Indore Industrial
Prpfits Tax, however, no assess-
ment willl be made in respect of
profits assessable to Indian Income-
tax Act after federal financial inte-
gration, that is to say, in respect
of profits of “previous years” of
the Indian Income-tax assessment
year 1850-51 and subsequent
years. It is agreed that the con-
tinuance of-assessments in respect
of the taxes mentioned above and
the collection of arrears, etc. in
relation to those taxes by the
State after federal financial inte-
gration will necessarily involve
that all refunds and other repay-
ments to be made to assessees will
also be made by the State.

Mr. Deputy-Speaker: We are not
interested in all these details. What
is the agency which ought to collect?
If this agreement preceded the Finance
Act of 1950, how dig it happen that
this clause was introduced in the
Finance Act contrary to the terms of
the agreement that the Central Gov-
ernment officers will make the collee-
tion?

Shri M. C. Shah: This agreement was
executed on 25th February, 1950.

Mr. Deputy-Speaker: The Finance
Act, 1950, must have been passed some
time in April, 1950. How did this

happen?

Shri M. C. Shah: Therefore, the
Madhya Bharat Government took the
agreement as it was and they said that
they were entitled to go on with the
pending cases, under the agreement 19
I read out. When doubt was express-

Shri V. G. Deshpande (Guna):
When was the doubt expressed?

Shri M. C. Shah:...... we thought that
we may bring in a validating Act 30
that all these doubts may be set at
rest.

Mr. Deputy-Speaker: What ought to
happen i the Finance Act should be
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modified: notwithstanding this provi-
sion, in pursuance of the agreement,
this provision, so far as it relates to
Madhya Bharat, shall not be deemed {0
apply, in one form or another.

Shri M, C. Shah: After this point
was raised, we took up this matter
with the Law Ministry also and the
Law Ministry said that this validating
Act was necessary. Otherwise, they
said and I thought that the first pro-
viso to sub-section (1) of section 13
of the Finance Act may be deemed to
be ultra vires so far as Madhya Bharat
was concerned, and so it is better to
proceed with this Bill.

Pandit Thakur Das Bhargava: In
the Statement of Objects and Reasons,
it is stated that this provision was
overlooked by the Madhya Bharat
Government. That is wrong.

Mr. Deputy-Speaker: That appears
to be wrong. Both of them appear to
be incorrect. The provisions of the
Indian Finance Act, 1950 were over-
looked by the Madhya Bharat Gov-
ernment and the Central Government
overlooked the provisions of the agree-
ment.

Pandit Thakur Das Bhargava: As 2
matter of fact, when it was passed in
April, 1950, our officers must have
known that it was their duty to realise
all this. They did not know of the
agreement. Probably, there might have
been something wrong. At the same
time, I do not see why that provision
in section 13 of the Finance Act s
not sought to be corrected now at
least, when that Act has been passed
overlooking that agreement, and thc
indication given that our officers will
deal with this, now that the mistake
has been discovered.

Mr. Deputy-Speaker: Only with res-
pect to cases in which proceedings are
pending, they are consigned to the
State.

Pandit Thakur Das Bhargava: The
benefit of the laws was given so far
as arrears were concerned. Our courts,
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our officers, our tribunals should have
decided any disputed matter with re-
gard to arrears. What I do not under-
stand is this. As is also mentioned in
an amendment, if effect was given to
section 13 of the Finance Act, these
. arrears should have been collected by
our officers. Now that the mistake has
been discovered, why don't we not
make it clear that our officers should
,adjudicate about any disputes which
are there in connection with the pro-
ceedings? Why should we now enact
that those officers of the State will go
on dealing with the disputes about
arrears.

Mr. Deputy-Speaker: The hon.
Minister has read out the agreement
to the contrary.

Pandit Thakur Das Bhargava: Let
us change our law, section 13, in ac-
cordance with the agreement.

Mr. Deputy-Speaker: The question is
whether the law should be changed in
accordance with the agreement or the
agreement should be validated in ac-
cordance with the law. Now, the other
step has been taken under the advice
of the Law Ministry. It does not
matter, because both mean the same
thing.

Shri Bamnsal: The difficulty is whe-
ther the officers of the Government of
India, or the Government of India, at
the time of enacting the Finance Act
of 1950, overlooked the agreement
which they had entered into with the
Government of Madhya Bharat. There
is a sort of legal duel going on bet-
ween the Central Government and the

Government of Madhya Bharat. What

is the poor assessee to do?

What is happening in Madhya
Bharat is actually this. In 1951, the
Madhya Bharat Government, in pursu-
ance of their agreement with the
Central Government, appointed an
appellate authority. That appellate
authority had before it the cases of
the  assessees, whose income was asses-
sed prior to 1950. Instead of finalis-
Ing those cases or allowing-those cases
to be finalised by the appellate autho-
rity, the Madhya Bharat Government
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appointed another tribunal in 1952.
Then, I am told—this is from a re-
presentation I have received from the
Madhya Bharat Millowners’ Associa-
tion—still another authority was ap-~
pointed in 1953. What is this joke
going on? It dees not matter who
charges or who assesses the tax. Let
it be the Madhya Bharat Government
or the Central Government; it does nct
matter, so long as the tax is finally
charged and assessed reasonably. But
what is happening is that the assessees
are being sent from pillar to post. One
appellate authority is being appointed
in one year, another the next year, and
still another after two or three years,
with the result that the cases are pend-
ing unnecessarily. I think it is the
duty of this House to take cognisance
of this fact, and whether this is being
done by the Madhya Bharat Govern-
ment or the Central Government, it
should bring about some sort of finality
in the assessments. That is all I want
to say on the floor of this House. The
cases of these assesses must be finalis-
ed; and if nothing can be done, be-
cause there is a cul-de-sac on a&ccount
of the agreement which the Govern-
ment of India have signed with the
Madhya Bharat Government or on ac-
count of the fact that either our
Central Government overlooked the
agreement while bringing forward the
Finance Bill, or whatever it is, now
the Government of India must use
their good offices with the Madhya
Bharat Government and get these
cases settled at an early date. This
can be done. Whatever provision we
may amend, I think this is not outside
the scope of the authority of the
Central Board of Revenue and the
Finance Minister to bring to bear upon
the Madhya Bharat Government, good
sense in order to finalise these cases.

No favour is being sought by asking
this. Al that I ask is that these cases
which have been pending for seven or
eight or even nine years—there may
be some cases which may refer to
incomes relating to periods much be-
fore 1950—should be finalised at ap
early date. This endless approach to
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this appellate authority, to this tribu:
nal or to that tribunal must be put
an end to, and some sort of arrange-
ment must be arrived at, whereby
these cases are settled amicably. I
feel that if the Finance Minister and
the Central Board of Revenue use
their good offices, an*end can be put
to this whole affair.

Pandit Thakur Das Bhargava: How
many cases are there pending now?

Mr. Deputy-Speaker;: Now, 8Shri
V. G. Deshpande.

Shri M, C. Shah: There are twelve
assessees, and there are about......

Mr. Deputy-Speaker: I have called
Shri V. G. Deshpande.

Shri M. C. Shah: I am giving in-
formation.

Mr. Deputy-Speaker: No information
now. The hon. Minister may reserve
and give this information later on.

Shri M. C. Shah: I am sorry.

Shri V. G. Deshpande: I really record
my protest against the way in which
such important Bills are presented to
the House. This is a Bill which vitally
affects the interests of the consti-
tuencies I represent. Here, we are told
that there was some mistake made by
the Madhya Bharat Government, and
in order to correct that mistake, the
hon. Deputy Finance Minister is ap-
proaching this House. But now we
have actually found out’ that the mis-
take was made by our Central Gov-
ernment. On account of this mistake,
certain confusions did arise there, and
as my hon. friend Shri Bansal has
pointed out, this confusion is causing
great injustice to many persons in
Madhya Bharat.

When this Bill has been presented
nefore the House, the House has not
been informed as to what the amount
fmvolved is in all the pending cases,
what the number of these pending
cases is, and when this mistake was
detected. Section 13 of the Finance
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Act, 1950 was passed in 1950 and tee
day it is September 1954, Within .
these four years, when was this mis-
take detected? What were the steps
that Government took after this mis-
take was detected? What is the amount
still pending? What is the number of
cases which are still pending? If, as
has been pointed out already, there is
really such confusion, and tribunals
after tribunals are being appointed, i
think this House would not be justi-
filed in giving the kind of authority
to an agency, which is causing great
harassment to the assessee. I do not
want to plead for the assessee or the
millowners ir that State, l.ut it is
entirely a question of jurisdiction......

Mr, Deputy-Speaker: What is the
wrong that those people have commit-
ted?

Shri V. G. Deshpande: Those people
have not committed any wrong, but
it is our Government that have com-
mitted the wrong.

Mr. Deputy-Speaker: Why is the hon.
Member apologetic that he is not
pleading for them?

Shri V. G. Deshpande: The point is
this that in this progressive state, it
is a bit difficult to defend that section.

Shri Radhelal Vyas: So, this way,
you are defending.

Shri V. G. Deshpande;: I am just
thinking whether a confusion has not’
been caused within such a short de-
bate of one hour, as a result of all
the details not having been placed
before this House, If the sum involved
in these cases is not very large, and
it is not proved that most of the cases
which have not been disposed of are
very important cases, then I think the
House would be justified in rejecting
this Bill.

Therefore, I would appeal to the hon.
Deputy Minister to place before the
House the whole information, so that
we may be in a position to decide what
course the House should take with re-
eard to this Bill '
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can assure the House that we will
Just take up the matter with the
Madhya Bharat Government to see
that all these appeals are disposed of
as early as possible. Perhaps all these
appeals would have been disposed of
except for the fact that one of the
assessees raised this question, about
the validity of this assessment. And if
that is held valid, then there is the
involvement of Rs. 28 crores with the
Madhya Bharat Government. There-
fore, they immediately came to the
Central Government and requested
the Central Government. We just
drafted this Bill and introduced it
here. Some of those assessees came to
me also. They said that they had no
dispute about paying the dues and
they wanted to have it decided soon.
At the same time. they just spoke to
me that, if possible, some officer might
be appointed—perhaps they did not
say so in so many clear words,—but
they wanted an officer of some experi-
ence or something of that sort. We
will just look into the matter, get into
touch with the Madhya Bharat Gov-

ernment and will see that this matter

is settled as garly as possible. That
is all I have to say.

‘Mr. Deputy-Speaker: The question
is:

“That the Bill to validate the
levy, assessment and collection in
the State of Madhya Bharat of
certain taxes on income and on
profits of business due in respect
of the periods referred to in sub-
section ' (1) of section 13 of the
Finance Act. 1950, be taken into
.consideration.”

The ‘motion” was adopted.

Mr. Deputy-Speaker: There .are no

amendments to clauses 2 and 8.

Clauses 2-and 3 were added to the Bill, -

Clause &~ (Continuance of pendirng
proceedings)

Mp. Deputy-Speaker: There is an

amendment by Mr.:N. L; Joghi. He is:

27 SEPTEMBER 1954 Demands for Supplementary 3372

Grants for 1954-55.

not present in the House? So I will
now put clause 4 to the vote of the
House. The question is:

“That clause 4 stand part of
the Bill.”

The motion was adopted.

Clause 4 was added to the Bill.
Clause 1 was added to the Bill.

The Title and the Enacting Formula
were added to the Bill.

Shri M. C. Shah: I beg to move:
“That the Bill be passed.”

Mr. Deputy-Speaker: The question
is:

“That the Bill be passed.”

The motion was adopted.

DEMANDS FOR SUPPLEMENTARY
GRANTS FOR 1954-55

Mr. Deputy-Speaker: The House
will now proceed to discussion of the
supplementary demands for grants
for 1954-55.

The Deputy Minister of Finance
(Shri M. C. Shab): Usually on these
demands, we do not say anything in
the first instance. but this time, as
the demands. taken together, involve
a gross expenditure of Rs. 21561
crores, with your permission, I will
just try to explain this figure of

. Rs. 215°61 crores.

There has been some misapprehen-
sion or criticism that this amount of
Rs. 215 crores is practically half the
budget amount, and perhaps they may
say that there was no accurate budget-
ing. But that is not so, which will be-
seen just now, when I give out the
figures. The total revenue expenditure
(gross) comes. to only Rs. 6,12,77,000.

Mr. Deputy-Speaker: Under these’
supplementary grants? . -

*Moved with the recommendation of the President.
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shri M. C. Shah: Under these sup-
plementary grants. That is the gross
revenue expenditure. That is also
going to be less, as I will explain to
you soon, The capital outlay—pur-
chase of foodgrains and other items—
comes to Rs. 131,15,00,000 plus
Rs. 34,83,91,000. The third item is
Loans which comes to Rs. 43,49,00,000.
The total comes to Rs. 215,60,68,000.

Now, of the gross expenditure of
Rs. 21561 crores, recoveries and
receipts to the extent of Rs. 92:82
crores are estimated as detailed be-
low: Recoveries on the revenue ex-
penditure will be Rs. 1,22,00,000;
Capital outlay—purchases of food-
grains—will be Rs. 46,27,00,000, i.e.
purchases of foodgrains from the
States after the decontrol of rice; we
have agreed to purchase all the stocks
of rice held by the State Governments.
Other items come to Rs. 32,37,80,000,
and the Loans recovery will be
Rs. 9,50,00,000, So there will be
Rs. 88,16,02,000. Receipts (government
collieries) come to Rs. 4,76,42,000.

Therefore, the net additional ex-
penditure is estimated to be Rs. 122'68
crores. This does not, however, take
into account certain surrenders which
will be made under provision pre-
viously made under the other grants,
that I will just show. If these are also
taken into account, the position will
be as summarised below: Revenue will
be Rs. 6,12,77,000 and capital will be
Rs. 209,47,91,000 The total is
Rs. 215,60,68,000. From : that, the
following have to be deducted:

Recoveries of revenue expenditure

and receipts of collieries— ,

Rs, 4,77,64,000.

Amounts provided twice to meet
accounting requirements—
Rs. 10,60,000.

Recoveries on capital account (in-
cluding loans)—
Rs. 88,14,80,000.

Amounts to be surrendered under
capital expenditure—

~ . . Rs.. 5,31,00,000.

Total—recoveries, surrenders etc.
—Rs. 98,34,04,000.
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So the additional outlay will be

Rs. 117,28,64,000 of which revenue ex-
penditure will be only Rs. 1,24,53,000
and the capital expenditure will be
Rs. 116,02,11,000. Now, in the break-up
of these, there will be only a net
revenue expenditure of Rs. 1,24,53,000.
This is accounted for in this way. Of
the net additional revenue expendi-
ture of Rs. 1,24,53,000, the delegation
to the International Supervisory Com-
mission for Indo-China accounts for
Rs. 50,00,000. Of the net additional
capital outlay of Rs. 116,02,11,000, pur~
chase of foodgrains accounts for
Rs. 84,88,00,000 while allocations to-
State Governments out of proceeds of
the National Plan Loan account for
another Rs. 25,50,00,000. As the House
is aware, we asked the State Govern-
ments not to raise their loans in the-
open market as we were just raising
a loan. We then fixed a quota to each
State to be given out of that loan
according to its capacity of raising the.
loan from the open market as recoms-.
mended by the Reserve Bank. So that.
comes to Rs. 25,50,00,000.

The large figure of Rs. 215,61,00,000°
of additional gross expenditure has

given rise to some criticism among the -

public regarding the accuracy of Gov-
ernment budgeting, as the amount.
represents approximately half of the.
total. annual revenue of the Union.

This criticism is, however, based on

an ignorance of the technicalities of-
budgetary and accounting procedure.
The following analysis will show that
the actual additional outlay involved:
is considerably less than the gross.
figure of Rs. 215'61 crores.

As I have stated already, revenue-
expenditure accounts for Rs. 6'13
crores~of the total of Rs. 215'61 crores.
The largest single item under ‘Revenue
expenditure’ relates to the working:
expenses of .Government collieries
which have been transferred from the

Rajlway Board to the Ministry of- .

Production. In the Railway Board
Budget this provision is there. This.

~
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flem does not entail any extra ex-
penditure by Government, as it is
already provided for in the Railway
Budget. Although according to the
railway practice only the net expendi-
4ture was provided, we have to pro-
vide for the gross expenditure, and
.on the receipt side we get the receipts.
Apart from this fact, the expenditure
will be more than covered by receipts
from the sale of coal which was esti-
‘mated at Rs. 4’76 crores during the
financial year. So, there will be a
profit, but we have to provide for this
expenditure of Rs. 4 crores and odd.

Another large item which relates to
the Demand No. 34 is on account of
the expenses of printing larger quan-
tities of notes. The provision of
Rs. 77'79 lakhs includes Rs. 1060
lakhs on account of one rupee notes.
This is purely notional expenditure, as
it represents the payment to be made
by the Government to the Press for
one rupee notes issued to the Reserve
Bank of India and is balanced by an
exactly equal amount on the revenue
side representing the payment received
by the Press. The actual expenses on
one rupee notes are already included
in the general heads A apd C and are
shown here for purely accounting pur-
poses and do not involve additional
outlay. The total additional outlay is
thus only Rs. 67°'19 lakhs.

Moreover against the demand of
Rs. 7-29 lakhs under Demand No. 86,
has to be set the surrender of part
provision of Rs. 5 lakhs under
Demand No. 95. These facts I have
taken into account and the new gross
expenditure comes only to Rs. 1'66
crores, that is, 6:13 crores minus 4'36
crores on account of the collieries
and ‘11 crores which is purely
notional expenditure. Therefore. the
actual expenditure will be Rs. 1 crore
and 24 lakhs.

Now, about ecapital expenditure.
Of the total capital expenditure of
Rs. 20948 crores, the largest single
item relates to purchase of foodgrains,
which is Rs. 131'15 crores. This figure
is, however, inflated by the inclusion
©of the figure of Rs, 4827 crores twice,
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once as advance payments to State
Governments on account of the food-
grains taken over and again as final
payments. Although the advances will
be adjusted in full against the final
payments, the same amount has to be
shown twice in the demand on account
of accounting requirements. The
actual additional outlay on this, there-
fore, will be Rs. 84°88 crores only for
which the supplementary demand has
been asked for. The additional pur-
chases of foodgrains have been neces-
sitated by the need to create a Central
Foodgrains Reserve and to relieve the
State Governments of unsold stocks
following decontrol, and the agree-
ment with Burma which was finalised
after the Budget has also led to larger
imports of rice.

The second largest item under
capital expenditure is on account of
loans and advances by the Central
Government, Rs. 43'49 crores. Of this,
as Istated, Rs, 25°'5 crores are account-
ed for by the allocations to Part A
and Part B States out of the proceeds
of the National Plan Loan. It was
decided after the Budget that a com-
bined loan should be floated to meet
the requirements of the Centre as well
as the States and that the State Gov-
ernments should not go into the open
market for their own loans. The State
Governments have been given the
assurance that in return for their not
obtaining loans from the market they
would be granted allocations out of
the National Plan Loan equal to the
amounts which they would have been
able to raise themselves from the open
market. The demand does not really
mean any increase in loans and
advances to State Governments but re-
presents only what the Central Gov-
ernment might be said to have raised
on their behalf as their agent. Apart
from these allocations to the State
Governments out of the National Plan
Loan, the demand also provides for
loans to the extent of Rs. 3'81 crores
to Part C States. As the House is
aware, the Part C States Act was so
amended that they have to budget for
capital expenditure. For that purpose,
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loans are to be given by the Centre
and that comes to Rs. 3'81 crores.
Taking these factors into account and
Rs. 1'50 crores on account of loan to
Hindustan Steel Works, the actual ex-
penditure under capital expenditure is
13140 crores. This does not take
into account the recoveries on account
of the sale proceeds etc. which will
further go to reduce the additional
outlay on the capital expenditure of
Rs. 131'40 crores.

Sir, it will thus be seen that in a
number of cases the supplementary
demands now being presented purely
involve a transfer of expenditure from
one account to another and in a few
cases, certain amounts are included
twice in the demands in order to con-
form to the accounting principles and
do not involve additional outlay. The
rest of the bulk of the increased out-
lay, it is on account of purchases by
the Ministry of Food and Agriculture
which have been necessitated by post-
Budget developments. It would, there-
fore, not be quite fair to say that the
supplementary demands indicate lack
of accuracy in budgeting. That is the
only thing that I have to say to ex-
plain the position.

Mr. Deputy-Speaker: I would only
suggest that in future, whenever the
bhon. Minister feels that the items of
the supplementary demands appear
prima facie to be enormous, any state-
ment of the kind now made, may be
circulated to the Members in advance
so that it may be useful to them to
come up with their views.

Now, we will take such of those
demands with respect to which cut
motions have been given notice of. I
have got a list handed over to me by
hon. Members regarding the cut
motions which they would like to
press.

Shri Gedgil (Poona Central): Will
You take up number by number the
cut motions on Demand No. 2 and so
on or as they have been given notice
of*

shri M. C. Shah: I may be permit-
ted to say that Demands Nos. 2 and
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121, which more or less appertain to
the Commerce and Industry Ministry
may :be taken up immediately. The
Commerce and Industry Minister has
asked me to request you to take these
because ‘'he will be busy there in the
other House with the Constitution.-
Amendment Bill. He will come up
immediately if you take these up.

Shri Bansal (Jhajjar-Rewari): May
I make a submission, Sir? In the Order
Paper today another item appears for
discussion for 23 hours. In view of
fact that the hon. Deputy Minister of
Finance has made a very elaborate
statement explaining some of the
supplementary demands and has given
a large number of figures, which it
has not been possible for me to take
down although I tried my best, I sug-
gest, Sir, that this debate be postponed
for tomorrow and, in the remaining
2} hours, the other item which is put
down on the Order Paper may be
taken up for discussion.

Mr. Deputy-Speaker: Six hours
have been allotted. As a matter of
fact, the hon. Deputy Minister has
only gathered together in one state-
ment all the particulars that the
found in this book that has been
circulated to the hon, Members. All
these come as foot-notes under each
demand. There is, therefore, no reason

to postpone consideration of this busi-
ness.

As desired by the hon. Minister, I
do not see any difficulty in taking up
Demands 2 and 121 in the first in.
stances. Others will be taken up later.
What are the cut motions that are

sought to be pressed under these two
Demands?

Shri N. Sreekantan Nair (Quilon
cum Mavelikkara): No. 1, Sir.

Shri Sivamurthi Swami (Kushtagi):
No. 13, Sir.

Shri Bansal: Sir, he wanted to post-
pone these.

Shri Gadgil: That is what I under-
stood the Deputy Minister to say.
The request made by the Deputy
Minister of Finance was that Demands
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[Shri Gadgil]
Nos. 2 and 121 may be taken up when
the Commerce Minister is present.

Shri M. C. Shah: You have mis-
understood me.

Mr. Deputy-Speaker: I have under-
stood correctly. The hon. Commerce
Minister is coming up soon. There-
fore, Demands Nos. 2 and 121 will be
taken up first.

Shri Amjad Ali (Goalpara-Garo
Hills): Sir, I want to move cut motion
No. 14.

Mr. Deputy-Speaker: I am afraid,
No. 14 is not admissible and appears
to be out of order as the setting up
a jute industry is not mentioned in
the foot-note. The hon. Member will
kindly note that the foot-note refers
to two new things, one relating to
the coir industry and the other, the
setting up of the Industrial Develop-
ment Corporation. There may be
many interesting points that may be
raised but it is not relevant.

Shri Amjad Ali: It relates to the
policy of the Industrial Development
Corporation and there the question of
the jute industry does come in.

Mr, Deputy-Speaker: Hon. Members
may say what ought to be scope of
the Industrial Development Corpora-
tion, and how far it affects the jute
industry and so on. Cut Motion 14 is
out of order. Shall I take Demand
No. 2 and Demand No. 121 together?
These are the cut motions that are
allowed to be moved to Demand No. 2,
Nos. 1 and 13. The other cut motions
are not moved and No. 14 is out of
order. So, there are only two cut
motions to Demand No. 2.

Under Demand No. 121, the follow-
ing cut motions have been allowed to
be moved-—Nos. 6, 7 and 26. Discus-
sion will now take place on Demand
No, 2 along with cut motions 1 and
13 and Demand No. 121 along with
cut motions 6, 7 and 26 relating to
it.
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Demand No. 2.~—(Industries)
Mr. Deputy-Speaker: Motion is:

“That a supplementary sum not
exceeding Rs. 5,50,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1955,
in respect of ‘Industries’.”

DeEMAND No. 121—LOANS AND ADVANCES
BY THE CENTRAL GOVERNMENT

Mr. Deputy-Speaker: Motion is:

“That a supplementary sum not
exceeding Rs. 17,89.00,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1955,
in respect of ‘Loans and Advanges
by the Central Government!.”

Industrial Development Corporatiom
and manner in which it is pro-
posed to bring into being

Shri N. Sreekantan Nair: I beg to
move:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 5,50,000 in respect of
‘Industries’ be reduced by
Rs. 100.”

Object of proposed Industrial Develop-
ment Corporation with respect to
Cottage Industries '

Shri Sivamurthi Swami: I beg tc
move:

“That the demand for a supple--
mentary grant of a sum not ex-
ceeding Rs. 5,50,000 in respect of
‘Industries’ be reduced by
Rs. 100.”

P‘roposed Indian Industrial Invest-
ment Corporation in respect of°
its relation to U.S. capitalists ’

Shri N. Sreekantan Nair: I beg to .
move: , .
“That the demand for.a supple-

mentary grant of a sum not ex-
ceeding Rs. 17,99,00,000 in respect
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of ‘Loans ana Advances by the
Central Government’ be reduced
by Rs. 100.”

Loan to Messrs Atul Products Ltd.

Shri N. Sreekantan Nair: I beg to
‘move:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 17,99,00,000 in respect
of ‘Loans and Advances by the
Central Government’ be reduced
by Rs. 100.”

Role of proposed Indian Industrial
Investment Corporation with re-
gard to basic industries of country.

Shri Sivamurthi Swami: I beg to
move:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 17,99,00,000 in respect
of ‘Loans and Advances by the
Central Government’ be reduced
by Rs. 100.”

Mr. Deputy-Speaker:
moved:

Cut motions

(i) “That the demand for sup-
plementary granieof a sum not
exceeding Rs. 5,50,000 in respect
of ‘Industries’ be reduced by
Rs. 100"

(ii) “That the demand for a sup-
‘plementary grant of a sum not
exceeding Rs. 5,50,000 in respect
«©of ‘Industries’ be reduced by
‘Rs. 100.”

(iii) “That the demand for a
‘supplementary grant of a sum not
exceeding Rs. 17,99,00,000 in res-
pect of ‘Loans and Advances by
the Central Government’' be re-
.duced by Rs. 100.”

(iv) “That the demand for a
‘supplementary grant of a sum not
exceeding Rs. 17,99,00,000 in res-
pect of ‘Loans and Advances by
the Central Government' be re-
duced by Rs. 100.” '

(v) “That the demand for a
supplementary grant of a sum not
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exceeding Rs. 17,99,00,000 in res-
pect of ‘Loans and Advances by
the Central Governmeni’ be re-
duced by Rs. 100.”

On the whole, six hours have been
allotted for the Supplementary
Demands. We might distribute the
time over the various demands, cer-
tainly according to the importance of
the demand and also the importance
of the cut motions. What is the sug-
gestion?

Shri Gadgil: I have a suggestion
with respect to Demand No. 2...

Mr. Deputy-Speaker: Are these the
only important ones, Demands Nos. 2
and 121?

Shri V. G. Deshpande (Guna):
Demand No. 23 is also important.

Pandit Thakur Das Bhargava (Gur-
gaon): Cut motions have been given
only to a few demands, not to all of
them. With regard to those demands
to which cut motions have been
moved, you may please allocate the
time.

Mr. Deputy-Speaker: Cut motions
have been given regarding Demands
Nos. 2, 23, 38, 46, 47, 57, 83A, 86, 121,
123, 132, On eleven demands there
are cut motions here. For twelve
demands six hours are allotted, which
means half an hour for each demand.

Shri Gadgll: That may not be a fair
distribution. You will have to judge
the relative importance as between
them.

Mr. Deputy-Speaker: Hon. Members
may take their own time with regard
to this. How much should be allowed
for these two Demands 2 and 121?

Shri P. N. Rajabhoj (Sholapur—
Reserved—Sch. Castes): I am sorry 1
was away. What about my cut motion.
Sir?

Mr. Deputy-Speaker: Cut motion
No. 25 is out of order; whether the
hon. Member is inside or outside the
House makes no difference. .
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Shri T. B. Vittal Rao (Khammam):
The six hours will be today or to-
morrow?

Mr. Deputy-Speaker: Until six
o'clock we shall sit today and the
rest will be tomorrow.

Shri M. S. Gurupadaswamy (My-
sore): May I know whether the special
discussion will come off today or to-
morrow?

Mr. Deputy-Speaker: Tomorrow.
We took this up at 1-45 p.M. There
are four more hours today and so we
can have two hours or two hours and
a quarter on these two demands.

Shri Bansal: Why not take all the
demands for discussion together?

Mr. Deputy-Speaker: It will confuse
everybody if you take all of them
together.

Shri Gadgil: These demands which
you are going to take up now, that is,
Nos. 2 and 121, should be given at
least two hours because they happen

to be perhaps the most important
things.
Mr. Deputy-Speaker: Is that the

desire of the House, that is, Nos. 2
and 121 relating to Industrial Develop-
ment Corporation, the Coir Industry
Board and some other matters relat-
ing to the Commerce Ministry, may
be allotted two hours for discussion?

Shri Asoka Mehta

(Bhandara):
May I suggest.....

Mr. Deputy-Speaker: Hon. Members
and Leaders of Groups will kindly
suggest to me the time to be allotted
for these various demands instead of
spending away all the {ime discus-
sing about it here. I will take their
suggestions and to the best of my
ability I will assess the time accord-
ing to the nature of the subject.

Shri  Jhunjhunwala (Bhagalpur
Central): Which other demand will be
taken up after these two?

Mr. Deputy-Speaker: I have not yet
made up my mind and it will be
considered.
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Shri Bansal: Any time-limit on
speeches?

Mr. Deputy-Speaker: Inasmuch a%
two hours are allotted for these,
Leaders of Groups will have fifteen
minutes and other hon. Members ten
minutes each. Shri Sreekantan Nair.

shri Gadgil rose—

Mr. Deputy-Speaker: 1 have already
called Mr. Sreekantan Nair.

Shri N. Sreekantan Nair: Under
item (a), though I would like to say
something in regard to the constitu-
tion of the Coir Board and its func-
tioning, I do not think 1 will have
the time for it. Before the House
debated it, the Executive Committee
of the Coir Board has been elected
and that is certainly, to say the least..
a dishonour or a sort of disregard to
the House. I feel that our represen-
tative has not been given a chance
to participate in the election of this
body.

2PM

Coming to the new item, the Indus-
trial Development Corporation, which
is given on page 2, it is stated “Im
order to quicken the pace of Indus-
trial Development, it has been decided.
to set up a Special Organisation called
the ‘Industrial Development Corpora-
tion’.” Who decided to set it up? It
is something unknown to the House.
It might have been decided upon by
the hon. Minister and he may hope
that with the backing in this House
he may be able to push it through.
That is not the real question. This is
a very important step initiated by the
Industries Ministry and this House
was never given a chance to discuss:
the merits of the question. We did
not get a hint of what was going on.

[PaNDIT THAKUR DAs BHARGAVA in the
Chair ]

What comes before us for the first
time is a supplementary demand for
Rs. 5 lakhs. Though the demand is:
only for Rs. 5 lakhs, really the scheme
contemplated involves the expendi-
ture of crores of rupees. The autho-
rised capital of ‘he Corporation is
Rs. 100 lakhs and {hc initial issue is
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Rs. 10 lakhs. It is now proposed to
give a grant of Rs. 5 lakhs, pre-
sumably for ground work. for explo-
ration and other items. The really
authorised capital is Rs. 100 lakhs.
Over and above this every year this
House will have to make additional
grants for the additional expenditure;
this House is also asked to give a
loan of Rs. 1 crore. So, though the
capital seems to be only Rs. 10 lakhs
this Development Corporation will be
handling crores of rupees every year.
Naturally every year this House will
be asked to give more and more
grants for the functioning of this
organisation. This Is a very surrepti-
tious method of circumventing the
rights of this House. I submit that
this Corporation has been sneaked
into this House {hrough backdoor
means. By giving sanction to this
demand, we are also giving sanction
to the constitution of this Board. This
Board has been so constituted that it
is under the Indian Companies Act
and this House will have very little
right to go into the details of the
working of this board. With only
Rs. 10 lakhs to be granied as issue
capital, with crores of rupees avail-
able for the working of the Corpora-
tion, with lakhs and lakhs of rupees
every year granted for its day to day
functioning, any amount of fraud can
be committed. Officers whom the hon.
Minister wants to be promoted, or
given very high salaries. can be posted
there. and all sorts of expenses can
be written off against survey or ex-
ploration of new projects. At . the
same time this House will have no
power to go into any of the things
being done by this organisation. So.
this is not only an attempt to circum-
vent the powers of this House, but
also an attempt to cheat, to give
undue promotion to those people who
are in the Department, to those people
whom the Government wants to
favour, And who gets the benefits? A
set of industrialists whom the hon.
Minister wants to placate, to whom
the hon. Minister wants to give some
doles. It i{s such people who come into
this Corporation.
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The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
To which Corporation is the hon.
Member referring. Sir. There seems
to be a little confusion. There is an
Industrial Development Corporation—
that is a Government concern. There
i{s another: Industrial Investment
Corporation. I will be grateful if the
hon. Member will make it very
precise.

Shri N. Sreekantan Nair: I am
speaking of the Industrial Develop+
ment Corporation.

With this Rs. 10 lakhs as the issue-
capital, Rs. 5 lakhs that is now being
made as grant, with Rs. 1 crore which
is given as loan, with further grants.
which may be granted from time to
time, there are naturally sufficient.
funds at the disposal of this Corpora-
tion. Government can nominate any-
body; and, naturally first-rate indus--
trialists would not like to get nomi-
nated into such a body. So, second-
rate and third-rate people can be-
given jobs, can be given some sort.
of favour by the hon. Minisier. The
Corporation being under the Ministry
of Commerce and Industry, it can also
take any officers from the Ministry,
give them undue promotions and all
sorts of shady transactions can be-
transacted with money belonging to-
the exchequer, but at the same time-
without any direct control of this
House. So, without giving a much
better chance to this House to discuss-
this problem, it is very unfair on the
part of the Minister to place this:
demand and get an indirect recogni-
tion of this House of his policy. That
is all that I have to say about the
Industrial Development Corporation.

As for the Industrial Investment

Corporation, which the hon. Minister
himself raised now, that also is a
very important question on which
this House has to consider delibe-
rately, carefully. Sir, this House has
laid down a policy, both in internal
and external affairs. The basic princi-
ple of that policy is our national
independence. I fear that the, way in
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which the Industrial Investment Cor-
poration is going to be constituted,
:because it has not yet been consti-
'tuted, would threaten the very exist-
ence of our independent policy at
.home and abroad.

Our Prime Minister has been re-
peating very often that we adopt a
‘very independent policy; but I cannot
understand how any Government can
follow an independent policy, when
our industries are under the control
~of foreign industrialists, We are plac-
ing by this Industrial Investment
Corpuration our industries at the con-
trol of American capital. Even now.
:Sir, most of our important industries
-are controlled by them, or by the
.British, especially industries like oil.
All the other industries which are
now outside their purview, or outside
their control, will be brought under
-their control by the Corporation. In
such circumstances., I do not know
‘how we can continue to be indepen-
-dent in our foreign policy, especially
in a time of war. If a war breaks out
.all our industries will be crippled.

‘Even in times of peace the Board of -

“this Industrial Investment Corpora-
‘tion will be controlled to a very large
extent by foreigners.

The total investment in this Corpo-
ration is supposed to be Rs. 5 crores
of which Rs. 1} crores are expected
‘to be raised in America andin England
A major portion of the remaining
Rs. 34 crores will be contributed by
firms functioning in India., either in
their own name. or through some
‘understanding with Indian capitalists.
‘So, out of a capital of Rs. 5 crores.
the lion’s share will be taken by
American and British companies.
Naturally, the Board will be 80 con-
:stituted, that they will have a grip
~Qver us.

Then there is the International
‘Bank. The control of the International
-Bank will also be another throttling
grip. So much so this Industrial
Investment Corporation will have no
4ndependent existence. In times of
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crisis, such as a world war, all our
industries will be controlled by them.
Now, it is odd that while our Prime
Minister is having some sort of a
physical understanding, or physical
friendship, with the communist bloc.
we at the same time see our Finance
Minister bartering away the heart
and soul of the Government to the
American capitalists.

1 therefore think that the affairs of
this Industrial Investment Corporation
as well as the Indusirial Development
Corporation should be gone into very
carefully by this House and without
a thorough study of the two organi-
sations we cannot grant these
amounts.

Shri Gadgil: Mr. Chairman, in the
first place I am not very happy over
the manner in which an important
subject as the coustitution of a
Board of Industrial Development has
been brought before the House. This
is indeed something which is far
more important than can be fairly
discussed on a motion for supple-
mentary grants. I would have very
much liked that the Government
should have come forward with a
resolution giving full details about
the aims of this Corporation, about
its functions and the exact nature of
its organisation. Now by merely
taking the approval of this House to
a small supplementary grant, the
House will be committing itself to a
policy, the details of which we do
not yet know.

Generally speaking, everyone of us
stands for rapid industrialisation of
this country. The main difficulty in
the achievement of the same is the
lack of adequate capital. Therefore,
any scheme that advances the cause
of increasing the capital in this
country available for industrial
development is always welcome. But,
I find not enough information given
in the amall note that is contained
in the information supplied to us.
We are told that it is going to be
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entirely State owned. It is all to the
good. But, if I remember aright, some
weeks ago reports appeared in the
Bombay press that this Corporation
will set up new industries and when
they are well established the manage-
ment will be handed over to private
enterprise. I should very much like
to know what is the exact situation
in this respect. The Congress Party
to which this Government belongs
has very definitely adopted a policy
of gradual socialisation of industries....

Shri Asoka Mehta: Question.

Shri Gadgil: From that point of
wview, this move is really welcome.
But we must know whether there is
going to be any provision in the
articles of association or the policy
matters which will govern the activi-
ties of this Corporation and whether
at any stage it is thought that
Government should pass on the
management of these industries, the
pioneering risk of which will be borne
by the Government, to private enter-
prise.

I remember some three years ago
top representatives of the World
Bank were here and they naturally
asked many of us as to why Govern-
ment is thinking of public enterprise
and why not Government was en-
couraging private enterprise in all
these spheres. The answer was that
Indian capital was not sufficiently
bold or adequate and therefore such
big industries as fertilizers and others
‘were undertaken by the Government.
Then the next question that was
asked—and asked to me because I
had something to do with these
matters—was: {s there any plan or
programme whereby when the State-
owned industries were once estab-
lished, the management will be
handed over to private enterprise.
‘When I read that report in Bombay
‘papers, I came to the conclusion that
somehow or other the American
economic thought was influencing the
economic activities in this country. I
would be very happy to be told that
there is no intention whatsoever on

439 L.S.D.
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the part of the Government, namely,
the Industrial Development Corpora-
tion, to transfer at any stage the in-
dustries .established by this Corpora-
tion, whether they succeed or they
do not succeed, to private enterprise.

Very recently trends have been
observed and to this effect Indian
capital has organised itself very
much and the capitalists have got a
pull in appropriate places but in
order to make its strength much
more than what appears from the
surface they are entering into collabo-
ration with foreign capital. The
Indian capital is afraid that the grow-
ing democratic feeling in this country
today or tomorrow may not allow
private enterprise to function on the
same large-scale on which we have
been seeing it function in the last so
many decades. So the collaboration is
with a double view: one is to streng-
then ,its own position and build up
a citadel of defence against the rising
force of democracy and the second is
to have springboard and if possible
to have further attacks on public
sector enterprises as well as the
democratic economic programme that
the masses may  hereafter try to
embark on. It is, therefore, neces-
sary that more and more of public
enterprise should be there and less
and less of private enterprise.

So far as this particular scheme is
concerned, in the absence of more
detailed information, it is not possi-
ble to offer adequate criticism and it
would be unfair to say one thing or
the other in a dogmatic way about
anything. But the implication seems
to be this. Our Constitution has
clearly laid down a directive that it
will try its best, by legislation and
executive action, to curtail the field
of private enterprise and prevent con-
centration of wealth. Now the pre-
sent field in which the private enter-
prise is functioning is left entirely
untouched and the resources are
being utilised for establishing new
industries. This is to some extent
good. I want ‘- knew what industries
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will be developed by this Corpora-
tion: whether they will be entirely
new industries so that there will -be
no competition between these indus-
tries and the existing industries, thus
giving a larger lease of life to pri-
vate enterprise and thus bring about
exactly those conditions and atmos-
phere which we are bound by the
Constitution not to create.

From the interruptions made by
the Commerce Minister, one thinks
that there is no intention fo hand
over the industries that are estab-
lished by this Corporation to private
enterprise. If that is the policy then
it must be embodied in the articles
of association and the general aims
that may be incorporated in the
charter should be clear so that many
of us, who feel sowehow or other
nervous that private capitalists and
private enterprise are gaining an
upper hand in the present economy
whereas every one of us who is being
governed under the Constitution is
under a sort of obligation to see that
the concentration of wealth is pre-
vented, need not feel so.

I am reminded about the policy
that was followed when the railways
were first built. They were first built
by the state and then the manage-
ment of the railways was handed
over t{o private companies. We know
the consequential result of the same
and the compensation that has to be
paid. That should not be the case. I
do not want to say anything on the
nature of organisation. We do not
know whether the officials will be in
a majority and what kind of non-
officials will be there. Will they be
experts or will they be representa-
tives of the industries in this coun-
try? In the latter case, there must be
some limit whereby representation
should be granted to the representa-
tives of industry. You will be placing
them exactly in a position in which
their duty and interest will come into
conflict. Therefore, only when we
know what is going to be the nature
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of the organisation and what is going
to be the nature of the functions and
aims of this Corparation, we would
be able to criticise adequately. We
would have been very happy if a
regular resolution had been moved
by the Commerce Minisfer giving full
information about all these things.
Then the House would have certainly
been in a better position. We are
agreed on the ‘principle that there
must be Industrial Development Cor-
poration and that it should finance
industries and that there should be
further research. All that is good.
So:far as I am concerned, although I
agree generally as I said, full accord
is only possible when detailed infor-
mation is forthcoming.

Shri Asoka Mehta: Mr. Chairman,
we are being called upon to agree to
certain grants in connection with
two new important institutions that
are being set up—the Indistrial
Development Corporation and the
Industrial Investment Corporation.
What are these corporations? What
are they meant for? Why are they
being set up? In what way they pres-
sage a change in our industrial
policy? These are questions of great
importance but so far no opportunity
has been given to us to understand
the full implications of the change in
policy or to criticise it or approve it.

I was listening to the speech that
was made by my friend Shri Gadgil.
He referred to the policy of his party.
He said that his parly is committed
to a policy of increasing socialisation,
and I interrupted him. It is not my
habit to interrupt speakers, but I
interjected with the remark ‘Ques-
Hon’. Because Shri Gadgil should
have known that these two Corpora-
tions are being set up as a result of
a change in policy that was decided
by his party. Perhaps Shri Gadgil is
not aware of the fact, but there are
others who know it!

Mr. J. R. D. Tata, in the Chairman’s
-address that he gave to the share-
holders of the Tata Iron and Steel
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Company on the 26th August last

said:

“In this context, the resolution
on industrial policy passed at the
recent session of the All-India
Congress Committee in Ajmer
and the remarks which our Prime
Minister made on that occasion
foreshadow a heartening change
in approach. I sincerely hope that
the lead given by the Congress
in this resolution will soon be
reflected in the economic policies
of the Government of India. I
am sure they will not find the
private sector wanting in its res-
ponse.”

This change in policy has been
brought in, as it were, by the back-
door as a result of the deliberate
change and revision of the industrial
and economic policy of the Congress
Party. My only quarrel is that this
House should have been given an
opportunity. We review the foreign
policy periodically, and we are happy
that we are given an opportunity to
review the {foreign policy. Why
should not this House have a similar
opportunity to review the economic
policy from time to time? Various
Bills come forward; various demands
come forward before us; we can only
make piece-meal observations. We
have not before us a picture of the
economic policy that the Government
wants to pursue. We have not an
opportunity of offering our integrated
criticism on that policy. I would
appeal to the Prime Minister, and I
would appeal to the Members of the
Government that they should come
forward, once #n a session, with a
debate on the general economic policy,
so that it would be possible for the
country to judge as to what the Gov-
ernment propose to do and to under-
stand what are the criticisms that
various Members here have to offer
to it.

1 am amazed that Shri Gadgil
showed such ignorance about the
genesis of this policy. I have already
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quoted what Mr. J. R. D. Tata had to
say on the subject. May I invile your
atten.ion to what this Quarterly
Economic Report, a very exclusive
publication, has to say on it? Its
annual subscription is Rs. 400. Sir,
the cost of this little booklet in my
hand is Rs. 100. It is meant for the
top executives, for the top business-
men in the country. What has this
exclusive journal brought out by one
of the Birla enterprises, what has it
to say about this change of policy?
Here it is:

“The vigorous debate at the
A.I.C.C. session in Ajmer on July
25 heralds, in fact as well as in
words, a new outlook of the
Central Government towards in-
dustrial affairs. The resolution
on indus.ry moved at the A.I.C.C.
session by Dr. B. C. Roy contained
a most significant addition in the
clause ‘the resources of the coun-
try should be utilised in building
new State industries and not in
nationalising existing industries
except where this is considered
necessary in the national interest’.
The Prime Minister in a forceful
reply to Mr. N. V. Gadgil went
further to explain his attitude to-
wards nationalisation.”

And the Prime Minister is reported
to have said, with reference to acqui-
sition of private property, that “this
was neither Socialism nor Com-
munism, nor sense, nor logic. It is
just the limited bigoted mind that
cannot get out of some old books,
which it has read some generations
ago”.

Maybe that some of us belong to
that limited and bigoted mind. Maybe
the staple of our reading was genera-
tions ago or of books that were writ-
ten generations ago. Maybe the Prime
Minister is right in saying that there
is no point in buying old junk.

But what are we doing under these
two Corporations. Rs. 74 crores we
are going to give 'to the industrialists
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who will contribute only Rs. 3§ crores,
so that their industries may develop.
Crores and crores of rupees are to
be made available to the Industrial
Development Corporation, so that the
private industries may develop.

Here in this article “India’s Indus-
trial Policy: A New Look?” it has
been pointed out what are the various
purposes that have to be fulfilled
through this Corporation. I do not
know what are the purposes of this
Corporation. 1 had requested the hon.
Minister of Commerce and Industry
to give me some information. Un-
fortunately due to some oversight he
could not give the information. I find
oher Members of the House who
have been Members longer than my-
self are equally ignorant and in the
dark about this. But this journal of
Birla knows what are the purposes.
Five purposes have been listed here,
is every purpose to help, bolster and
strengthen private enterprise in this
couniry.

This is what the journal says:

“In all these directions it will
be seen that Government’s policy
is wearing a new look. The old
rivalry between the private and
public sector has not entirely dis-
appeared. But the statement of
the Prime Minister at Ajmer and
the conception of co-operation bet-
ween the sectors which stands be-
hind the new Industrial Develop-
ment Corporation seems to pre-
sage a new era of co-operation at
least so far as the Central Gov-
ernment is concerned. It might be
anticipated that if this proposal
develops according to plan there
will be considerable new oppor-
funities in the private sector with
resources being supplied from the
Corporation on generous terms.”

The Corporation will supply re-
sources on generous terms so that the
private sector may be strengthened,
sv that the public sector and private
sector may lie together in harmony.
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The private sector, we are told, has so
far failed to fulfil its obligations to-
wards the development of our
economy. I know that some years
back the Prime Minister had approved,
had endorsed an observation that I
had made, that capital was on strike.
Even today the capitalists are on a
strike. They are asking for a com-
plete revision of outlook. That is
what Mr. J. R. D. Tata has to say
Now that the Prime Minister and
his Government have conceded some
of the demands of the capitalists,
Mr. J. R. D. Tata comes forward
and makes further demands. He
says:

“More important perhaps than
anything else is the need to shed
certain preconceptions which have
long coloured official and political
thinking in our country.”

Perhaps Mr. Taia is also referring
to.such limited and bigoted thinkers!
He continues:

“For instance; that the profit
motive is dishonourable; that pro-
fit is synonymous with profiteer-
ing; that industrialists as a class
are inefficient or dishonest or
both; that about 3 per cent. net
is a fair return on risk capital;”

Where is the risk where Industrial
Corporations are being set up, where
protection walls are being raised
everywhere, where every kind of
assisiance is being provided by the
Government? Where is the risk as
far as capital is concerned? But we
are told that 3 per cent. is not a fair
return on capital. We cannot give
fair wages to our workers. The Prime
Minister had promised; there was a
solemn assurance. To resume the
quotaiion:

‘“that mechanisation means un-
employment; that it is more im-
portant to impoverish the rich
than to enrich the poor; that a
welfare state can be built with-
out first creating the means to
pPay for it; that natlonalisation
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creates additional wealth; that
centraliseq State enterprise and
management is socialism.”

These are some of the criticisms
made by Mr. J. R. D, Tata. Not only
these criticisms are made. Not only
are they coming and making more
and more demands, but in what con-
ditions and circumstances are they
making these demands? What do I
find? We are told here that—

“When the -international account
is taken into the picture, the rate
of capital formation in India seems
to have proceeded steadily up-
ward from just about 2 per cent.
of real product in 1948-49 to 8.5
per cent. in 1953-54.”

Our capital formation is going on
magnificently though the industria-
lists may have been non-co-operating.
Our policy of emphasising the public
sector, our policy of reliance on Gov-
ernment enterprise and Government
initiative is yielding very good results.
Here for instance, this Quarterly
Economic Report, this journal of our
economic aristocrats, says:

“Nevertheless the rate of
economic progress in India bet-
ween 19851 and 1953 was the
highest in the world.”

If the rate of economic progress in
India was the highest in the world
between 1951 and 1953, why do you
want to wear a new look, why do you
want to hand over today the strings
of economic development, the controls
of economic development into the
hands of private enterprise? Why are
you so anxious to divest yourself of
all responsibility, of opportunities of
initiative? Why are you inviting them
more and more on their terms?

We are tlold:

“The Indian sysiem has shown
itself more resilient to dymamic
elements than was at any pre-
vious time supposed, but it is
rash to assume that the rate of
progress is anything else than
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demands.......etc.”

If our economic system had shown
itself to be so resilient even when
private enterprise has behaved in the
way it has behaved so far, why
should the Government create the
new look that these people want, a
new look that will result, as
Shri Gadgil pointed out, in increasing
the imbalance between the public
sector and the private sector? I
thought hat the Prime Minister was
suggesting that nationalisation is a
wrong policy and that we should not
buy up junk. We find that the new
look of industrial policy that the
Prime Minister and his Government
are trying to put forward is not
merely not to nationalise as far as
the past is concerned, but also not to
nationalise as far as the future is
concerned also.

Our Prime Minister pointed out the
other day, and very rightly pointed
out, that interlocking arrangements
in world politics are bad. But, what
about the increasing interlocking
arrangements in our own economy?
What about the increasing control
that some of these business houses
are being permitted to assume? We
were told that as far as the iron and
steel industry is concerned, in our
industrial policy, it would be reserved
for the public sector. But, wha. do
we find? One of the Birlas goes to
the United States asking for financial
co-operation from that country. An.
other Birla goes to England seeking
to get foreign capital, foreign aid and
foreign participation in the building
up of our iron and steel industry in
our country. Are we going to permit
our industrial development to be
carried out by a handful of capitalists
in this counwry; hand in glove with
foreign capitalists? Are we not going
to control these strategic industries
by keeping them in the hands of the
Government? After all, the resources
are to be provided by the Gavern-
wment. How much are the capitalists
contributing? Only Rs. 3} crores. The
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Government has been called upon to
contribute Rs. 7 crores; The capitalists
are not required to take risks. They
are not prepared to take risks. You
take all the risks, You assure them
all kinds of protection, all kinds of
assistance; you provide them with
the wherewithal. You put the uli-
mate control and the ultimate direc-
tion of these industries into their
hands. Is that what ithe new look in
industrial policy amounts to? Is that
what the Congress Party wants to do.
If that is the policy of the Congress
Paruy, it would have been much better
to come forward and say openly and
squarely on the floor of the House,
rather than come to us through the
back-door by some kind of demand
here or there, some supplementary
demand here or there, and commit
this House to policies that the couniry
has not understood. Therefore, I sug-
gest that it would be much better,
much wiser if these DJemands are
withdrawn today. It would be wiser,
and better, and, if I may be permitted
to say so, it would be politically more
decent and honest to come forward
with a debate on the industrial policy
and on the economic policy before we
are called upon to accept this demand.

Shri A. M. Thomas (Ernakulam): I
support the Demands. I am sorry to
note that my hon. friend Shri N. Sree-
kantan Nair, who initiated this dis-
cussion said that the formation of the
Industrial Finance Corporation has
been done through the back door.

8hri N. Sreekantan Nair: Not the
Finance Corporation.

Shri A. M. Thomas: I am sorry:
the Industrial Development Corpora-
tion. Shri Asoka Mehta also com-
plained that the industrial policy of
this Government has not been debated
on the floor of the House.

Shri Asoka Mehta: The new look.
shri A. M. Thomas: I submit, a

number of opportunities had been
given to the Members of this House
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to debate the industrial policy of the
Government of India.

Shri Meghnad Saha (Calcutta—
North-West): When?

Shri A. M. Thomas: Recently. we
have had so many discussions about
the unemployment problem. The
Government, while explaining their
policy, have siated that increased
employment can be had only by a
more realistic industrial policy. The
Commerce and Industry Minister,
while replying to the debate on un-
employment, has stated that there
must be large-scale production of con-
sumer as well as produeer goods. The
suggestion of the hon. Minister was
that the Government’s policy was to
give a bold lead and that a change
of outlock wads necessary. He said
that rapid industrialisation is the only
remedy, that industries should noi be
concentrated in places like Bombay
or Calcutta, that we have to take
several plants to the interior of the
country, so that the result may be
that several townships grow up in the
various parts of the country.

Shri Asoka Mehta said that this
Government has no industrial policy.
He also accused the Congress Party
for not coming forward with a bold
policy for the country. I would refer
to him and also other hon. Members
to the industrial policy which has
been enunciated by the Congress in
the Ajmer session. It was definitely
stated that it has a policy with re-
gard to the public sector as well as
the private sector. As long ago as
1948, the Government of India has
enunciated its industrial policy. It
has made subsequently some changes;
but the basic policy has been enun-
ciated in 1948 itself. The Ajmer
resolution says:

“The country also has a power-
ful state-owned public sector in
industry. This should be enlarged
by the addition of other basic
new industries wherever possible.
Where social ownership of basic.
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industries is not possible in the
near future, effective social con-
trol should be exercised. The re-
sources of the country should be
utilised in building up new State
industries and not in nationalis-
ing existing private industries
except where it is considered
necessary in the national
interesis.”

It is a mistake to say that the present
Government or the Party in power
has no industrial policy of its ownm.
It has been enunciated on very many
occasions and the country is not at
all confused as to that industrial

policy.

With regard to the future working
of this Industrial Development Cor-
poration, I wish to make certain
observations. Hon. Members who
have preceded me have said that no
clear picture of the Industrial Deve-
lopment Corporation that the Govern-
ment intend to form, has been given
in the Budget Demand. But, I should
say that a skelelon already appears
on page 2 of the book Supplementary
Demands for Grants. When the in-
dustrial policy of the Government of
India came up for discussion on very
many occasions on the floor of this
House as well as the other House, it
‘was suggested by several Members
that there must be an Industrial
Development Corporation or an In-
dustrial Investment Corporation. The
names called might not have been the
same. But almost all the Members
were unanimous in their demand that
there must be a development corpo-
ration and that the Government of
India should not lose time at all in
consfituting that so that there may
be rapid industrialisation of the
country. I would submit that the
Government have adopted the sugges-
tions that have been put forward by
hon. Members on the floor of the
House. I do not know what the hon.
Members want. Should the articles
and memorandum -of association be
placed before the House when this
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Demand is made? What is now possi-
ble is, a skeleton of the scheme that
the Government has. can be put for-
ward before the House before it votes
on the Demand. I do not think that
there is any dispute with regard to
the policy of the GGovernment of India
concemning the constitution of ihe
Development Corporation. All are
agreed on that and point out that
there must be industrialisation and
that since private capital is shy, all
facilities should be given for the for-
mation of capital and the. starting of
new industries.

The 1951 census indicates that 698
per cent. of the total population is
still dependent on agriculture for
their livelihood. This indicates rather
a disturbing trend, because, although
in 1851, the percentager may be
slightly lower—I am quoting from
the census report—than it was in
1901, the total number depending on
agriculiure is much larger. This only
shows that all the industrialisation
and urbanisation during the last 50
years have not been able to reduce
the pressure on land in the slightest
degree, although it must be admitted
that the situation might have been
worse but for the secondary and ter-
tiary employment which was thus
created.

The suggestion that I would like
to put forward for the consideration
of this House and the Government is
that in giving aid from the Industrial
Development Corporation, it should
not be restricled to large industries
alone. The hon. Commerce Minister
had stated on more than one occasion.
and I have extracted some of the
statements from his speech, that the
unemployment problem can be solved
only if several townships crop up
throughout the length and breadth of
this country. So much so., we have to
give encouragement to starting of
small industries. That is the only way
to solve the problem of unemploy-
ment in this cauntry.

I wauld like to place before the
Government the suggestions thatbave
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been made by Mr. David A. Morse,
Director-General of the International
Labour Organisation. He has analys-
ed the peculiar conditions of the
economy of Asia with special refer-
ence to India, and he has suggested
on what lines industrialisation of a
country like India should proceed. I
would just point out those sugges-
tions in order that, when the Govern-
ment gives help from this Industrial
Development Corporation, when the
articles and memorandum of associa-
tion of the Development Corporation
are drawn up, special aitention may
be paid on the lines that have been
suggested by this learned gentleman.

He has stated that although the
most effective  solution to the pro-
blem of under-employment! in most
countries of Asia still lay in indus-
trialisation, it would be necessary to
choose a new type of industrial
structure appropriate to the economic

and social conditions of the countries
concerned. He said:

“More specifically, the problem
will be to develop a new tyre of
industry—radically different both
from the present cottage and
handicraft industries and from
the present large-scale factory
industries—which for the same
amount of capital investment can
at the same time produce more
than the former and provide

more  employment than the
latter.”

He also stated:

“While it is true that any pro-
gramme designed to eliminate
seagonal under-employment in the
agricultural field must be closely
co-ordinated with the over-all
programme of national economic
development, there are a number
of simple and practical measures
whic.h could be expeditiously
carried out to improve the situa-
tion on a local village basis.
Among such measures may be
mentioned the introduction of
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supplementary crops, promotion
of livestock farming, development
of rural industries, local public
works and construction projects,
special training and education
programmes for off seasons and
encouragement of geasonal migra-
tion.”

1 should think that having regard
to the conditions obtaining in our
country, the suggestions made by
Mr. David A. Morse are worthy of
consideration by this Government
also so that in the end I would sub-
mit that while giving aid from this
Industrial Development Corporation,
the authorities would have to be very
careful with regard to the industrial
pattern. The House may remember
that while discussing the working of
the Industrial Finance Corporation it
was complained that aid was given
only to a few big industrialists and
that the small industrialists were
practically starved and that their
applications could not be favourably
considered by the Industrial Finance
Corporation. 1 would submit that
such a complaint should never be
raised against the Development Cor-
poration that the Government intends
to set up.

That is all that I have to submit
on these demands.

shri M. 8. Gurupadaswamy: I
wholeheartedly support what Mr.
Asoka Mehta said just now, that
there should be a periodic review of
economic policy in the same way as
there is a periodic review of foreign
policy. So far as the major develop-
ments in our economic fleld are con-
cerned, this House has been totally
kept in ignorance. We are in the
dark. We do not know what policy
is pursued. what decisions are taken,
and what are the objects of this
policy. So, it is right that we should
demand now that there should be a
periodic review of economic policy. I
even go a step further and suggest
that this House should be taken into
confidence; and immediately there
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should be a committee of this Parlia-
ment to review this policy. That is a
permanent committee should be set
up consisting of Members of both the
Houses so that there may be constant
examination and advice of members
may be available on policy matters.
It is very unfortunate there is no
liaison between Parliament and the
Government in regard to these econo-
mic matters, and I feel very strongly
that the time has come that there
should be a committee of Parliament
sitting in judgment over the econo-
mic policies enunciated by Govern-
ment.

There are one or two more matters
which I want to suggest just now.
Now, I hear that there will be some
sort of statutory committee which is
going to be set up very shortly by
Government to supervise and control
the public enterprises. I do not know
whether Government has accepted
this idea. Anyway, the rumour is
there. We want to be assured whether
this step will be taken very soon. We
want such a committee. So far, there
is no committee, which has been set
up to supervise and control these
public enterprises started by Govern-
ment. So, it is very necessary a deci-
sion is taken right now in this regard.

Sir, we have been launching upon
and enlarging the public enterprises.
Whether we like the method or policy
of the Government in this matter or
not—]I am presently stating my views
about it—I say that when we launch
upon public enterprises, when the
Government of India takes up the
responsibility to start industries of
their own hereafter, it is very neces-
sary that the personnel which is re-
quired to manage those industries
should be available in adequate num-
ber. Unfortunately, today the civil

service, and the administrative service, -

available now are not -sufficiently
competent to man the industries.
They fail miserably. They have failed
already. We know the instances, and
those instances have been brought
forward in this House already. So, I

27 SEPTEMBER 1954

Supplementary Grants 3406
. for 1954-55

say there is no use in expanding the
scope of public enterprise and there
is no use in starting new industries
unless and until you have an effi-
cient economic civil service. So, I
feel strongly that we must decide to
set up an economic civil service. Un-
less and until we have this cadre of
economic civil servants available,
unless we have competent personnel,
unless there are technical people who
can undertake the responsibility of
running these new industries, it is no
good starting new industries. But all
the same I want that new industries
should be started and that Govern-
ment should step in and take over
the private sector slowly and expand
the public sector. But, unforfunately,
no serious attempt has been made so
far by Government to set up an
economic civil service. My party
stands for this. Unless we have got
sufficiently competent personnel to
manage industries, the policy of Gov-
ernment in regard (o the public sector
will fail miserably.

Next, I want to make one or two
observations about the policy of the
Government itself, and how far it is
being helpful to the growth of our
economy. Mr. Asoka Mehta pointed
out that there is no policy, and
Mr. Gadgil was eloquent in saying
that the Congress is a progressive
party, it believes in nationalisation
and socialisation of the private sector.
But, T want to know whether the
Government of India has_not played
into the hands of the Indian capita-
lists. They have been eloquent in
stating some broad principles, but
what is their approach, what is their
behaviour and what is the experience
we have gained so far? I feel that
the Government of India has sadly
played into the hands of the Indian
capitalists. The Indian capitalists say
that the rate of profit has fallen,
whereas the rate of wages i8 increas-
ing. They say that labour is demand-
ing more and more wages, and indus-
try is not in a position to meet the
demand for more wages, and there-
fore, capital is shy. My hon. friend
Shri A. M. Thomas was also saying
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that capital is shy. But I want to
know why if the capital is shy, Gov-
ernment should think it is mecessary
t0 make overtures to ihe capitalists
by giving more grants. If capital is
shy, you want to provide more capital
to capitalists by way of Government
grants and loans. Is it the way of
doing things? If capital is shy, it the
capitalists do not come forward, then
you must change your policy and
say on that private capitalism has
failed completely; and therefore public
sector should be enlarged. You must
socialise big industries and straiegic
industries. There is no use in making
overtures to the capitalists; there is
no use in going hand in gloves: with
the capitalists. I say do not flirt with
them. No good purpose is served in
fliming with them. You have flirted
with them for long. What is the
result of that now? The economy of
the country is in a quandary. There
is unemployment growing in a period
when there is planning going on. We
are in the third year of the Plan, and
what is the scene created or whav is
the picture that we are having today?
Every day, we are hearing of suicides
and deaths of many of the workers.
They are not reported in the capitalist
press. If they are reported, they will
create an ugly atmosphere, which will
go against the capitalists. That is
why, they do not want to publish
these things in the capitalist press.
So, 1 say that though millions and
millions of people are unemployed and
are on the streets in the very period
of planning, yet the capitalists have
not risen above their greed. On the
other hand they have become grab-
bers and more grabbers; they want
to grab somehow, and they want to
make money by any means. 1 say,
therefore, do not fiirt with the capita-
lists, as you are doing today.

Shri Bhagwat Jha Azad (Purnea
cum Santal Parganas): What is the
altarnative that you suggest?

‘Shri M. 8. Gurupadaswamy: Other-
wise, the country will come to an
economic doomy., and it will have %0
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face a crisis. We have already
created....

Mr. Chairman: I am sorry I have
to interfere. After all. we are discus-
sing these cut motions. The hon.
Member is making too general re-
marks. I would ask him to confine
himself to the {wo points which are
the subject-matter of this cut motion.

Shri M. S. Gurupadaswamy: I say
that the economic corporations that
have been contemplated here....

Mr. Chairman: This discussion has
already been finished by the hon.
Member. He is making general re-
marks. If he wants to make any
further remarks. he must confine
himself to the two matters here.

Shri M, 8. Gurupadagwamy: I am
saying about the corporatians.

Mr. Chairman: The hon. Member
has already flnished his time.

Shri M, 8. Gurupadaswamy: I shall
just finish.

About the corporations that have
already been contemplated tp be sgt
up, I say that we do not know the
nature of these corporations. We do
not know how these corporations are
going 1o be set up, what is the scheme
behind them. etc. Government would
have been well advised. if they had
come with a full statement at the time
of presenting these demands. But
they have not donme so. I expected
that at least the Non. Minister would
rirculate a note regarding this parti-
cular question. A# it is. we are dis-
cussing this vital matter in ignorance,
practically in darkness.  We' do' het
know what it is. 80, I feel that the
method Government have adopted is,
1 should say, nasty, and it does not
in any way create any good confidence

in the House.

Mr. Chairman: The House salready
knows that we are discussing two
demands, namely, Demands Nos. 2
and 121. I propose to call the hon.
Ministér for reply at 3-25 pm. So,
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hon. Members who want to speak
may, if they so choose, speak on both
the Demands.

Shri V. P. Nayar (Chirayinkil): 1
oppose Demand No. 121. I feel, know-
ing as I do, something about the
agreements which are in force in the
matter of Indo-UXK. and Indo-US.
partnerships, that this is going to be
a very dangerous move. I am afraid,
these corporations will be the medium
to link up the indigenous capital with
the foreign capital, for the further
exploitation and loot of this country.
What does the Ministry say about it?
It is very interesting that here we
are called upon to vote for a secret
thing, for some agreement, the finali-
sation of which is pending at
Washington. It is not in Delhi. This
is what the Memorandum supplied to
us says:

“The discussions are now near-
ing completion and representa-
tives of Indian Industrialists
sponsoring the Corporation are
expected to give final shape to it
at Washington where they will
meet representatives of prospec-
tive investors and the Inter-
national Bank for Reconstruction
and Development.”

Further on, it says:

“It will be necessary to pay the
Government’s share of the
advance immediately on its
establishment and supplementary
grant of Rs. 74 crores is required
for this purpose.”

I ask the hon. Minister, are we here
to vote on certain amounts because
certain agreements are going to be
finalised in Washington, without
knowing any details. Are we here to
wote for a corporation which will deal
with certain Indo-UXK. and Indo-U.S.
partnerships, the nature of which we
do not know? Are we here to give
money to Government on certain
undertakings, even the broad lines of
which have not been indicated to us?
Do we not have a right to know what
grip the foreign capital will
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get in their participation with the
Indian capital, before we are called
upon to vote for this amount?

I shall give you the instances of
some of the concerns for which Gov-
ernment have proposals to give more
money. For example, take the case of
Messrs. Atul Products. It is stated
that Rs. 75 lakhs have to be given to
Atul Products. The Atul Products. ar
yYou know, is a combination of one of
the biggest Indian groups of Kastur-
bhai Lalbhai’s, and one of the biggest
groups in the U.S.A. in the phar-
maceutical side, namely, the American
Cynamid Corporation. I would re-
quest the hon. Minister to contradict
me here and now, if I am wrong. In
the agresment between the Kastur-
bhai Lalbhai group and the American
Cynamid Corporation, it is provided
that three lakhs pounds of sulphur
black will be produced by the com-
pany in India. And where are we to
get the raw materials from? All the
raw materials for this have neces-
sarily to be processed in America and
then imported. And what kind of
processing do we have in India? The
Capital, one of the magazines on
which Government place great
reliance, has come out with an issue
in which it is stated that the proces-
sing will start from nearly completed
products. Mark the words ‘from
nearly completed products’. It says:

“In India, the Atul Products
will start processing of sulphur
black from nearly completed pro-
ducts. The sulphur so imported
will be saponified and purified in
India.”

This is what the Atul Products will
be doing, and this is the kind of
Indo-U.S. partnership which we have.

Then, take the case of the National
Machinery Manufacturing Corpora-
tion. behind which the gigantic frm
of Messrs. Platt Brothers are very
firmly entrenched. And what have
they done in India? I understand that
til recently this Corporation was
makirnig only ring frames. but now....



3411 Demands for

Shri T. T. Krishnamachari: The
National Machinery Manufacturing
Corporation have not received any
aid from Government, and that is not
the subjeot of discussion.

shri V. P. Nayar: I am only point-
ing this out as an instance that in
future, when these corporations are
set up to finance Indo-U.S, or Indo-
U.K. partnerships, there is no
guarantee—at least, the House does
not know of any guarantee—by which
advances will be restricted to firms
which have no agreements like this;
and in that context, I wanted to show
how in the case of some agreements
which are in force in the case of
partnerships of foreign capital with
Indian capital, the interests of the
country have been thrown to the
winds. I was referring to the National
Machinery Manufacturing Corpora-
tion because till recently this Corpo-
ration was manufacturing ring frames.
And what is the capital which they
have invested? Platt Brothers have
to invest only 26 per cent.. while
74 per cent. of the entire investment
has to come from the National Machi-
nery Manufacturing Corporation.

Mr. Chairman: Only five minutes
are allowed for the hon. Member.

Shri V. P, Nayar: I shall finish
within five minutes. 26 per cent. is
said to be the capital assigned for
the Platt Brothers. Actually they do
not have to spend a pie. They can
charge on this capital for the mere
provision of the technical know-how.
and thus without spending a pie, they
are able to control the financial
interests to the tune of 26 per cent.
I also understand that the entire
technical personnel is to be appointed
by the Platt Brothers. They will come
here to supervise the entire working,
and thus the entire production is under
their control. This sort of agreements
have been permitted.

it was only the other day that the
hon. Minister of Commerce and In-
dustry was telling us that this Gov-
ernment are committed to a policy of
allowing foreign capital to come te¢
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India in order to develop some of
the essential industries.

3 p.M.

We know for certain that in recent
years, in 1949, 1950, 1951 and 1952,
Government have permitted the flow
of foreign capital in several indus-
tries—according to them, all essen-
tial industries. But we know that the
Cadbury, Fry & Company has been
allowed to come here for the manu-
facture- of sweetmeats, cocoa powder
and chocolates, which, according to
the Commerce and Industry Minister,
is a very essential industry! We know
type-writers are being made here by
a foreign company; we know that
fountain pen ink is being made by
a foreign company. Unless the Gov-
ernment restrict the fleld of activity
of these companies, of these Indo-U.S.
and Indo-U.K. combines, and confine
them to certain flelds, we do not
know what will happen. We do not
know what Government are doing.
We have not been told that Govern-
ment are inviting a foreign company
only in such and such a field. We
are certainly against their participa-
tion in basic industries. Each one of
them should be very strictly kept out
of the exploitation of the foreign
entrepreneurs. You have no right to
give them to foreign entrepreneurs.
So also, the consumer goods indus-
tries have necessarily to be kept out
of the tentacles of the octopus of
U.S. and U.K. financiers.

There is- Nuffield, for example.
Nuffield have got into partnership
with Birlas in Hindustan Motors.
Here is a sentence which I have taken
down from the Capital of the 3rd
January 1946 which shows what this
partnership means:

“Nuffield organisation are to
manufacture and supply the tech-
nical parts which could not be
economically made in India and
Nuffield technicians are to decide
which to be made in India and
which to be made in England.”

This is the kind of technical agree-
ment, this is the kind of partnership
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for which Government come out with
such enormous funds for setting up
a Corporation!

In this context, I may be permitted ‘

to quote a few sentences from the
Report of the Pharmaceutical Inquiry
Committee. It is a document which
has been made available to us only
the other day. It is a Government
Committee. Here it says....

Shri T. T. Krishnamachari: This
is a very important subject and
several hon. Members may like to ask
some questions. I would like to ask.
where is the Pharmaceutical Inquiry
Committee’s report coming into this?

Shri V. P. Nayar: Please don't be
hasty. I am quoting it only for an
example. The hon. Minister will get
his time—I know. I am only saying
that the Pharmaceutical Inquiry Com-
mittee has condemned and in bad
terms too, the action of the Govern-
ment in respect of the Pharmaceuti-
cal Industry. I want to know from
the hon. Minister what limitation he
is going to prescribe and what re-
striction he is going to have. Here the
Committee says:

“In many cases, foreign firms
are allowed the exploitation of
the markets with local co-opera-
tion on unessential items such as
toothpastes, face creams, balms.
laxatives, cough syrups etc. which
certainly do not call for foreign
collaboration for their manufac-
ture in India.”

This is what they have said. Then
again:

“These royalty payments
amount sometimes to as high as
12} per cent....Such huge royalties
on finished products imported in
bulk and only repacked in this
country seem unwarranted.”

Then the Committee go on to say
what we have to do. Unless we are
told that the invitation which is now
extended to foreign capital to' colla-
horate with Indian capital will be very
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strictly limited to certain fields, un-
less we are told what is the rate of
interest or the rate of profit these
foreign investers will charge in this
country, every Member of this House
has a sacred duty to oppose this de-
mand which is to set up a Corporation
to finance the Indo-foreign combines
which will mean ultimately that there
will be more and more of the most
undesirable loot of this country.

Shri S. N. Das (Darbhanga Central):
The Government have come forward
before the House for getting sanction
to two grants for the stated purpose of
having organisations like the In-
dustrial Development Corporation and
the Industrial Investment Corporation.
In order that this House may be in a
position to give sanction to these
grants, we have to see whether the
organisation that is going to be set
up is in accord with the policy framed
by the Government of India in 1948.
I know that certain departures have
been made by the Government with
regard to this policy. But the essen-
tial fact remains—and it was stated
in that policy—that management of
State enterprises will certainly be
through the medium of public cor-
porations under the statutory control
of the Central Government which may
assume such powers as may be neces-
sary to ensure this, We know also
that certain organisations have been
constituted, and that as private limit-
ed companies. The House knows that
the Public Accounts Committee and
the ex-Comptroller and Auditor Gene-
ral have been emphasising the fact that
cprporations like this—that 1s, Gov-
ernment enterprises—should be carried
on by statutory corporations so that
Parliament might have sufficient con-
trol over the transactions or over the
functions of these organisations. But
so far the Government have not given
their consideration to the suggestions
made by the Public Accounts Committee
and the ex-Comptroller and Auditor
General. Here, as has been stated, the
organisation is going to be registered
under the Companies Act. Although
it has not been stated that it is going
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to be a private limited company, 1
think the Government have in mind
to have it as a private limited com-
pany. It has been stated that there
will be a board of directors consisting
of officials and non-officials, with the
Minister of Commerce and Industry as
Chairman, for the time being. 1f
there would have been a statutory cor-
poration and there would have been
a Bill before the House for the con-
stitution of that organisation, the
House might have suggested certain
qualifications and disqualifications for
the directors, both official and non-
official. But this House, having had
no opportunity for considering such a
Bill, does not know what will be the
qualifications and disqualifications of
those directors who will be on the board
of management. At the same time,
it has been expressed in this House,
times without number—and there was
a special discussion over this subject
also that the financial control over
these private limited companies is not
as effective as it should be. Questions
have been raised that in other coun-
tries—U.K. for instance—there are
such organisations functioning for the
carrying on of Government enterprises.
This House is the supreme represen-
tative of the pepole, 1 think that if
organisations like this which are going
to be constituted after getting the
sanction of this grant, are formed on
the basis of statutory bodies, that will
be best for the management of these
enterprises.

Here the merits and demerits of the
categories of organisation are also very
important. As has been remarked by
our revered friend, Mr. Gadgil, what
is in the mind of the Government is
not clear. It 18 not known whether
the enterprises that will be started by
this organisation will be carried on by
the same organisation for a very long
time or some of those industries which
are organised or which would be func-
tioning under this Industrial Develop-
ment Corporation will be handed over
to private entérprise. Here I may say
that there i{s a suspicion in the mind
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of most of the Members here that the
policy which is being pursued by the
Government is not clear. As our re-
vered friend Mr. Gadgil has said, it is
the policy of the Government to
nationalise all industries gradually. As
I have read the industrial policy of the
Government, it is to natjonalise
gradually all the key industries and
other industries also (Interruption),
which are in the interests of the public.
The time has now come when the
Government should come forward to
re-state their policy with regard to
industrial development in this coun-
try.

The point that has been raised by
our friend Shri Asoka Mehta is that
there is going to be a change in the
policy of the Government. As far as
we, members of the Congress Party,
think, the directive principles which
have been embodied in the Constitu-
tion and the industrial policy resolu-
tion which was passed by the Govern-
ment in April 1948 are quite clear as
to the direction in which we should
go (Interruption). In the present
circumstances, we are not going to
abrogate the private sector from the
industries of our country. But, at the
same time, in order that the people of
this country should have social and
economic justice it is necessary that
the directive principles which have
been stated in article 39, which run
as follows—

“that the ownership and control
of the material resources of the
community are so distributed to
subserve the common good; and

that the operation of the econo-
mic system does not result in the
concentration of wealth and means
of .production to the common de-
triment;”

—these are the two touch-stones on
which we have to test the policy of
Government. So far, in the sphere of
industries, I think, the Government
have followed that policy which has
been enunciated in the Industriai
Policy Resolution of 1948.
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With these remarks, though I sup-
port the demand, I think, Government
should explain what were the special
Yeatures of this organisation and what
will be the financial control exercigsed
by Parliament, how that Corporation
will function and all that. I think it
would have been better if the hon.
Minister had 'given some details about
the organisation that is going to
be set up for the implementatfon of
this  industrial development in the
country.

Shri Tulgidas (Mehsana West): Sir,
I thank you for giving me this op-
portunity of -making a few observations
on this demand for the Industrial De-
velopment Corporation and the other
Demesnd 121.

I do not, wish to go into the questions
as pointed out by my hon. friend Mr
Asoka Mehta because I am afraid that
there has always been-—whether the
business community co-operates or not
or whether expansion takes place or
not—whenever this question is brought
in, the point of view of my hon. friend
and it will always remain, because
even if co-operation takes place, it
seems that my hon. friend feels that
the business people come in and take
away the cream of it (Interruption).
Industrial expansion has certain res-
ponsibilities on the different sectors
of the country. When a certain res-
ponsibility has been thrust upon cer-
tain sections, those sections ¢an only
play their part provided suitable con-
ditions are made available, 'so that
they can play their part properly. But,
every time whenever such questions
are brought up the state seems to be
the same.

Only recently an Enquiry Committee
hasi been apnointed to.go into the avail-
ability of finances for the private
sector. One of the terms of the terms
of reference was definite to examine
why investment in the private sector
has not reached the level envisaged in
the first Five Year Plan and, in. this
connection, to consider the factoms,
other than taxation, which influence
~the investment in this sectnr., This
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Committee has recommended these two
corporations to come into being and
the Government were considering to
have the corporations formed and whepr
the Government comes forward with
this demand all sorts of criticism are
raised.

I would like, at the first instance, to
enquire from my hon. friend the Com-
merce and Industry Minister this. We
have, at present, an Industrial Finance
Corporation. We are going to have an
Industrial Development Corporation
and we are also going to have an In-
dustrial Investment Corporation. These
are just three different names. I would,
however, like to know from him what
will be the scope of the fleld of these
different corporations in the different
spheres of the industries of this coun-
try; to what extent each corporation
will aid or give financial support to
the different industries. I would like
to know from him how these different
corporations whll function. Then, 1
would also like to know from him
whether in taking into consideration
the installed capacity of the industries
at present and the new industries
which he proposes to put in different
parts of the country, a survey has
been made.

I know that a very confidential re-
port has been made by a committee
headed by Mr, Mulgaonkar—and that
report must be in his hands and it
has not been made available to the
members of the publicc. We do not
know what recommendations they have
made (Interruption). We want to know
how far that committee has made re-
commendations with regard to the
unutilised capacity of the industries of
the country and what they have recom-
mended as to how that unutilised
capacity has to be utilised. When we
want to bring up new industries, that
fs a factor which we would like to
know.

I would also like to know whether
this particular Industrial Investigation

_Carporation. will ;be .canfined to parti-

cular industries or whether they are
going to have industries set up as the
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corporation would like or as the Gov-
ernment would like.

I would also make a few remarks
with regard to certain observations
made here. With regard to the res-
ponsibilities mentioned, the private
sector has its own responsibility and
therefore that responsibility can only
be fulfilled provided the conditions are
made suitable to them. The Reserve
Bank, in the Shroff Committee report,
have pointed out why investments are
not coming forward in the private
sector. I do not understand what people
mean when they say that capital is
shy. If this report is glanced through,
we would realise how difficult it is to
find funds available for expansion or
development of new industries or even
the old industries. That is a fact which
has been overlooked. The feeling seems
to be that the capital is there and
businessmen are not utilising it. I am
afraid, the two things are contradic-
tory, It is the basic principle of busi-
ness to utilise whatever money they
have for expansion or for at least the
requirements of the business (Inter-
ruption). Otherwise it is not business,
because capital is left idle. It is the
fundamental principle; somehow or
other, that has been misunderstood.

With these few words I support this
demand.

Shri Meghnad Saha:
proposal made by my friend, Mr.
Asoka Mehta, that the Government
should state a broad industrial policy
before it goes on with piecemeal
measures like this with the confusion
of different corporations—Industrial
Finance Corporation, Industrial De-
velopment Corporation, Industrial In-
vestment Corporation. I think this is
producing a great confusion in thought
and we really do not know how far
these are in agreement with the funda-
mental policy of the Government stat-
ed by the hon. Prime Minister, many
years ago while he was in the Ahmed-
nagar Jail, when he enunciated a
policy of industrialisation which would
raise the average per capita income in

I support the
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India to double its figure in ten years.
We have got seven years of Congress
rule and we are told that the average
income has not at all increased
materially. It was Rs. 248 in 1947 and
after seven years of Congress rule, it
is not more than Rs. 261, and if we
go on at this rate, I think we shall
take a hundred years for doubling the
average income of the man in this
country. There is something funda-
mentally very wrong in this policy.

‘"The last industrial policy was laid

down by the hon. Dr. Syama Prasad
Mookerjee in 1948. 1 will not speak
on that policy now. After that, we
had six years and this policy has
neither been discussed in this House
nor the working of that policy has been
critically reviewed. I can tell you of
some of the abortive steps which
have been taken. In 1918 when the
Government announced its intention of
setting up a few iron and steel plants
because iron and steel are key in-
dustries, they consulted three American
firms and they gave them complete
plans, but no action was taken on
these plans during the last five or six
years till as a result of the criticism
last year some steps have been taken.
though they are not very ample. In
many other industries besides iron and
steel, like aluminium and chemical in-
dustries, there is absolutely no definite
policy. The policy has been one of
nibbling.

Mr. Chairman: I am afrald a general
discussion of the policy is not permis-
sible at this stage. The hon. Member
should confine his remarks to these
two Demands Nos. 2 and 121.

Shri Meghnad Saha: Thank you, Sir
It was about these industries and the
other thing comes in by implication
We have been told that the policy of
Industrial Development Corporation o:
Industrial Investment Corporation is
justiied by the policy of mixed eco-
nomy, which has been adopted by the
Government. I do not know when the
policy of mixed economy had been
adopted by the Government. I do not
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remember at least any debate or any
statement of policy in which this has
been definitely laid down; if it has
been accepted even as a guiding
principle, I think it is a very danger-
ous thing because we know that mixed
economy may be quite all right for
America, but mixed economy is not
8ood for this country for most of the
industries which you want immediate-
ly. What is the object of this Industrial
Development Corporation? It §s to
provide development capital to the
industrialists. I would like to know
what il is. If it is not, I would like
to have a statement of policy which is
behind this Industrial Development
Corporation. Here we are told that we
must have the co-operation of the in-
dustrialists, but have the industrialists
co-operated? Only the other day, Mr.
J. R. D. Tata mentioned in a speech
that the Government never takes the
advice of the industrialists, but I have
been privately informed that when he
was asked to co-operate in an industry,
he and his men refused to co-operate.
Are you going to help this kind of
industrialist? We are told that there
is no capital with private capitalists,
but at the same time, Tata Iron and
Steel Industry, who have 50 years of
experience and have made enormous
amount of money, have not kept those
plants up-to-date. They allowed their
plants to be obsolescent and then they
came forward to the Government say-
ing that they cannot maintain produc-
tion unless they are given a loan of
Rs. 30 crores and this Government has
given them that loan. We have been
told that they have no capital for run-
ning the iron and steel industry, but
they have got capital to buy Volkart
Bros. and spend a large amount of
their capital in opening another side
industry. If the object of this Indus-
trial Development Corporation is to
encourage such mixed economy and is
to help the capitalists like this, I do
not think we shall support this at all.
The Commerce and Industry Minis-
ter has just now nodded that this
is not their intention. Let us know
what his intentions are and let us have
a definite industrial policy statement

439 L.SD.

27 SEPTEMBER 1954

Supplementary Grants 3422
for 1934-35

before this piecemeal measure can be
congidered.

Shri T. T. Krishnamachari: I am
sorry that Mr. Asoka Mehta is not
here because he had raised on more
than one occasion on the floor of the
House the need for periodical or
occasional discussion of our industrial
and commercial policy or the economic
policy of the Government. On a pre-
vious occasion I have indicated that
it is necessary in a democratic govern-
ment. In a democratic government,
Government gets not merely ideas but
also guidance from the House in re-
gard to the policy that it pursues. In
our set-up, the industrial and economic
policy is a very important one. I have
said the other day that I shall welcome
a periodical opportunity for Members
of the House to express themselves on
the policy that is being pursued by the
Government, but it is true, so far as
this particular Demand is concerned,
that the information that has been
given to hon. Members in regard to the
Industrial Development Corporation s
not adequate. 1 should apologise to
them for it, but it is also due to the
fact that while we have decided to do
this, the exact form that it should
operate, the Board of Directors and all
that have not yet been finalised. If
that had been finalised, I should have
certainly placed the papers before the
House.

Before going into these details, I
would like to deal with general issues
raised by some hon. Members of the
House. It is true that we had to deal
with this question of foreign capital
and the role that it is expected to
play in the development of Indian in-
dustries only recently. I thought 1
made myself extremely clear. I might
have many faults, but I do not know
it among the faults I can count the
lack of capacity to make myself clear.
1 am beginning to suspect that that is
one of my faults.

I do not propose, on behalf of this
Government, to apologise for our .eco-
nomic policy., Hon. Members may

RIS
.
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characterise it pro-capitalist or pro-
something else, but we do maintain
that we stand true to our pledges. Our
‘pledges are that we are going to raise
the economic status of the common man
in this country and to put a little more
money into his hands. That is what
we are here for. The team that is
led by my leader does not contain iIn
it any capitalist or any industrialist...

Shri M. §. Gurupadaswamy: Pro-
capitalists.

Shri T. T. Krishnamachari: I do
maintain that is a justification for our
claiming to be as much socialist as my
bon. friend Mr. Asoka Mehta. If it
is a matter of nomenglature and if
thers js a proprietary to it......

Shri Asoka Mehta: Has there been
a change in the industrial policy of
the Government after the Aimer ses-
sion of the AI.C.C.?

Shri T. T. Krishnamachari: I am com-
ing to it. As I said, the action of the
Congress Government is an open book.
It has nothing to hide and nothing to
be ashamed of. Not all the eloquence
poured out can make us ashamed of
what we are doing. If the right to the
nomenclature, that is, ‘socialist’ must
belong to an individual, I concede him
the right to that property! But I do
claim that we are as much soclalist
as anybody else. After all, the basis
of the Congress approach in its econo-
mic policy is socialism.

Sir, my hon. friend said that there
has been a basic change in the policy
of the Congress since Aimer. I main-
tain there has been no change. 1 have
got the Resolution of the Congress on
industrial policy here. I do maintain
that it is an extremely practicai and
sensible resolution that can ever be
placed before any party. My leader
has not merely placed this resolution
before the party, but he has also
amplified it by his speech, and I
would like my hon. friend to read that
speech. Because my leader does not
claim to be a big economist—he has
not studied economics—but I would
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challenge anybody in this countsy or
anywhere else to evolve a better eco-
nomic police than what he put out in
Ajmer. (An Hon. Member: Hear hear.)
Occasionally, an involuntary exclama-
tion does your soul good!

Sir, the industrial policy state.nem
does not mean what we said in 1948.
From 1948 to 1954 we have moved six
years; the country has moved a lot,
our needs have grown; our ambilions
have enlarged and they must he satis-
fled. There is no point in somebody
saying: your industrial policy state-
ment of 1948 holds good today. It does
not. Is there any radical' departure,
my hon. friend Mr. Gadgil may ask
me, But the policy has to go on chang-
ing within the broad outlines of the
industrial policy statement and I do
maintain, Sir, that the resolution that
the Working Party has put before the
party in Ajmer contains our pclicy.
This is what that resolution cays:

“Where social ownership of basic
industries is not possible in the
near future, effective social controt
should be exercised.”

Sir, we do maintain today that we
can achieve socialism In this country.
we can achieve equitable distribution
of property and wealth by coatroi,
rather than by ownership. If my hon.
friend thinks he cannot do it. lei him
hug to his own idea.

Shri Asoka Mehta: That is why Mr.
Tata and Mr. Birla are welcoming that
change.

Shri T. T. Krishnamachari: My hon.
friend when he sleeps sees ghosts.
They are twin ghosts: One is the ghast
of Tata, the other is the ghost of Birla.
I do not see any ghost at all. I believe
that both Mr. Tata and Mr. Birla can
be made to work for the rehabilitation
of this country and we propose to
control them to do so. I have no in-
feriority complex. They may be the
richest of men. But I believe I have
enough power, power of persuasion, to
make them fall in line with the policy
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that this Government is determined
to follow for the benetit of the common
man.

"My hon. friend says: “Well, so and
so must be a pariah; so, we should not
touch him.” 1 have no untouchables
in my scheme of life.

An Hon. Member: Except ourselves!

Shri T. T. Krishnamachari: I am
prepared to come and sit and share a
cup of coffee with my hon. friend, it
he likes. Oftentimes, Sir, I am always
dependent on somebody’s charity for
a cup of coffee. He can extend his
patronage to me and I shall accept it.
The resolution further says:

“In the conditions at present pre-
vailing in the country the private
sector is both important and neces-
sary in the industrial development
of India. Such private sector should
be given adequate freedom to
develop within the limits of the
National Plan and subject to the
conditions laid down by it.”

Sir, the point is this. My hon. friend
the eminent Professor asked us: “Who
started this idea of “mixed economy’?"
I ask him: “Who?”, and the echo comes
“Who?” Somehow the idea has come
into being. I believe that many people
have written about “mixed economy"”.
What the meaning of “mixed economy”
is 1 do not know. What the mixture is,
I do not know. Whether the mixture
is 10 per cent, water and 90 per cent.
milk, or 90 per cent. milk and 10 per
cent. water, I do not know. But it
does happen that there are certain
institutions in the country which are
functioning and can be made to func-
tion for the good of the country. How
can you have parallel institutions own-
ed and controlled by Government which
can run along with it? I see no in-
compatibility in it, so long as Govern-
ment can exercise effective control and
I do maintain that this Government

Shri Gadgil: Is it included in the
objective of this particular corpora-
tion, that they will start concerns in
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the same industry in which private
enterprise is functioning?

Shri T. T. Krishnamachari: My hon.
friend has been my friend, philosopher
and guide in the past, but he is apt
to be a little hasty. I have got twenty
minutes more to explain not merely
my doings, but also my intentions.

If my hon. friend says: “You have
departed from something; you are
going to pamper the capitalists,” it is
a good political slogan, But I hope,
Sir, because I do not want to do damage
to his soul, that he merely intends it
for the platform and does not feel so.
It he should do so, then he will ke
doing a damage to his soul and his
sense of understanding..

Sir. of the two propositions before
the House, I am not going to deal with
the rest, one is the Government In-
dustrial Development Corporation. Sir,
some book was quoted by my hon.
friend as being authoritative. I .in
not know what it was. He said it is
a Birla's book. I do not know if Mr.
Birla runs that particular magazine: 1
believe he does not. Anyway, I have
no quarrel: it is one for Mr. Mehta
and Mr. Birla, But that has said
something about the Industrial De-
velopment Corporation. Am I res-
ponsible for it?

I would like to tell the House, Sir,
that the genesis of this idea started on
a day very far distant from today, on
the 3rd of July 1953, after my chief
returned from abroad. I presented tu
him a memorandum which contained
certain ideas to meet a situation which
then existed and exists to some extent
today, namely, that the industrial de-
velopment of this country has not
been proceeding as fast as it shouid.
There is no use apportioning blame;
there is no use blaming somebody.
You can get some mental satisfaction
for the time being, but that does not
serve the purpose. So, I do not propose
to accuse anybody. There is no point
in saying that the capitalists are all
wrong, or somebody else is all wrong.
The whole trouble is that our economy
is slightly out of gear. If the economy
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is in proper gear, the momentum will
carry everybody along with it, capi-
tal, labour, even though the Socialists
may be unwilling to co-operate with
it. What we need is that momentum.

We had various plans; we had vari-
ous papers written, which were sub-
mitted to the Cabinet. This was criti-
cised very freely. Ultimately, it de-
veloped a particular shape, that is,
that Government must take a step
forward in stimulating industrialisation
of the country. Apert from what they
do in certain specific sectors which
they say is set apart for Government,
in which certain plans are not merely
formulated, but also executed by my
hon. colleague the Production Minister,
it was decided that there is a possibi-
lity of doing quite a lot. And in the
various schemes that we have worked,
discarded and also added with the
assistance of the Engineering Capacity
Survey Committee and other organi-
sations which gave us a picture of the
industrial set-up, we came to the con-
clusion that a government-sponsored
corporation would be able to fulfil a
very important need in stimulating
industries in this country. When we
finally decided on the rough picture of
it, we had no intention of associating
private capital with it. We had very
intention of associating private indus-
{rial talent with it, if that talent would
co-operate. There is no intention of
giving them a majortiy in the Board.
For that matter, even a majority will
mean nothing because the money has
to be found by Government. Every
scheme will have to be approved by
Government and. therefore, there is no
harm in associating people who Cre
willing to work with it.

You may ask: what will this corpora-
tion do? As I said, the idea started
first that we should start industries:
either own it, or get private capital
invested in it if we do not have enough
money. Here I would like to draw one
distinction, There is no harm in an
investor having money in any govern-
ment-owned., government-managed, or
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Government-controlled institution, it
he considers it a sound investment.
In the same way, as an investor invests
in Government securities, he can invest
in a Government-controlled corpora-
tion. He will get a dividend which is
reasonable, 6 per cent. or 7 per cent.
whatever it is. The only trouble is
that we cannot pay him the same re-
turn as we pay in the case of Gov-
ernment securities because we do not
guarantee the return; it depends upon

the progress of the business. It was

our idea that we start some industrial
units and later on when we find that
Government would like to use money
for other purposes we invite private
investors to put their money. There is
no intention of handing over the whole
thing to the managing agent or to any
private entrepreneur but to associate
private talent on the Board for the
purposes of advice. That is the basic
idea.

Now, at the present moment, our
idea is to float a company because we
have got to go on experimenting on
the basis of trial and error. My inten-
tion is that when this thing gathers
momenium and when the investment in
this corporation—in the units of this
corporation—runs into crores, we do
want to make a statutory body. I
propose to come to the House to ap-
prove a statutory orgnisation for the
corporation. Until the picture is com-
pletely before us, there is no point in
giving the draftsman some idea and
ask him to draft a Bill for the corpora-
tion and bring it before the House and
then get it passed., I should be able
to acquire some kind of experience.
The present idea is to convert it as a
private limited company with a crore
of rupees or even less with a paid-up
capital of about Rs. 10 lakhs.

One of the functions of this corpora-
tion will be—apart from the Govern-
ment agencies like the Development
Wing in the Ministry of Commerce
and Industry and other expert organi-
sations—to engage technical experts
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on a contract basis. It would be pre-
pared to take up such of the projects—
there are projects which my friend,
the Production Minister, does not
think he will take up or our resources
do not permit its being taken up. 1
shall be quite prepared to give the
project or scheme to any private
entrepreneur who will start it. If you
prepare a project it may cost you
Rs. 4 or 5 lakhs but I am prepared to
make a gift for the purpose of
establishing an industry if we feel that
we are not going to run it ourselves
for various reasons which Government
can decide and determine. 1f that
does not happen we start a subsidiary
company and go on with it. As I said
at some stage later on when we feel
that a private investor might be
interested in it we may allow him to
take a share in the control by the De-
velopment Corporation which will be
a statutory body. The management
will be vested ultimately in the De-
velopment Corporation which will con-
tain a board of directors and probably
we shall give the private investors
some share in the board by the ap-
pointment of a director.

Another idea which we have incor-
porated or propose to incorporate in
the working of this Corporation is this.
That alse arises out of the survey
matle by the Commerce and Industry
Ministry largely through the medium
of Engineering Capacity Survey Com-
mittee. We find in this country various
units which are lopsided in their
structure. Our idea Is that the In-
dustrial Development Corporation
should take a panoramic view of the
industrial units of this country in col-
laboration with the Planning Commis-
sion, the Commerce and Industry
Ministry, the Production Ministry, the
Ministry of Defence, the Railway
Ministry and others. All these Minis-
tries will be represented in the cor-
poration, They may say that these
industries must be starfed. Projects
are prepared and in the process there
are private units owned by private
people in the country which, with a
little development and the addition of
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equipment worth Rs. 25 lakhs or even:
Rs. 40 lakhs, or sometimes even Rs. 1
crore—may be able to produce goods
for which we have to make an initial
capital investment of Rs. 4 or 5 crores.
Our intention is to balance these plans.
It is not a novel idea. The idea is largely
borrowed from the experience of war-
time administration though the war-
time administration was not our ad-
ministration. During the war time the
Supply Department of the then Gov-
ernment—the Government of India
controlled by the British—in order to
accelerate the production for war needs
went about inspecting the various
plants in the country and gave them
equipment for the purpose of balanc-
ing so that they could produce the
goods that were needed for war pur-
poses. Our intention here is that so
far as industrial development jis con-
cerned, it must be placed on a wartime
footing and we do propose to appeal to
those people who owned these plants
to balance them. If they say that they
do not have the money, the Industrial
Corporation will acquire the plants
and lend these to them on hire-pur-
chase system, That will be an ele-
ment of help to private enterprise—
this question of lending our plants on
a hire-purchase basis so that they
produce goods which will fit into our
needs of industrial goods. That is as
far as we have gone today.

Another matter we have been think-
ing of is the question of getting over
obsolescence. One of the lessons I
have learnt from the report of that
committee is that the obsolescence in
our machinery in our country is some-
thing terrific. We have to renew the
machinery if you are going to make
them work efficiently to an extent that
we cannot dream of today. That would
perhaps need some help. Government
may come into direct help and we pro-
pose to canalise it through the Develop-
ment Corporation. Let me finally
wind up this question of Development
Corporation. We propose to call it +he
National Industrial Development Cor=
poration. The Board of directors will
have some interests but they would
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not be a majority. All the Ministries
concerned of the Government of India
will be represented and we shall have
experts on the body who will advise

Shri Venkataraman (Tanjore): May
I ask the hon. Minister only one thing?
May I know whether this corporation
will be, a statutory body corporate or
will it be registered under the Indian
Companies Act? If so what is the step
they are going to take?

Shri T. T, Krishnamacharl: My hon.
friend came a little too late. I said
initially we are going to make it a
corporation under the Act. I do pro-
pose, as soon as it gathers momentum
and as soon as investment becomes
anything appreciable and when we
start investing money and when we go
beyond the stage of preparing projects,
to come before the House and ask for
its approval for the creation of a
statutory body. It is also my intention
that the Kouse, when creating the
statutory body, should say that this
corporation will live for ten years and
it it wants to live beyond that date it
will have to provide justification for
the Parliament of the day so that its
life may be prolonged and it might
continue.

So far as the Industrial Development
Corporation is concerned, at the pre-
sent moment we are asking for Rs. 5
lakhs for the purpose of engaging ex-
perts to prepare projects. I do not think
that we will be able to spend that much
this year. The other expenditure of
Rs. 10 lakhs for the promotion of the
company would be met by adjustments
from the grants made to the Commerce
and Industry Ministry.

I will go to the other corporation,
namely, the Industrial Investment Cor-
poration. My hon. colleague, the
Finance Minister, on the 24th of
February 1954 made a statement in
this House but I think hon. Members
know of this statement. I am only
repeating one paragraph—a few bits
of it. ‘In connection with utilisation
of the sale proceeds of certain com-
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Indo-US Technical Co-operation Pro-
gramme, it was suggested by the
Technical Cooperation Mission that the
rupee equivalent of 15 million dollars
should be made available by us to
an Industrial Development Corporation
for the purpose of stimulating indus-
trial development in the private sec-
tor...” The International Bank of Re-
construction and Development came
here and negotiated the whole matter
and a separate committee was appoint-
ed after their departure to evolve a
programme. The corporation will per-
haps be incorporated in a couple of
months. What we are now asking for
is that a sum of Rs. 7'5 crores should
be granted by this House for the pur-
pose of lending to this corporation.
The sum of Rs. 7°5 crores comes out of
the counterpart funds that will be had
here by the sale of American ald given
to India under the Indo-US Technical
Co-operation Scheme.

If my hon. friend, Mr. V. P. Nayar
says: no money should be given to
these people; no corporation should be
aided from the Americans, perhaps he
is right, But here is a money that we
have accepted from them which we
proposed to lend and we should uti-
lise the money. Once it comes into the
coffers, it is the money of the Parlia-
ment. No portion of that money—be
it from any quarter—can be utilsed
without Parliament sanction. There
is one little snag about this. Under
our technical co-operation agreement
with the United States, we have agreed
that the counter-part funds created
out of the sales of commodities which
they gave to us under the agreement
shall be spent on projects or schemes
mutually agreed upon.

Therefore, in spite of the fact that
Parliament is supreme, Parliament is
bound to the extent that they should
agree to fulfil a portion of the agree-
ment, namely, with regard to the ex-
penditure of the money in any direc-
tion, where the giver suggests some-
thing might be spent and we agree o
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it, it has to be spent. I do not think
that is a restriction of Parliament’s
rights. But it is a restriction of our
initiative, because we have to honour
certain obligations which we have
entered into. That is what we propose
to do.

I would like to give the basis of the
scheme a little—I have got about four
minutes more. The basis of the scheme
is, the idea was started very largely
by Mr. Black, the President of the
World Bank. Times without number
in the various U.N. organisations
complaints are made that the under-
developed countries are not helped for
the purposes of industrialisatien. He
it was that hit upon the idea that if
a Corporation could be started in India
and certain facilities are given to it,
namely, by the provision of funds
which would not carry an interest or
a necessity to pay return over a period
of years, then it could be a little flexi-
ble in its operation. And it was also
conceded at the time that the World
Bank should help this Corporation.

The present scheme is that the cor-
poration should have a capital of
Rs. 5 crores. Government should lend
Rs. 73 crores without interest for fifteen
years. And the World Bank should
immediately give Rs. 5 crores, and also
other amounts of money not exceeding
three times the amount of resources
available to the corporation.

Shri Matthen (Thiruveliah): Is there
any further foreign aid expected for
the corporation?

Shrf T. T. Krishnamacharl: The
foreign aid, as I said, is this. The
limit of the advance that could be
made by the World Bank to this cor-
poration would be three times the
resources that the corporation has.

One point made by my hon. friend
on which I would like to dwell is this
There is no confusion at all between
the Industrial Finance Corporation, the
Industrial Investment Corporation and
the Industrial Development Corpora-
tion. 1 have said the Industrial De-
velopment Corporation is a government
agency. Financing Is not its duty. It
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may indirectly filnance for the purpose

of balancing plants, and nothing else.
As regards the Industrial Investment
Corporation, the House knows what
its composition is, who has subscribed
to its capital, and what kind of
guarantee Government has given to it.
The House will also realise that the
Industrial Finance Corporation lends
only to industries which have been
started already. The Investment Cor-
poration will lend to industries which
are to be started. It is alse the in-
tention, in order to lower the load on
interest, to do like this. For instance,
the Investment Corporation may not
be able to lend at a rate of interest
much lower than the Industrial Finance
Corporation. Perhaps it may charge
half a per cent. more, because it will
borrow from the World Bank at 43
per cent, If you make a person borrow
at 7 per cent., my friend Shri Tulsidas
knows that no industrialist will come
forward to borrow, at least in the ini-
tial stage. If the industry is growing
and he is in need of money, willy-
nilly he has to borrow at any rate uf
interest as a matter of desperate
necessity. But initially you do not
launch a thing when the interest load
is very high. The idea is to off-set the
load on interest in the initial period
by this corporation taking equity capi-
tal. I am merely trying to glve an
‘illustration. How the corporation will
run and be operated, I cannot say
now. But it is quite possible that if a
person goes to the corpormation and
wants a crore of rupees the corpora-
tion may say “We will give you Rs. 70
lakhs at 7 per cent., but we will take
Rs. 30 lakhs by equity capital on which
there will be no obligation to pay
interest but only dividend when it has
started earning money”, so that on the
overall amount the interest is equated
to something reasonable.

3434

It is also the intention to have a
government director on the Board of
this corporation, and safeguards for
the purposes of effecting liquidation if
things go wrong will all be provided.
I venture to think in a matter like
this no great sin has been committed.
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[Shri T. T. Krishnamachari]

This is a matter in which we have
mutually agreed upon with the U.S.
Technical Co-operation Administration
to utilise a portion of the counterpart
funds in order to help industrial de-
velopment in the private sector, a
thing which they have decided to be
reasonable and we also think that
nothing but good will come out of this
for this country.

That represents in very broad, gene-
ral terms the two major proposals that
have been put before the House and on
which the House is being asked to
vote. I do recognize that in the space
of about half an hour, with the replies
to polemics and return polemics on
my side, I have not been able to do
justice. I do propose to convey to my
colleague, the Finance Minister, when
he' comes back, and probably by the
time of the next session the Industrial
Development Corporation would have
been floated, and we shall certainly
have a full-dress debate on the econo-
mic policy of this Government and I
shall provide any other ammunition
for my hon. friend Mr. Asoka Mehta
and expose all my flanks......

Shri Gadgll: The House consists of
not merely Mr. Asoka Mehta but of
us also.

Shri T. T. Krighnamachari:...all my
flanks for the shots that may be direct-
ed at me. So far as Mr, Gadgil is
concerned I believe he and I are one,
and how could I recognize something
which is part of me as something dis-
tinct?

Shri Meghnad Saha: May I say one
word? So long the Minister of Com-
merce has been asking from us a blank
cheque. Now only he has revealed the
intentions. We have had no time to
debate on this point. So no vote should
be taken on this matter till an op-
portunity is given to debate the inten-
tions which he has disclosed.

Shri Joachim Alva (Kanara): I want
to put two questions to the hon. Minis-
ter.

Mr. Chairman: Now it is too late.
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Shri Joachim Alva: We did not get
any chance.

Mr. Chairman: Even if the questions
are allowed the Minister must have
time to answer.

Shri Joachim Alva: I shall be very
brief,

Mr. Chairman: The hon. Member
does not want answers?

Shri Joachim Alva: ] want an answer
also. He would give me.

Mr. Chairman: I am very sorry, }
cannot spare time.

Shri Joachim Alva: These are very
important demands.

Mr. Chairman: I have no doubt about
that. I shall now put the cut motions,
regarding Demand No. 2.

The cut motions were negatived.

Mr, Chairman: I will now put
Demand No. 2. The question is:

“That a supplementary sum not
exceeding Rs. 5,50,000 be granted
to the President to defray the .
charges which will come in course
of payment during the year ending
the 31st day of March, 1955, in
respect of ‘Industries’.”

The motion was adopted.

Mr. Chairman: I shall now put the
cut motions, regarding Demand No.
121.

The cut motions wevg negatived.

Mr. Chairman: I shall now put
Demand No. 121, The question is:

“That a supplementary sum not
exceeding Rs. 17,89,00,000 be grant-
ed to the President to defray the
charges which will cgme in course
of payment during the year ending
the 31st day of March, 1955, in
respect of ‘Loans and Advances by
the Ceniral Government'.”

Those in favour will please say “Aye”.
Those against will please say “No.” I
think the Noes have it.
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‘ P lul
Some Hon. Members: ‘Ayes’ have it.

Mr, Chairman: The voice of the
‘Noes' was greater in volume. I will,
put the motion again.

Shri V. P. Nayar: You cannot ques-
tion the ruling of the Chair.

Mr. Chairman: The question is:

-“That a supplementary sum not
exceeding Rs. 17,99,00,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending

. the 31st day of March, 1855, in res-
pect of ‘Loans and Advances by
the Central Government’.":

The motion was adopted.
DeEMAND No. 23—EXTERNAL AFFAIRS

Mr. Chairman: There are five
Demands, 23, 57, 83A, 124 and 132, to
which there are cut motions. There
are no cut motions to others, We have
got two hours today @nd two' hours
tomorrow. I would just take the serse
of the House as to how much time
could be devoted to these flve demands
and how much to the rest.

Shri 8. N. Das: With regard to
Demand No. 23, there is going to be
a debate on foreign affairs. I think
it will be better to postpone the dis-
cussion. There should be no discus-
sion on this demand.

Shri V. G. Deshpande: That demand
should be put to the House after the
debate. .

Mr. Chairman: I am only asking
how much time we will devote to this,
I do not want any other proposal.

Shri V. G. Deshpande: One hour.

Mr. Chairman: There remain only
three hours and thiry-five minutes;
two hours today and one hour and
thirty-ive minutes tomorrow. Out of
this, my own proposal is that the House
may take 24 hours on these flve
demands to which cut motions are to
be moved, and the rest disposed of
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in the balance of time. If the House

agrees, I will make it a rule that we

will devote 24 hours for these flve.

demands.

Shri Tulsidas: Are we sitting up to:
six o’clock today?

Mr. Chairman: Yes. 1 think my~
proposal is acceptable to the House,

Some Hon, Members: Yes.

Mr, Chairman: Demand No. 23.
Motion is:

“That a supplementary sum not.
exceeding Rs. 50,00,000 be granted.
to the President to defray the
charges which will come in course
of payment during the year ending.
the 31st day of March, 1955, in.
respect of ‘External Affairs’.”

Shri Algu Raji Shastri (Azamgarh:
Distt.—East cum Ballia Distt.—West):
This is a most important demand.

Mr. Chairman: There are three cut
motions: Nos. 2, 3 and 17: May I ask
which of them are going to be moved?
I take it that only cut motions 3 and
17 are sought to be moved. In respect.
of cut motion No. 17, it appears that
it is inadmissible,

Shri V. G. Deshpande: I should like:
to know the reasons.

Pay and Terms of Appointment of
Officers and Staff for Indian Delega--
tion to International Armistic Super-
visory Commission in Indo-China.
Shri N. Sreekantan Nair: I beg to-
move:

“That the demand for a supple-
mentary grant of a sum not exceed--
ing Rs. 50,00,000 in respect of ‘Ex-

ternal Affairs’ be reduced by
Rs. 100.”
Involvement in Indo-China

Settlement .

Shri V. G. Deshpande: I beg to move:

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 50,00,000 in respect ot
‘External Affairs’ be reduced by
Rs. 100.”
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The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
When will the Ministers concerned
reply? Today or tommorow? Out of
the time, they must have at least half
an hour.

The Deputy Minister of External
Affairs (Shri Anil K. Chanda): How
much time for Demand No. 23?

Mr. Chairman: Half an hour alto-
.gether. If the House agrees to give
more time, I have no objection.

Shri V. G. Deshpande: What is the
objection to cut motion No. 17?

Mr. Chairman: The hon. Member
wants me to tell him instead of his
explaining how it is relevant.

Shri V. G. Deshpande: We are mak-
ing an expenditure of Rs. 50,00,000 for
-sending the Delegation, etc.

Mr. Chairman: Money is to be spent
under specific Heads.

Shri V. G. Deshpande: This demand
is for making some expenditure with
regard to the Commission to Indo-
«China. A sum of Rs. 50,00,000 is pro-
posed to be spent and the House is ask-
ed to vote the money.

Mr. Chairman: Is it the hon. Mem-
ber's contention that it comes under

any of the portions of the demand
about Indo-China?

Shri V. G. Deshpande: Money is in-
volved. India has involved itself in

this, The House is being asked to
vote Rs. 50,00,000.

8hri Algu Rai Shastrl: India has
gained in prestige and honour.

Shri V. G, Deshpande: But, we have
to pay.

Mr. Chairman: The point is this. So
far as the demand is concerned, speci-
fic items of expenditure are given in
the notes. If this cut motion relates
to any of the items of expenditure, I
will certainly allow it. I am therefore
asking the hon. Member to say under
what particular item of expenditure
e wants to bring this cut motion.
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Shri V. G. Deshpande: India’s Dele-
gation to the International Armistice
Supervisory Commission on Indo-
China: Rs. 45,00,000, Contribution to
the Common Pool of International
Armistice Supervisory Commission on
Indo-China, about Rs. 5 lakhs. These
are the items.

Mr. Chairman: The point is this.
Involvement in Indio-China settlement
1s a matter of policy. .

Shri V. G. Deshpande: It is an
expenditure we are making because we
have accepted the chairmanship. Three
countries have promised to pay con-
tribution.

Mr, Chairman: So far as the expendi-
ture is concerned, specific amounts
relate to specific items. So far as the
entire policy is concerned, that is, in-
volvement in Indo-China settlement, it
may be a part of the general debate
on external affairs. The question has
already been discussed by the House.

8hri V. G. Deshpande: 1 do not
understand this. For the first time,
Parliament is being asked to pay
Rs. 50,00,000. Are we not entitled to
discuss policy also? It is a new ex-
penditure which was not included in
the original Budget and it was never
discussed before.

Mr. Chalrman: In a matter of this
moment, when there is going to be a
debate on external affairs it would be
better then to have this discussion also.
I will not stand between the hon.
Member and his cut motion if he
presses. He may move it. Ultimately,
the decision on this will have to be
taken after that debate is over. To-
day, we have only half an hour.

8Shri V. G. Deshpande: Half-an-hour
will be quite insufficient.

Mr. Chairman; Then, if he agrees, it
may be postponed to be put to vote
after the general debate takes place.
Then, we will have enough time. If
he now insists, I will allow him even
now,

Shri V. G. Deshpande: Yes,
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Mr. Chairman: Cut motions 3 and 17
are before the House for considera-
tion.

Cut motions moved:

(i) “That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 50,00,000 in respect
of ‘External Affairs’ be reduced by
Rs. 100.”

(ii) “That the demand for a
supplementary grant of a sum not
exceeding Rs. 50,00,000 in respect
of ‘External Affairs’ be reduced by
Rs. 100.”

The point is this. This demand cannot
be put unless cut motion 17 is dispos-
ed. Practically, this demand shall be
put off unless hon. Member agrees to
have the discussion now. If he wants
to have discussion now, we will have
to apportion the time.

Shri V. G. Deshpande: We should
put it off.

Mr. Chairman: Just as the House
wants. If the House wants that there
may be a fulldress debate on this
question, this is not the time for it.
This demand can be postponed. If the
House wants to discuss it now, I have
no objection. But, it will have to be
finished in half-an-hour.

Shri Velayudhan (Quilon cum
Mavelikkara—Reserved—Sch. Castes):
Will it be part of the discussion under
foreign policy too?

Mr. Chairman: When the foreign
policy is discussed, this will be part of
it, I have no doubt. Therefore, this
demand can be postponed and can be
put to vote at that time.

Shri Velayudhan: I request you for
a ruling, Sir.

Shri T. B. Vittal Rao: After these
demands are put to vote, the Bill has
to be passed and it has to go to the
other House. Where is the time if
you postpone this demand?

Mr, Chairman: I understand the
sense of the House is that we should
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discuss this point and if necessary

some more time may be given to it.

Several Hon. Members: Yes,

Mr. Chairman: Then, these two will
be before the House for discussion.

An Hon. Member: How much time?

'Mr. Chairman: We will extend the
time by 15 minutes, thus the time will
be 45 minutes, for the Demand.

it o ow weht: T wm W
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Mr. Chairman: Six hours have been
allotted for these demands. I have no
objection if the House agrees to take
one hour on this, The other demands
will get less time.
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Shri N. Sreckantan Nair; Mr. Chair-
man, Sir, about the principles involved
in the Indo-China settlement, I do not
think this is the forum for discussion
Of course, I too have certain differ-
ences with the Indo-China settlement,
but they are quite unlike and contrary
to what have been proposed by my
learned friend just now., I think fhat
the settlement in Indo-China is some-
thing derogatory to the people of that
country, something which puts a stop
to the aspirations to freedom of the
people of Indo-China. Of course, when
their own leaders do not want to
pursue it, I am not the man to oppose
it. This is the result of the policy of
co-existence which has been sponsored
by comrade Stalin and followed by
Shri Jawaharlal Nehru, so much so,
we have the spectacle of the capitalists
and the communists coming together,
the cat and the rat, the fox and the
fowl! sitting at the same table as if it
were some magic show or a circus
camp.

Anyhow, my main objection is to
the expenditure, concerns with the de-
tails of the expenditure involved in the
Indo-China Commissions. We are ap-
pointing three main delegates as Chair-
men of the three Commissions with
ambassadorial status. Who are the
personnel of the three delegations?
That is'a very important question. The
taking up of the Chairmanship of the
Indo-China Commissions has enhanced
our prestige in international politics,
but that should not be made an op-
portunity to bring in undesirable per-
sons, people without any experience
whatsoever into the service of the
External Affairs Ministry. If my in-
formation is correct, one of them had
been a petty employee of the PTI, and
had been associated with the daily
paper, The Hindu, in the past. That
certainly is no criterion for an appoint-
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[Shri N. Sreekantan Nair]

ment such as that of an ambassador
in a very important Commission. What
was the motive behind it? 1 think, the
ghost of one of the British-trained
bureaucrats is haunting the External
Affairs Ministry to get his son put up
in some very important post, and that
was the prime motive behind it.

Some of the other appeintments also
have given rise to complaints, from
the departmental staff, or if not from
the departmental staff, at least from
people with a sense of equity or fair-
ness. The Information Officers and
others who have been appointed have
also been publicly criticised by news-
papers in this country, So, whenever
we appoint any person in a Commis-
sion, we have to bear in mind the fact
that the honour and prestige of this
country are involved in it. If the per-
sonnel of these Coramissions are not
properly selected, if the services are
made to feel that their rights and
claims are being ignored deliberately,
then it naturally spells disaster for us
in the long run. When you select per-
sons from outside, there must be some
criteria behind it. Such Commissions
should not be made a screen to bring
into service people with no proper
qualifications for the job. I wish to
bring this to the notice of the External
Affairs Ministry and get some ex-
planation for it.
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Shei Sadhan Gupta (Calcutta—
South-East): I rise to oppose the cut
motion moved by Shri V. G. Desh-
pande. This cut motion is conceived:
in an entirely wrong notion of the:
international situation, and it is posi-
tively harmful to the great demands
for international peace.

Shri V. G. Deshpande objects on the*
ground that we should not have gone
into Indo-China affairs. I do not see-
the justification or reasonableness be-
hind this particular attitude. What
have we done in Indo-China? We
have done what the crying needs of
the world required us to do, namely
made a contribution towards the:
securing of world peace. What was:
happening in Indo-China was threaten-
ing the whole world with a conflagra-
tion, and different quarters required’
that India should serve on the Com-
mission as its chairman, and I cannot
see how anyone pledged to the cause:
of peace, and how anyone interested’
in saving the world from a eonflagra-
tion, and therefore of saving our-
country itself, from the effect of a
world conflagration, could refuse to:
undertake the responsibility which
this country was called upon to under-
take. We need not be ashamed of it.
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(Shri Sadhan Guptal

In this particular thing, it is only the
best traditions of the Indian people
‘that have triumphed, and it speaks
volumes of the progressive character
of the Indian people, the progressive
character of our nation, that it has
"been given the assignment. It is the
great tradition of our people that has,
in this instance, influenced the Gov-
ernment. This does not often happen,
-and if it has happened this time, there
is no sense in opposing it.

Now, Mr. V. G. Deshpande has
relied on all sorts of figures—some of
them not correct—and all sorts of im-
practical ideas to support his cut
motion. He said we were not trying
to give Hongkong to China and, on
the other hand, we did not oppose
when China attacked Tibet. What is
the reasonableness behind all these
facts and figures? China herself has
not raised the demand for Hongkong
as yet and if and when China raises
it and we oppose it on the ground of
our Commonwealth tie-up, then it
would be time for Mr, Deshpande and
we will be here to support him to
induce the Government of India to
dback-up the Chinese demand for Hong-
‘kong. That demand has not been
raised. The demand for Formosa has
been raised and we have supporteq it.
Why should we not support the just
-demand that has been raised? We are
quite right in supporting it.

As to Tibet, no Tibetan takes objec-
tion to it. Every section of Tibetans,
from the Dalai Lama down to the
common people, is perfectly happy
about the new situation that the
liberation of Tibet has created. Inter-
‘ruption). Tibet was practically a slave
of the British and the Chinese People's
Republic has given Tibet, for the first
time, the taste of liberation. It has
brought a new cultural renaissance, a
new progress which Tibet could never
have dreamt of. The entire body of
Tibetans is enthusiastic over it. Just
Tead what the Dalai Lama had stated
in the Chinese People’s Consultative
Committee—the new Parliament that
was elected. Every slander of the
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Chinese People’'s Republic could be
demolished to the ground.

Now, he has also given as an argu-
ment for opposing India’s policy that
no bther country has said anything
about the position of Portugal. The
Soviet Union, allegedly, has said noth-
ing about 1India’s struggle against
Portugal; the Chinese, allegedly, have
said nothing about India's struggle
against Portugal. I wonder whether
Mr. Deshpande has ever read Press
reports about articles in the Pravda,
which is the newspaper of the Com-
munist Party, which is the Govern-
ment party in the Soviet Union, how
they have unreservedly condemned
Portugal’s colonialism. 1 wonder if he
has read the press reports of articles
in the People’s Daily, the mouthpiece
of the Chinese Communist Party,
which has also unreservedly condemn-
ed Portugal’s colonialism.

I am sorry to see that Mr. Sree-
kantan Nair has railed at the idea of
co-existence. What is co-existence? It
is only that the various social systems
should exist peacefully. Today, the
American ruling classes say that you
cannot live with Communism. ‘Either
you must crush Communism or you
will have to go under it'—that is the
cry with which they seek to delude
the people. As against that, the theory
propounded by the communist coun-
tries and accepted by every peace-
loving man in every quarter of the
world, including the United States, is
that there may be capitalism and com-
munism in different countries of the
world, but there is no reason why
they cannot live together. It i{s there-
fore that this co-existence theory has
come into existence and it is a great
thing #hat our country has accepted
the theory. It means that all different
social systems can exist and they exist
as long as the people want them to
exist. It is no business of one country
to overthrow a social system which it
does not like in another country.
Therefore, this co-existence is only a
rational, and not only a rational thing,
but a moral thing and we pledge our
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‘wholehearted support to this theory of
«o-existence. The only alternaiive to
«<o-existence is co-destruction; the only
alternative to co-existence is to perish
in a senseless orgy of conflicts, and I
think no peace-loving man, no man
in his senses, would agree to such a
condition. It may be a very good pro-
gressive idea, according to Mr. Sree-
kantan Nair, but it is not practical,
it is not moral. The alternative to co-
existence is aggression, reckless and
senseless aggression, on every country,

and if that is progress, that is at least”’

not Marxism,

‘Shri Venkataraman rose—

Mr. Chairman: I think we have had
sufficient discussion over this. There
as no more time left. I therefore call
upon the hon. Minister.

The Prime Minister and Minister of .

‘External Affairs Defence (Shri
Jawaharlal Nehru):}I have had a feel-
ing of unreality listening to some of
the hon. Members who have been
speaking on this Motion. Surely no-
body here, not even that redoubtable
<champion “d¥“@vérything that is re-
actionary, Mr. V.'G. Deshpande, in his
solitary glery in this House, can main-
tain or think that we should not have
undertaken. this duty and responsi-
bility in Indo:China., whatever else his
views may be.  Because it is well-
known how we ‘undertook it. There
was no escape from it—not that I

sought an escape; I do not mean to-
say that. I do not mean to imply that— -

but anyhow; there was no escape from
it, and any attempt to escape from it
would have led very probably to
almost a collapse of the agreement at
‘Geneva, with all its terrible and far-
reaching consequences.” No country
«dare take such a step, even if it hap-

pens to be profitable to it. Anyhow, °

we had functioned in this matter for
sometime past, and if I may remind
this House. early in' this' year I ‘had
put forward certain proposals in this
House in regard to Indo-China. Later
in this year, there was the Colombo
Conference of some South East Asia
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Prime Ministers, gnd at that Confer-
ence. more or less, those very proposals,
which had been put forward in this
House, were adopted in slightly diffe-
rent language. Later at the Geneva
Conference. the decisions ultimately
taken were remarkably like those pro-
posals adopted at the Colombo Con-
ference which itself had adopted what
had been said in this House. So that
our responsibility, necessarily and in-
evitably, grew because of all this.
Something that we had put forward
was recognised after hard debate and
discussion as a right way of approach.
I am not speaking about the large
number of details and other matters
settled but the broad approach was
very much on the lines suggested in
this House early this year.

Now, that again brought a certain
responsibility to us, which we could
not escape. Apart from that, when 1t
is a question of serving the cause of
peace—or, to put it negatively, serving
the cause which avoids war easily—
this House or this country will not
hesitate as to the action that should
be taken. It is a serious matter, this
business of war and peace and al-
though we may talk light-heartedly
here in this House or elsewhere about
it, it is a very serious matter, a matter
which might well bring ruin to our
generation all over the world. There-
fore, we have to think very carefully
and almost regardless of, if I may say
so, our own prejudices and passiona
and party labels and all that because
it is a matter which might well affect,
certainly, the future of this country,
the future of Asia and the future of
the world. Therefore, one of the basic
tenets of our policy has been to work
for peace and it was a matter of great
gratification to us that we could serve
the cdause of peace with regard to the
Indo-China problem. I do not, for an
instant, mean to imply that we did
anything very wonderful. I do not'
mean to say that we brought about
peace in Indo-China. That would be
ridiculous exaggeration. All I say is
that we laboured' to that end; other
people, other countries laboured to
that end and, in a small measure, I
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think, we helped to that end. If the
others did not labour and try hard,
peace would not have come. I have
previously, in this House, mentioned,
this matter and offered our respectful
songratulations to the other countries
invoived in this matter, who discussed
for many weeks in Geneva these ques-
tions and came to the Geneva agree-
ments in regard to Indo-China. Any-
how, it became inevitable that we
#bopld undertake this burden. What
will come of it ultimately, I do not
know. That is to say, we shall dis-
Eharge our du.y, of cours¢; and al-
though it is a complicated duty, in an-
other sense, it i8 a simpler duty, sim-
pler than the one we undertook in
Korea. It does not raise that type of
difficult problem where the parties
concerned cannot come to an agree-
ment at all, even about the prelimina-
ries, even about the approach to the
question. That is hot 50. We start in
a better way in Indo-China. But, that
does not mean that there are no diffi-
culties ahead. We see difficulties ahead.
The other day, hon. Members might
have read—even recently—about
developments in parts of Indo-China
which show how new questions arise
and new difficulties face—not us but
the country itself. Anyhow, we shail
80 ahead with this task with such

wisdom, patience and perseverance as
we possess.

So far as the question of the allot-
ment of money is concerned, as a
matter of fact, this is not exactly ex-
penditure which is going to fall upon
us. It is going “w be shared by the
Geneva Powers. Certainly a small
part is loaded upon us but that is
going to be a very small part. Just
as in Korea we paid the salaries of
some of our senior officers—we paid
our normal salaries and expenditure
but the extra expenditure was met by
the two parties, which shared this in
half—so also, in this matter, this extra
expenditure is going to be met by the
Geneva Powers. So, really this is a
question of advance payment, which
will be largely paid back to ys.
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I believe an hon. Member criticised
the personnel of our Delegations there.
Now, it is rather difficult for me to,
defend individuals or groups whom we
have sent. He particularly mentioned,.
I am told, a representative or rather
an old representative of the Press
Trust of India whom we had chosen.
I can say—speaking with some know-
ledge of the person concerned—that
that was one of our best choices and
we are very pleased wiih that choice.
It is not a question of our choosing
somebody who was in the Press Trust
of India at one time, but our choosing:
somebody who, to the best of our
knowledge, could undertake thig res-
ponsibility effectively and well. We
chose him as an individual but mot as.
representing any group.

We had ‘@ thooté, 4part from those
three Chairmen, & number of alter-
nate Chairmén and a number of other
officials, Apart from the top people,
most of these choices were made by
committees appointed by us. I had no!
share in choosing them. I have enough
work to do. Our military people chose.
There was a military committee
headed by our Secreiary-General, &
few top-ranking military officers and.
some other officers of the External.
Affairs Ministry. We had to do two:
kinds of choosing. One was in con-
sultation with the Canadian and the
Polish Delegation for some common
officers of the Commission. That was.
done in consultation with them or with
their officers. The other was for our
own Commissions. It was done by
this committee and, excepting the
senior men whose names were refer-
red to us, the rest was done by
the committee. We may have to
choose more people. The work seems.
to be for more people; if so, we will
have to send them. It has been diffi-
cult to find all these people because-
there is no lack of people in Indla.
But, it does require a special type of
approach and experience, and we have
to choose people. We tried to choose
people sometimes who knew French;
and there are not so many people who
lgnovo{ that language. We are stil.
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searching for good French interpreters
and we are searching for them not
only in India but the whole of Europe.
It is not an easy matter. I am quite
sure that the House will wish those
people, our Chairmen, alternate Chair-
men and the other staff who have
gone to Indo-China, good fortune and
good luck in their work and wish

them success e

Mr. Chairman: I shall now put the
cut motions,

The cut motions weTe negatived,

Mr. Chairman: Now, I will put
the Demand to the House.

The question f{s:

“That a supplementary sum
not exceeding Rs. 50,00,000 be
granted to the President to defray
the charges which will come in
courgse of payment during the
year ending the 31st March, 1855,

in respect of ‘External Affairs’.
The motion was adopted.

DeMaND No. 57—MISCELLANEOUS DE-
PARTMENTS AND EXPENDITURE UNDER
THE MINISTRY OF HOME AFFAIRS

Mr. Chairman: Now. we will pro-
ceed to Demand No. 57. May I just
know what are the cut motions that
are going to be moved?

Shri M. S. Gurupadaswamy: No. 4
Sir

Shri Sivamurema >wami: Nos. 21
and 22. Sir

Mr. Chairman: Motion is:

“That a supplementary sum not
exceeding Rs. 7.38.000 be granted
to the President to defray the
charges which will come in
course of payment during the
year ending the 81st March. 1955,
in respect of ‘Miscellaneous
Departments and Expenditure
under the Ministry of Home
Affairg’ "
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Working of the States ReoTganisation
Commission

Shri M. S. Gurupadaswamy: I beg
to move:

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 7.38.000 in respect
of ‘Miscellaneous Departments
and Expenditure under the Minis-
try of Hume Affairs’ be reduced
by Rs. 100’ ‘

Terms of Reference of State Reorgani=
sation Commission

8hri Sivamurthi Swami: I beg to
move:

“That the demand for a sup-
oslementary grant of a sum not
exceeding Rs. 7.38.000 in respect
of ‘Miscellaneous Departments
and Expenditure under the
Ministry of Home Affairs’ be
reduced by Rs. 100.”

Submission of interim Teport in res-
pect of formation of Karnataka State

Shri Sivamurthi Swami: I beg to
move:

“That the demand for a sup-
vlementary grant of a sum not
exceeding Rs. 7,38,000 in respect
of ‘'Miscellaneous Departments
and Expenditure under the
Ministry of Home Affairs’ be re-
duced by Rs. 100”

Mr, Chairman: Cut motions moved:

(i) “That the demand for a
supplementary grant of a sum
not exceeding Rs. 7,38,000 in res-
pect of ‘Miscellaneous Depart-
ments and Expenditure under
the Ministry of Home Affairs’ be
reduced by Rs. 100"

(ii) “That the demand for a
supplementary grant of a sum
not exceeding Rs. 7,38,000 in
respect of ‘Miscellaneous Depart.
ments and Expenditure under the
Minisiry of Home Affairs’ be re-
duced by Rs, 100.”



3459  Demands for

[Mr. Chairman]

(iii) “That the demand for a
supplementary grant of a sum
aot exceeding Rs. 7.38,000 in
respect of ‘Miscellaneous Depart-
ments and Expenditure under the
. Minisiry of Home Affairs’ be re-
duced by Rs. 100.”

shri M. 8. Gurupadaswamy: Sir, I
will not take much time of the House
and I will be brief in my observa-
tions.

The 6States Reorganisation Com-
mission has been working since some
time. When the matter came up be-
fore the House and the hon, Leader
of the House announced the terms of
reference and the members of the
Commission, he made one pertinent
- yemark. He said that it may be pgssi-
ble for the Reorganisation Commis-
sion to submit an interim report and
he left in us a feeling that there will
be an interim report on certain States
whose cases are very urgent. We, the
Members on this side, believed that
there will be such a thing as an
interim report. Many Members also
earried this information and spread
the news in their constituencies say-
ing that there is going to be an
interim report in the matter of cer-
tain States in the South. For example,
gome Congress Members and some of
us also said that there will be an
interim report about the formation of
Karnataka. The case of Karnataka
was engaging the attention of the
Gonvernment and all of us since long.
When the Prime Minisier made the
statement on the floor of the House,
the agitation was going on for the
formation of Karnataka. There were
so many arrests and other ugly inci-
dents and at that {ime the Prime
Minister’s statement was such that it
enkindled the hope in us that there
is going to be an interim report on
Karnataka, and Kerala if possible,
within a period of 4 or 5 months and
Karnpataka will become a fact very
soon. Some of us, when we went to
tender evidence before the States Re.
organisation Commission, naturally,
raised this point before the members.
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1, particularly, asked them whether 1t
was a fact that they were going to
submit an interim report. Some of
them said that there was not going
to be any interim report. When I asked
them for the reason which stood in
the way of their submitting an interim
report, they said: “we do not believe
in an interim report”. One member
replied very humorously and I must
quote what he said. He said: “if at
all the Commission is going to sub-
mit an interim report, it will be an
interim report not to submit an
interim report”.

The Minister of Home Affairs and
States (Dr., Katju): That means they
will not submit an interim report.
That was only a fair, and I think,
effective way of saying it.

Shri M. S. Gurupadaswamy: Yes;
that is a colourful or picturesque way
of saying it.

Dr. Katju: It carries the meaning.

Shri M. §. Gurupadaswamy: I know
that pleases Dr. Katju very much.

Sir, the Commission bestirred the
hopes of many of us and now it has
gone against us. It has gone against
the very spirit with which the Prime
Minister's statement was made. It is
very unfortuna.e that the Commis-
sion has not taken the very sound
opinions and advice of responsible
sections of the public including, of
course, this House. '

The Commission wants to submit
one comprehensive final report. They
have almost finished {heir tour in
South India. Unfortunately, some of
the statements of the members of the
Commission on public platforms and
in private conversations are not such

Dr. Katju: Sir, on a point of order.
The members of the Commission are
not here and I think it is not really
fair to refer to their private conver-
sations and all that.

Shri M. 8. Gurupadaswamy: You
are here,
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Mr. Chairman: In fact, his refer-
ence is not so much to the private
conversations as to the fact :hat they
did not submit any interim report.
This is only by the way.

Dr. Katju: But, he is referring and
saying something about private con-
versations.

Mr. Chairman: That is just by the
way

Shri M. S. Gurupadaswamy: Why
do you anticipate? I have not said
anything. I was going to say that the
statements by the members—they are
well-known. as they were said in the
open on various platforms—are not
very encouraging. They have been
saying: “we have been asked by the
Government of India to submit the
report within a specific date and we
are going to do it. That is all our
business”. Thereby their attitude
seems to be to discourage the very
idea of reorganisation of States. Some
of the statements of one or two mem-
bers, I think, are not at all wise. They
were not at all called for and the
members should have observed silence
in fairness to the job that they are
doing. I think they should not have
expressed their opinions in the public
and created controversies. Now, be-
cause of these statements of the mem-
bers of the Commission, some of us
are feeling that the report that is
coming out from this Commission
may not be the one that we are anti-
cipating and it may not be the one
that will be fair and impartial. Apart
from that, I say that the Government
should insist even now upon the Com-
mission to submit an interim report
regarding the formation of Karnataka.
That is a very urgent demand and the
Prime Minister’s statement has
already given a lead in this respect.

(MR. DEPUTY-SPEAKER in the Chair)

There is no harm if some sort of
advice to that effect goes from the
Government. I think it will create a
different atmosphere altogether. It
seems to me that now the atmosphere
is not good. There is frustration. in
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Sir, I learn from some source—I.do
not know how far it is true—that the
matter of Hyderabad will not be
settled by the Commission unless and
until they know the-mind of the Gov-
ernment. ] got this information from
a reliable source and if that is so, it
is very unfortunate that you are
limiting the scope of the enquiry. I
think the Hyderabad question should
be decided by the Commission. They
should be allowed to have sufficient
scope to advise the Government freely
without in any way being hindered.

Finally, I say that the attitude of
the Government seems to be more
lukewarm than the Commission itself.
This is really very bad. Particularly,
the attivude of the hon. Home Minis-
ter seems to be very lukewarm and
whenever he has gone round, he

Mr. Deputy-Speaker: The hon.
Home Minister has always got a warm
heart.

Shri M. S. Gurupadaswamy: A
warm heart for something else, Sir,
and not for this.

Shri R. K. Chaudhuri (Gauhati):
What is that something else?

Shrl M. 8. Gurupadaswamy: Wher-
ever he has gone, he has discouraged
the idea of reorganisation. He has
felt very glad whenever there was a
little opposition against reorganisation
of States.

Dr. Katju: Will you quote instances?

Shri M. S. Gurupadaswamy: Psy-
chologically, the Home Minister has
not made up his mind regarding this
matter and is still in an unsettled
mood. He has no open mind. On the
other hand he has got a prejudice in
this matter. So, I beg of him, it is
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very necessary and it will be good
for him and all of us, if he makes
up his mind in this matter and brings
about the reorganisation of States as
early as possible, at least before the
next elections.

An Hon, Member: He has made up
his mind against it already.

5 p.M,

ft tergfar welt : Sunerw wgew @ @t
fenre 77 vo Tow # ighr @ P
ard....

Shri Matthen: My friend, Mr. Guru-
padaswammv  gaid so much about
linguistiv distribution. The other side
must 230 have a say and I do not
want taat side to go by default.

Mr. Deputy-Speaker: It sappears
that only half an hour has been fixed
for this, out of which ten minutes has
been taken by Mr. Gurupadaswamy.
The hon. Minister should have ten
minutes and out of the remaining ten
minutes, I will allow two or three
minutes each. How can I extend the
time?

wew  Tramme sheee TR
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e

“The States Reorganisation Com-
mission was set up towards the
end of 1058 to examine the ques-
tion of reorganisation of States
of the Indian Union.”
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Acharya Kripalani (Bhagalpur cum
Purnea): I am afraid this is a mis-
conception of special committees and
commissions. They are appointed only
to delay the decisions.

Mr. Deputy-Speaker: Commissions
are only intended to delay decisions—
that is what Acharya Kripalani
thinks,
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Shri Matthen: Sir, I was listening
very seriously and with all attention
to my hon. friend Shri Gurupada-
swamy on his attack on the Commis-
sion and also on the expatiation of
his grievance that the Commission has
not given an interim report. I may
at once tell my hon. friend that with
me the national interest of the
country comes first, and I am against
the sectional, fissiparous interest
which my hon. friend -Mr. Gurupada-
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swamy is advocating. I stand for the-
National Unity Platform to which I

have the honour to belong.
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I am sorry to say that my hon.
friend and other hon. Members who
followed him, do not seem to under-
stand, do not seem to realise, that.
the world is becoming smaller and.
smaller. It is time that they realise:
that India is one and indivisible and
that we developed a national unity.
To appeal to the sentiment of the:
people for this fissiparous, linguistic:
distribution of the provinces, is suici--
dal.

Our infant democracy is faced with.
innumerable _ problems, the foremost
of which at the moment is the un-
employment problem. This agitation
is not going to solve these problems.
Let us therefore concentrate on the
solution of these problems. The un-
employment problem, if it is not pro-
perly tat¢kled in time, will finish your-
States before they are reorganised.
But I am sorry, my friends do not
seem to realise this. In their eager-
ness to further this sectional, linguis-
tic agitauion, they forget the mischief
and the complications that they are:
inviting.

Shri M. §. Gurupadaswamy: On a:
point of order, Sir: the Linguistic
Commission has been established and
has been functioning for some time
now. Government are committed to
the policy of reorganisation of States.
Is it now relevant, is it in order, to.
question the very idea, which has
already been accepted?

Mr. Deputy-Speaker: This House is
entitled to go into any matter of
policy. If this matter had come up
before the House, at the time of the
last Budget Session, the House would
have had an opportunity to go into it.
This is a new service and hon. Mem
bers are fully entitled to express thex
opinion, that the Government was
right or wrong in appointing this
Commission, as if it was part of the
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original Budget. So, there is no point
of order.

Shri Matthen: I was recently in
‘Belgaum with a few Members of this
House. 1 was told that an M. P. for
advocating Belgaum to be a part of
‘the Maratha State at a meeting had
to go back under police escort! If
that is the state of affairs in one
small town, imagine the potential
‘trouble in the whole of the country.
A Member of this House who till
‘recently was an advocate of Tiruvella
ifrom Kerala told me that he has
‘changed his views. There are hundreds
of people in this House like him who
«are definitely against the distribution
;of the country on a linguistic basis.

In the end, I would like to say one
‘word to the Home Minister. I come
from a Suate which is full of landless
.people, who are unemployed. Our
population is about 1/40th of the
whole of India. Our poverty is double
‘that of any other State of the corres-
ponding size. Sir, it is a very small
‘State. My request to the Home Minis-
ter is to get some of our landless
people, who are first-class agricul-
turists, settled somewhere...

Mr. Deputy-Speaker:
relevant?

Is all this

Shri Matthen: He has sent some of
‘them to Andamans at my request. I
want him to ireat them more liberally.
At least 10,000 families should be

settled elsewhere. They will produce
more.

Mr. Deputy-Speaker: We are not in
the general discussion of the Budget.

Dr. Katju: I welcome you most
heartily to Madhya Bharat.

Shri Thanu Pillal (Tirunelveli):
Sir, while supporting the demand I
would like to make some observa-
tions. About linguistic states much has
been said. The Commission has been
appointed and we all await their re-
port. Is it proper for us just to sur-
.mise what they would do and what
-they would not do? There was an
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accusation that Government had in-
structed them to slow down their
pace, or to give their opinion, one way
or the other. It is a question of con-
fidence in the Government and what
they have done. Of course, the
Opposition is free to hold any opinion
they like. But they must be responsi-
ble for what they say.

I would submit that the agitation
for reorganisation of States, or their
-distribution on a linguistic basis could
have been stopped if responsible
people in the States had conducted
themselves properly. If the majority,
where they are ruling, had not shown
that fanaticism, or that communalism,
the minority resisiance would not
have been there and there would not
have been the cry for linguistic States.

I had recently been to the State of
Travancore-Cochin. But for the haste
with which ceriain people in that
State had started the agitation, and
the Government's repression the un-
fortunate happenings in that State
would not have happened. The
Central Government is loaded with
the responsibility of reorganisation
without the authority of controlling
law and order situation there.

What is happening in this country
today? All sorts of fissiparous tenden-
cies are there; there is cry for “Tamil-
nad”, for “Kerala”. What s the
reason? It is not that all Tamulians
are for “Tamilnad”, all Malayalees
are for “Aikya Kerala”. They have
differences among themselves. But
where does this cry come from? It
is a cry of a few interested people for
maintaining their leadership. Rightly
or wrongly, they are going to have
their way because of the ignorance
of the people. Each leader wants to
become a Raja of each linguistic
State. I for one am for a united India
as strong, and equal to any other in
this world.

I have for some time been feeling
that what we have been doing in this
Central Parliament is not the right
way. We have now been here for
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three years, Though I do not look
that, I am forty-seven years old. You
cannot expect me to go about learn-
ing a new language, and understand
it. I have been requesting and plead-
ing with my friends to bear with us
for sometime about this Hindi ques-
tion and to go slow. We are the sup-
porters of the cause of Hindi in the
South. Strengthen our hands by your
slowness and by your moderation.
But what do I find? I have to have
a peon with me to go to the Govern-
ment offices here. Previously I could
go by myself because of the English
boards that were there. I may tell
you that I am like a blind man with
my eyes open. Why this haste? Why
this hurry? Are we against it?
against Hindi?

Mr. Deputy-Speaker: Are we
against reorganisation?

Shri Thanu Pillai: It is part of the
Home Ministry’s affair., Languages do
come in like this. When we go there
‘we have to support the cause of
unity....

Shri M. S. Gurupadaswamy: Join
the unity platform and say....

Shri Thanu Pillai: We know what
to say and whal not to say in the
‘unity platform. Unity is essential; but
it is being hindered by communalists
‘and linguistic fanatics—either the na-
-tional language fanaticism or the State
language fanaticism. It is fanaticism,
whoever does it;and we are opposed
-only to that. The common words both
in Sanskrit and Tamil are being re-
moved by some fanatics in South as
‘reaction to the Hindi fanaticism in the
north. This is what is happening in
‘Tamil areas in Travancore State; it
is again fanaticism. The Home Minis-
try, to be really effective and to afford
real unity should be given certain dis-
cretionary powers. Because when I
plead with the Central Government
authorities, they say that it is a State
affair; what can we do? Our people
are simply harassed and they allow
‘more and more widows to be created
‘by some unilateral action of a police
officer. We took it to fhe leaders of
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the Congress Party and they say that
they have no power here. We are un-
able to do anything. Our Ministers
feel that because it is the P.S.P, Gov-
ernment, if something is said harsh
about them the P.S. Party might
objecu to it as paritisan view.

Mr. Deputy-Speaker: How does that
all arise?

Shri Thanu Pillai: There is discord
and difficulty; what we want |is
result....

Mr. Deputy-Speaker: Let us not go
into the action of the State Govern-
ment over which we have no control.

Shri Thanu Pillai: That is my diffi
culty. You do not have any authority
but you have responsibility of re-
organisation: the Centre has got res-
ponsibility. That is why that tendency
is allowed to grow—the majority,
minorily tendencies and the com-
munal differences are developing fast.
If it goes beyond an extent where
you can never cover it, it will never
be set right. Who is responsible for
that? What will the Central Govern-
ment do? What do they propose to
do? I have seen it for myself and I
do nol convey the stories given by
somebody. With my own eyes I have
seern people who have suffered, who
have been beaten and they have not
got any help. Even the other organi-
sations are afraid of coming out and
where there was no movement or
trouble, I saw police vans going about
and doing all sorts of terrorism and
all that. I know the difficulties and
Iimitations of the Central Government
but something must be done.

Shri A. M. Thomas: On a point of
order, Sir.........

Mr. Deputy-Speaker: Hon. Member
is suggesting that the Reorganisation
Commission should be clothed with
police powers....

Shri Thanu Pillaj: What I am sug-
gesting is that the Central Govern-
ment must have some authority where
there are such difficulties, so that this
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may not develop into something un-
bridgeable. The Central Government
must have some discretionary autho-
rity to interfere even in State aﬁairg
of law and order where necessary.

Shri Achuthan (Crangannur): Sir,
Shri Gurupadaswamy who was Secre-
tary of the ex-P.S.P. Group here.....

Shri M, S. Gurupadaswamy: Even
now.

Shri Achuthan: The papers say
some other larger group has been
formed and some other Secretary has
been selected. He spake, when the
question of Reorganisation Commis-
sion came in under a supplementary
demand. He began by saying that the
Reorganisation Commission has not
sent any interim report and there was
no great hope of the final conclusion
being acceptable to him...... (Inter-
ruptions.) Mr, Gurupadaswamy has
not dealt with this question in a
statesmanlike manner.

Shri A. M. Thomas: Do you expect
that statesmanship from them?

Shri Achuthan: If he had some idea
of statesmanship he would have
spoken in a different way; not to
create wild emotions in this country
when we require a co-ordinated plan
for the whole India, not for the South
alone nor for the Karnataka mnor
Kerala. Let our leaders keep quiet for
some time; that is my request to
them. Let us keep quiet. Let the com-
mission ponder over the matter. It
is made difficult to approach the
country; to contact the people because
all the leaders are crying Vishala
Andhra, Samyukta Karnataka, Maha-
rashtra and Maha Gujerat and so on.
The common man is not concerned
with it. Even in the State of
Travancore-Cochin to which Mr. Thanu
Pillai referred, the common man does
not consider about the question of
going into the Tamil area or to some
other part of the country; they are
simply concerned with their progress
and their amity and friendship and
they have a love for all. But the
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leaders create trouble—the so-called
leaders.

Can you imagine that a section of
the people in India say that we want.

deliverance? That was the type of
slogan used and the poor innocent
people were.......

Mr. Deputy-Speaker: Deliverance
from whom?

Shri Achuthan: Deliverance from
whom? I do not know. I can under-
stand salvation from birth, or stop-
page from birth. But here—deliver-
ance from where? Are they crossing.
the Arabian Sea or the Indian Ocean?
I appeal to my Tamil friends:
Malayalam and Tamil, so to say, are
just like mother and daughter or
elder and younger sister. There was
practically not great difference bet-
ween them. I can understand Tamil;
they can understand Malayalam—it is
not like Malayalam and Hindi or
Hindi and Telugu. I appeal to the
Tamil Members of this House: do not
create trouble. Let poor and innocent
people live there. In fact there was
practically no question of linguistic
fanaticism in Travancore-Cochin.
During the last elections—some six
months ago—some parties tried this
slogan but the common man said no;
we do not want to create trouble. Let
the parties who want to take up this
question drop this idea and Malaya-
lees would not be worried by this
linguism. I appeal to the leaders—
there are a number of such leaders
and I cannot name them here—let
them direct their aitention to some
constructive work. Let the Reorgani-
sation Commission ponder over this
question for two years or one year.
The time does not matter and let us
have the expert report which will
show how the country is to be re-
organised or the states redrawn. It
must be on scientific basis having
taken into consideration the language,
the administrative convenience and
all the other relevant questions so
that in a calm atmosphere people
can say and think that I am an
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Indian and this country must be
efficiently administered. I appeal once
again to my Tamil friends: ‘Do not
be afraid of people in Travancore-
Cochin; the Tamils there will be as
happy as other Tamils’.

Dr. Rama Rao (Kakinada): Just
now, on hearing Mr. Achuthan saying
that the common people never want
these linguistic States; it is only the
leaders that are taking up this trouble,
I am just reminded—I am a little
.older than Mr. Achuthan—of the
‘movement in those days........

Shri Achuthan: They are not mad
after it.

Dr. Rama Rao:. It was like the
British saying that the leaders—
Gandhi, Motilal Nehru and others—
only were agitating and the people of
‘India were absolutely satisfied; ‘“they
do not want anything other than the
benevolent British Government; it is
these uncmployed leaders that want
‘to create trouble”. I am just remind.
ed of that thing. I must remind my
young friend that it had been the
Congress policy for decades to estab-
lish linguistic States and suddenly
now we find in our Congress Members
the cry......

Shri Matthen: I beg ‘o differ.

Dr. Rama Rao: It is rather strange
to find people from Congress benches
‘saying that it is not the common man
‘who is interested or desirous of form-
ing linguistic States.......

Shri Achuthan;: What I meant to
say was this: do not give undue im-
‘portance to this.

Dr. Rama Rao: The expression used
I= ‘issiparous tendencies’. I had occas-
'sion to mention the same thing before.
This is not fissiparous tendency but
it is the urge from the people {0 come
together. Take for instance the
Karnatak. A small portion in Hy-
derabad. a minority portion in
Bombay, and a very insignificant
portion in Madras State. and of course
there is Mysore Stale, all these parts
want to come together and form one
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Karnataka State. Do you call it a
fissiparous tendency? Can you ignore
the urge of language? As long as the
Central Government want to postpone,
delay, use every tactics which the
British used before and want to post-
pone facing this issue, they will be
creating trouble, as there has been
trouble in Travancore-Cochin and
there will be more trouble elsewhere.
There is no use trying to close your
eyes. Face it squarely and not by
appointing commissions which are
meant to delay the issue. The only
thing that the Central Government
should do is to appoint one or more
Boundary Commissions. Lay down
general principles, whether they apply
to Travancore-Cochin, Kerala and
Tamil Nad, or Tamil Nad and Andhra,
or Andhra and Karnataka, for every-
thing lay down general principles
Take every village as a unit. Those
villages in which there are majority
people belonging to the other portion,
transfer those villages. Instead of lay-
ing down certain broad, fundamental
principles and appointing boundary
commissions the Central Government
appoints delaying Commissions, so
that they can postpone the thing and
create bad blood and situations of the
kind that Mr. Matthen mentioned
instead of solving them quickly.

This is a big issue. You cannot
ignore it. I am sorry the hon. Minis-
ter of Home Affairs said when we
were asking for Andhra, “We do not
want small States like that”.

Mr. Deputy-Speaker: He was the
sponsor of the Andhra Bill.

Dr. Rama Rao: They fought for it.
But recently, as has been reported,
when he was in the south the ques-
tion of a separate Telengana State
was put to him by a few Congress
Members; not that it has general
Congress support, but a few Congress
Members in the Hyderabad Assembly
have started the slogan of separate
Telengana State so that they can
sabotage the question of Visala
Andhra; and then they had the mighty
support of Dr. Katju, “yes, they could



3479 Demands for

[Dr. Rama Rao]

have a separate Telengana State if
they want it”. This is the mischievous
step they want to take, divide and
sabotage ideas. This sort of thing
cannot go on. People will not tolerate
it. The only honest, straightforward
step for the Central Government will
be to face the issue properly, establish
Boundary Commissions ard solve the
question once for all,

Dr. Katju: I confess that I heard
some of the speeches with some sur-
prise. The motion was that there
should be a cut of Rs, 100. To discuss
what? It did not appear.

In so far as the commission itself
was concerned it was appointed by
an announcement made exactly nine
months ago. There was ample oppor-
tunity to the House to discuss this
question and to question the wisdom
of the appointment of a commission
or that the matter should be decided
piecemeal and so on and so forth. At
that time there was no discussion.
The House knows that eighteen
months’ time was given to the com-
mission to present their report. The
announcement was made on the 29th
December, 1953, and the last date that
has been given is the 30th June, 1955.
Today we are almost exactly half way
distance. In the announcement it was
said in so many words that if the
commission so desired, if they so
choose they might submit one or more
interim reports. My hon. friend refer-
red to the observations, privately
made or made publicly, by the com-
mission, and said the commission by
delaying is really multiplying irouble
and so on and so forth.

I think it ought to be known that
this commission has not only been
exceedingly active in its business—I
should like fo pay a tribute to the
members of the commission for ‘ihe
great industry with which they have
applied themselves to their work—but
just consider what had happened. My
hon, friend who is not here just now,

aw
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referred to the enormous memoranda
which have been submitted and the
enormous interviews which have been
allowed. It came to me as a surprise.
Up till now, till I received the report,
over 33.200 representations have been
received by the commission, and I
imagine that several thousands more
will be receiveq by the time that it
finishes its work and sits down to
compile its report. And it has already
interviewed more than 3,600 people.

What is the task? As I said, it is.
all entirely in the discretion of the-
commission to take up the job, to sub-
mit reports, final report or compart-
mental reports. It is for them. As a
matter of fact, in a matter of this:
kind, enormously vital to the country,
enormously important to the couniry,
in the national: life, eighteen months:
is a matter of no consequence. Nine:
months have expired. The commis-
sion may do' so. Suppose they do sub-.
mit a report it means another six.
months. It is neither here nor there.
What is the task? The task is before-
the commission not only to advise
whether a particular State in the-
south or whether a particular State
in the north should be set up or
should not be set up. The task, I
imagine the Prime Minister said in-
his announcement, and we have said:
this, the task is a most onerous one-
that can be described to be taken for
the first time in our history, namely
%o recast the map of the whole of
India. If they choose, if they think it
necessary, for reaching conclusions, it
is open to them to say instead of
putting compartmental proposals let
us see how the shape of India wilk
take itself, what will be the shape of
things to come, all the geography to
come, and they might also say how
will one recommendation made in the
South affect our recommendations
made in the North. I do not want io
speculate upon the working of the
minds of the commission. I am not in
their confldence, in this way that [
never asked them—it would be grossly,
improper, imprudent, on my part—
“how is yomr mind working; have you
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made up your mind about this?”
While my hon. friend was speaking he
reminded me forcibly of the words of
profound judicial wisdom .which are
reported to have been said by one
senior experienced judge to a col-
league of his who was junior to him.
_He said: make up your mind Quickly,
puv disclose it slowly, slowly, slowly.
May wve that this commission which
consigts Of very experienced people—
the Chairman has been a Judge of
great repute, ¢f the other two Mem-

bers, one has been our distinguished
Ambassador who haeg been engaged
throughout India on most important
work and the third one is a leader
of public opinion who has served this
country for the last forty or forty-
five years—they may have made up
their mind. I do not know whether
they have or they have not; some of
them may have, some of them may
Bot have. And they may like to con-
sider that the best judicial wisdom
consists in this that even though you
might have made up your mind you
may change it before you deliver your
judgment, some other material may
come before you and therefore you
keep an opportunity to yourself.

I really cannot
plaint. I did not want to go into this
matter. My hon. friend has tempted
me greatly. He has been quoting me,
my speeches. I do not know where 1
delivered them. I shall keep mum.
But if people come to me, in Mysore
or Hyderabad or Travancore, or some-
where else in the U.P., I say something.
Do you know what I say? I say ‘“go
to the commission, it is their job”.
When my hon. friend put some ques-
tions about me I wondered ‘where do
I come in this cut motion? I am not
a member of the commission’. But
he said “well, the hon. the Home
Minister has been going round and
saying things, he must make up his
mind”. Do you know when I started
making up my mind? In 1950. Since
then, I have been always revising and
reviewing. Today, if you ask me, I
have a gettled opinion. It may not be
80 tomerrow or the day affer. That is

a d“’e’e’,‘* ;matter. I may change my
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opinion. Every one of us has got some
definite opinion upon this question.
Individual opinion is one thing. Col-
Jective opinion of the country is still
more difficult. Collective representa-
tive opinion of the country is a diffe-
rent matter. We have got to consider -
all these matters. I imagine that when
the Commission does make its report,
probably all these 37,000 represeuta-
tions will also be available to us. I
expect that my hon. friend who is -
very industrious will read all the
87,000 representations and.see for him-
self as to how public opinion is mov-
ing, in what direction it is mov-
ing and what should be done. There -
is no time now. I go everywhere; I
80 to Xarnataka. Even now, could the .
hon. Member tell me what Karnataka
wants. U 80 to Maharashtra. I do not
know what Maharashtta wants:
whether they want ©ne thing eor two-
things. I a'so read the Newspapers.
Everybody says what he likes. It is: a
very difficult job for the commission.
I think it is desirable, it is fair, it is
only just to them—they are working
very hard—that we should not say
anything vvhich might make their task
more difficult and more onerous. We
shoulg really extend our sympathy to
them. They are handling a most res-
ponsible task, a task which will affect
generations of Indians to come: 100
years, 200 years. We want our Re-
public to live and in glory. What we
decide on the basis of this Commis.
sion’s report will have far-reaching
effects upon our welfare. Therefore,
please be tender to them. Give themy
assistance; if 1 may say so. don't make:
it difficult by asking the Commission
to do this or the other,

3482

Please remember—this is my last
sentence—nine months may appear to
you to be something very great. In an
individual’s history, nine months is a
long period. But, in a nation’s history,
what is that? What do you gain
an interim report in October? You
will have to discuss it. Therefore, let
us have a complete picture of the-
Commission’s views before us. They'
will give very good reasons. I think
the report will be a fairly long report.
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This Parliament will have to consider

country will have to
Probably, the Govern-
ment will be flooded with comments
.on the report. Then, we will come to
a decision. That decision, whatever it
is, will be taken—Government is

.determined upon it—before the next
-general election takes place. We will

have to take the responsibility for
giving effect to our decision. What
time remains before the next general
clection? Two and a half years. I am
anly saying as to what 1 consider is
the proper course. It all depends,
again, on the report of the Commis-
sion. We will have to take the impor-

‘{ant decision in the course of 12 or

18 months. There is no question of
hurry in this matter. That is all I

"have to say.

Mr. Deputy-Speaker: 1 shall now

‘put the cut motions.

i

The cut motions were negatived.

Mr. Deputy-Speaker: I shall now

iput the Demand. The question is:

“That a supplementary sum not
exceeding Rs. 7,38,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1955,
in respect of ‘Miscellaneous
Departments and Expenditure
under {he Ministry of Home
Affairs’.”

The motion was adopted.
Mr. Deputy-Speaker: We now go to

‘Demand No. 83A.

Shri Tulsidas: May I point out, Sir,

"there are Demands 34, 38, 46 and 47?
"They have not been voted. There are

also cut motions there.

Mr. Deputy-Speaker: Demands 46

.and 47: have they not been called?

Shri Tulsidas: From 23, we went to
-57.

Mr. Deputy-Speaker: We shall now
take up 38, 46 and 47.
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DeManp No. 38—MIiISCELLANEOUS DE-
PARTMENTS AND EXPENDITURE UNDER
THE MINISTRY OF FINANCE

Mr. Deputy-Speaker: Motion is:

“That a supplementary surn not
exceeding Rs. 9,00,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1955,
in respect of ‘Miscellaneous
Departments and Expenditure

under the Ministry of Finance'

Madhao Reddy; absent. 1 shall put
the demand to the House. The ques-
tion is:

“That a supplementary sum not
exceeding Rs. 9,00,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1955,
in respect of ‘Miscellaneous
Departments and  Expenditure
under the Ministry of Finance’.”

The motion was adopted.

DeEMAND No. 46—CI1viL. VETERINARY
SERVICES

Mr. Dei»uty-Speaker: Motion is:

“That a supplementary sum not
exceeding Rs, 5,05,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1955,
in respect of ‘Civil Veterinary

9 "

Services’.

Sar? T. B, Vittal Rao: How much
{ime, Sir?

Mr. Deputy-Speaker: Ten minutes.

Shri Kelappan (Ponnani): I have
Sir, tabled my cut motion just to
have some doubts cleared. I find that
out of the sum of Rs. 5 lakhs asked
for by the Ministry, ‘about Rs. 3 lakhs
is to provide veterinary training
facilities for 115 extra students. We
are told that there is a serious short-
age of veterinary doctors. I do not
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know if it is really so. I know, as
a matter of fact, that there are veteri-
narv doctors who are unemployed and
who have been trying for employment
without success.

Shri T. B. Vittal Rao: There is no
qguorum.

Pandit Thakur Das Bhargava: We
have got enough time tomorrow: one
hour for questions, 24 hours for the
motions, a half-an-hour discussion.
“There is plenty of time. If there is
‘o quorum let us adjourn now.

Mn". Deputy-Speaker: Let us sit till
4 o’clock. Tomorrow, some hon, Mem-
‘bers may like to speak.

Shri T. B. Vittal Rao: Government
:should put in their full force to pass
these Demands.

Mr. Deputy-Speaker: Hon. Members
.are coming. The hon. Member may go
on with his speech in the meanwhile.

Shri Kelappan: I was saying that
there are veterinary doctors who are
unemployed and who have been un-
successfully trying for employment.
“One serious problem that the Govern-
ment has to face is the unemployment
of the educated, including technically
qualified personnel. Even if there is
a shortage of veterinary doctors, it
has to be ascertained whether it is
-due to lack of interest in this branch
of study or the lack of accommoda-
tion in the existing veterinary colleges.
If it be the former and if the colleges
are not working in their full strength,
what is wanted is inducement by
scholarships etc., to afttract more
students. If there are mot enough
colleges to train up the required per-
sonnel, I would suggest that a State
without a veterinary college is in-
«duced to start one by grant, subsidy
or loan. So, one should like to know
how many graduates and other cate-
gories of veterinarians are annually
sent out of colleges and whether all
of them usually find employment. If
Hyderabad and Punjab have already
got veterinary colleges, I should wish

439 L.S.D,
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that this amount goes to some State
without a college for starting one
immediately. That is my suggestion.

The Minister of Agriculture
(Dr. P. S. Deshmukh): I may at once
inform my hon. friend that if he has
any names of persons who are veteri-
nary doctors and qualified persons but
are still unemployed, I can guarantee
them employment. There are many
States which are in need of such
people. This shortage has suddenly
arisen as a result of the community
projects and national extension
services. Because of our idea to help
the expansion of these activities and
to intensify them, we have been sud-
denly short of the necessary person-
nel. If it is accepted that we are in
need for these people anybody' who is
seeking service will get it. The ques-
tion arises how many people we are
likely to require and what is the best
method of getting them at' the earliest
possible moment. That is the ques-
tion. My friend has suggested that
there are many States which are with-
out any veterinary colleges. Now,
what we have done is a sort of interim
measure. We do not ordinarily en-
courage double shifts in any colleges,
but the urgency of the problem was
so great that this was the only way
to expedite the increased availability
of these persons. That was the reason
why we emphasised this proposal and
wrote to the States to have double
shifts instead of establishing new
colleges. I am sure the need will be
growing from year to year and if it
is not in this Five Year Plan, in the
next Five Year Plan we will have to
contemplate establishment of new
colleges also. But in the year and a
half of the first Five Year Plan that
remains it would be difficult for us,
with the urgency of the demand for
veterinary personnel, to establish new
colleges and wait for its graduates to
be trained. That is the reason why
we have proposed to them double shifts
instead of starting of new colleges.

1 may also inform my friend that
new Tolleges are also not slow to
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come up. For instance, there are at
least one or two colleges which have
already come up, and. others are in
the offing. Assam has got a veteri-
nary college. I have seen it, and the
Central Government is also trying to
give them some equipment and some
encouragement.

So, 1 do not think there is any
other point except this. I agree with
my friend that in some of the colleges
we are not attracting as many stu-
dents as we should. The reason is
that there is no sufficieni remunera-
tion and the salaries and pays are
not lucrative enough to attract young
men. This is one of the things, to
which the Central Gevernment's atten-
tion has been drawn and we are try-
ing our best. But we cannot do any-
thing directly and so we try to per-
suade the State Governments to give
them attractive salaries. The point
made by my hon. friend is thus kmewn
to us. and we are trying to persuade
the State Governments to give to
these people, whose duties are of a
different nature from the others, some
better terms so that not only more
people will go to the colleges, but we
will alen make good the deficiency in
this personnel,

That is all I have to say.

Mr. Deputy-Speaker: It is not a cut
motion. Only the hon. Member wanted
some information. Now, therefore, I
shall put the demand to the vote of
the House.

The question is:

“That a supplementary sum not
exceeding Rs. 5.05,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1955,
in respect of ‘Civil Veterinary

Services'.

The mot_ioﬁ was adopted,
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Demanp No, 47—MISCELLANEOUS De-
PARTMENTS AND EXPENDITURE UNDER:
THE MINISTRY oF F0OD AND AGRI--
CULTURE.

Mr. Deputy-Speaker: Motion is:

“That a supplementary sum not
exceeding Rs. 10,70.000 be granted
to the President to defray tihe
charges which will come in course
of payment during ‘he year end-
ing the 31st day of March, 1955,
in respect of ‘Miscellaneous:
Departments and Expenditure
under the Ministry of Food and
Agriculture’.”

I am afraid the cut motion off
Shri Tulsidas, No. 20, is out of erder.
The hon. Member wants a discussion
of the policy of the export of sugar
in 1952 resulting in less production
and insufficiency of supply. The-
demand consists of two items—
Rs. 847,000 and Rs. 2,23.000. On.
account of the reduction in contrelied.
price, a sum of Rs. 2'08 crores had
to be paid as compensation to sugar
factories, out of which Rs. 1'94 crores
were already paid before 31st March,.
1954. Therefore, they came under dis-
cussion; they were included in the
Budget, whether discussed or not.
Therefore, we are not entering into
the policy now regarding that matter.
Whatever is sought to be raised could:
have been raised during the Budget
debate.

Then, regarding the other item,
whatever policy was accepted in this.
year's Budget involving liability over
a period of years, that policy also
ought not to be discussed now in a
supplementary demand. In this con-
nection, the memorandum explains:

“A provision of Rs, 3.50,000
was made during the financial
year 1953-54 for payment of com-
pensation on export of about
6,316 tons of sugar during 1952-
53 as a result of Government's
decision to release sugar for ex-
port at a reduced price, the redue~
tion being not more than Rs. 2
per maund. Out of this sum only
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Rs. 53,304 could be paid upto the
31st March, 1855, as the question
of admissibility of ‘he pending
claims could not be finalised by
that date.

“A sum of Rs. 2:23 lakhs s
now required to be paid during
the current financial year. The
expenditure is covered by the addi-
tional excise duty levied under
the Sugar (Temporary Additional
Excise Duty) Act, 1953; since dis-
continued.

No provision for these amounts
could be made in the current
year’s budget estimates as delay
in payment of the amounts was
not anticipated.”

Therefore, in respect of these amounts
which were paid from 1952-53 there
were more than three oppor.unities
for hon. Members to discuss the policy
in the several Budgets. 1 am afraid
discussion eof this pelicy also at this
stage is out of order.

Shri T. B. Vittal Rae: We can
oppose it.

Mr. Deputy-Speaker: Hon. Mem-
bers may do anything, they can vote
against the demand. Certainly, they
can oppose the demand, but not on
this ground.

The question is:

“That a supplementary sum not
cxceeding Rs. 10,70,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1955.
in respect of ‘Miscellaneous
Departments and  Expenditure
under the Ministry of Food and
Agriculture’.”

The motion was adopted.

Demanp No., 83A—GOVERNMENT
COLLIERIES

Mr. Deputy-Speaker: Motion is:

“That a supplementary sum not
exceeding Rs. 4,36,13,000 be
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granted to the President o defray

the charges which will come in

course of payment during the

year ending the 31st day of March,

1955, in respect of ‘Government
Collieries’.”

There is a cut metion by Mr. Vittal
Rao.

Shri T. B. Vittal Rao: I think it is
better we take Demand No. 132 also.

Mr. Deputy-Speaker:
this? Very well.

Along with

DeMaND No.. 132—CaritaL OUTLAY OF
THE MINISTRY OF' PRODUCTION

Mr, Deputy-Speaker: Motion is:

“That a supplementary sum nob
exceeding Rs. 2,000 be granted to
the President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1955 in res-
pect of ‘Capital Outlay of the
Ministry of Production’.”

Now we shall {mke up the cut
motions for both demands together.

Method followed in computing cost of
coal in Government Collieries

Shri T. B. Vittal Rao:
move:

I beg to

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 4,36.13,000 in respect
of ‘Government Collieries’ be re-
duced by Rs. 100.”

Retrenchment in Government
Collieries

Shri T. B. Vittal Rao:
move:

I beg to

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 2,000 in respect of
‘Capital Outlay of the Ministry of
Production’ be reduced by
Rs. 100.”
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Living and working conditions of
workers in Government Collieries

Shri T. B. Vittal Rao: I beg to
move:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 2,000 in respect of
‘Capital Outlay of the Ministry of

_ Production’ be reduced by Rs. 100.”

Slow progress made by pilot-project of
lignite mines, South Arcot

Shri T. B. Vittal Rao: I bez to
move:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 2,000 in respect of
‘Capital Outlay of the Ministry
of Production’ be reduced by
Rs. 100.”

Mr, Dei»uty-Speaker: The only re-
maining cut motion is Mr. Amjad
Ali's. He is not there.

Shri T. B. Vittal Rao: He is here.

Mr. Deputy-Speaker: Does he want
to move his cut motion? His cul
motion relates to  establishment of
industries in the Public Sector in
Assam. Cut motion No. 33.

The Minister of Production (Shri
K. C. Reddy): I submit it is out of
order.

Mr. Deputy-Speaker: That relates
to policy generally, is it? Why is it
out of order?

Shri K. C. Reddy: Because this
demand relates to Capital Outlay of

27 SEPTEMBER 1954

Supplementary Grants 3492
jor 1954-55

the Ministry of Production for certain
items specifically, but vhe hon. Mem-
ber wants to raise by this cut motion
a discussion regarding the establish-
rient of certain industries in Assam.

Mr. Deputy-Speaker: Not covered
by the supplementary grants?

Shri K. C. Reddy: It seems to me
that it is not covered, but it is left
10 the Chair to give a ruling.

Mr. Deputy-Speaker: Hon. Members
with all the zeal at their command
must place their points before the
Chair. If he is himself doubtful, what
can I do?

Shri K. C, Reddy: I am willing to
speak on the subject if the cut motion
is moved. I do not want to stand in
the way of the hon. Member.

Mr. Deputy-Speaker: But I canns:
cpen this up as a general debave. I
am afraid the hon. Member has noth-
inz more to say. Mr. Amjad Ali’s cut
motion is out of order.

Mr. Vittal Rao.

Shri T. B. Vittal Rao: Mr. Deputy-
Speaker, Sir,...

Mr. Deputy-Speaker: The thon.
Member may continue tomorrow. The
House wili nuw aajourn and reassem-
ble at 11 am.

The Lok Sabha then adjourned tiil
Eleven of the Clock on Tuesday, the
28th September, 1954.
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